Perala Shekhar Rao

BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

APPEAL No. 46 OF 2022 (SZ)

... Applicant
Versus
Union of India,
Rep.by its Secretary,
Union Ministry of Environment,
& Others
...Respondents
INDEX
S.NO. DATE PARTICULARS PAGE
NOS
1. August Reply filed on behalf of 11th Respondent 1-11
2023
2. 103.10.2013 | CTE & CTO issued by APCB in respect of | 12-20
Survey No.169, 170,177,1788& 179
(Annexure-1)
3. 10.07.2013 | CTE & CTO issued by APCB in respect of | 21-29
Survey No.451 to 454 & 463 to 466
(Annexure-2)
4. |29.11.2012 | CTE & CTO issued by APCB in respect of | 30-40
Survey No.106 (Annexure-3)
5. 29.11.2012 | CTE & CTO issued by APCB in respect of | 41-51
Survey No.452 (Annexure-4)
0. 29.11.2012 | CTE & CTO issued by APCB in respect of | 52-62
Survey No.178 (Annexure-5)
7. 29.11.2012 | CTE & CTO issued by APCB in respect of | 63-73
Survey No.104 (Annexure-6)
8. 29.11.2012 | CTE & CTO issued by APCB in respect of | 74-79
Survey No.168 (Annexure-7)
9. 29.11.2012 | CTE & CTO issued by APCB in respect of | 80-88
Survey No.278 (Annexure-8)
10. | 29.11.2012 | CTE & CTO issued by APCB in respect of | 89-97
Survey No.1628&165 (Annexure-9)




11. | 29.11.2012 | CTE issued by APCB in respect of Survey | 98-104
No.64 & 65 (Annexure-10)

12. | 15.10.2015 | CTE issued by APCB in respect of Survey | 105-107
No0.94A (Annexure-11)

13. | 29.11.2012 | CTE & CTO issued by APCB in respect of | 108-130
Survey No.168 (Annexure-12)

14. | 07.12.2019 | CTE & CTO issued by APCB in respect of | 131-140
Survey No.1160 (Annexure-13)

15. | 07.12.2019 | CTE & CTO issued by APCB in respect of | 140-148
Survey No.1160 (Annexure-14)

16. | 07.12.2019 | CTE & CTO issued by APCB in respect of | 149-156
Survey No.1174 (Annexure-15)

17. | 29.11.2012 | CTE & CTO issued by APCB in respect of | 157-162
Survey No.168 (Annexure-16)

18. | 26.04.2018 | CTE & CTO issued by APCB in respect of | 163-167
Survey No.1160 (Annexure-17)

DRAWN AND FILED BY
CHENNAI
T.Hemalatha
DATE:

ADVOCATE FOR RESPONDENT NO.11




BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI @
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REPLY FILED ON BEHALF OF THE 11TH RESPONDENT

1) This respondent respectfully submits that the above
Application has been filed by the Applicant seeking for
appropriate action by the Official Respondents in respect of
alleged Environmental Violations by the Private Respondents
in the Application.

2) At the outset, it is submitted that the application itself is not
maintainable on account of the fact that it is politically
motivated and at the same time‘ devoid of material
particulars. The Applicant has made vague allegations
without any supporting materials against the Private
Respondents without ascertaining any factual position by

approaching the statutory authorities in a proper manner.




For example, the Applicant has alleged that the Private
Respondents are operating their mines without any Ai)
Environmental Clearance, consent from Pollution Control
Board, etc while actually the Private Respondents have
obtained all Environmental Clearances and are operating
their mines in total compliance of the conditions of consent
issued by the Pollution Control Board. The Applicant by
filing this application without any substance is seeking for a
roving enquiry by the Hon'ble Tribunal without presenting
even some prima facie material to substantiate his
accusations as against the Private Respondents. This would
establish the fact that the application itself has been filed
with an ulterior motive purely to threaten and harass the
mining industries in order to make an unfair gain. The
applicant is a politician and is attempting to abuse the
process of court and therefore his conduct deserves to be

deprecated by this Hon'ble Tribunal.

3) It is submitted that assuming the Environmental Concerns
raised by the Applicant are really genuine, the Private
Respondents would be obliged to collectively address all the
issues in the interest of Environment. However, if the
allegations are made only for the purpose of harassing the
Private Respondents with a hidden agenda then the
Applicants like the present one deserve strong condemnation

by this Hon'ble Tribunal.

4) In so far as the contents of the application are concerned the
Applicant has made general statements concerning the
guidelines relating to the mining industry in paragraph 1. It
is not known as to how the Applicant chose to target 11th
Respondent alone as though the details of only these

Respondents are available with him. This exposes the

ulterior motive of the applicant. .
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5) The allegations in paragraphs 2 & 3 are denied. In so far as N
the Respondents are concerned there is no excess mining
and the mine are being operated in accordance with the
Environmental Clearance, Mining Rules and as per the
conditions of consent issued by the TSPCB from time to

time.

6) The pictures of wild animals and the photographs of mining
areas as produced in para 5 cannot be correlated with the
industry of the 11th Respondent. In the absence of any
specific allegations as against the Respondents, the same
cannot be answered. Similarly, the allegations in para 6 & 7
are too general in nature without pointing out any violation

on the part of these Respondents.

7) The allegations in para 8 are made against the Official
Respondents about which the Respondents are unable to
offer any remarks. But in so far as this Respondent is
concerned all amounts due towards mining charges have
been periodically remitted by them. In so far as the
complaint preferred by the Applicant as mentioned in para 9,
it is submitted that except naming the Private Respondents
and referring to a report of the year 2013 nothing has been
brought out in the complaint to point out any violation on

the part of Respondent as on date.

8) With regard to paras 10 to 12 of the application, it is
submitted that when W.P.(PIL) No. 183/2018 has been filed
before the Hon'ble High Court of Telangana seeking action by
the Official Respondents in respect of the very same cause of
action, the present application filed before this Hon'ble
Tribunal is most inappropriate in as much as the Hon'ble
High Court of Telanganais already seized of the issue and the

same is pending. The Hon'ble Supreme Court of India has
For Swetha Grénites
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also in a recent judgment reported in (2022) 8 SCC 165has
categorically held that when the matter is directly in issue 4
before the Hon'ble High Court, the Hon'ble National Green
Tribunal need not take cognizance of the very same issues as

the sameis likely to result in conflict of decisions.

9) This Respondent emphatically deny the allegations in para
13 that the Private Respondents are influential and their
family members are part of the Government and therefore

the Official Respondents are not taking any action.

10) The grounds raised in para 14 (A) to 14 (J) are devoid of
any substance in as much as general statements are made
without any substance as to the mnature of violation
committed by the Private Respondents. In other words, the
Applicant has approached this Hon'ble Tribunal without any
material and seeking to have a roving enquiry while actually
the Official Respondents are already taking care of
implementation of all environmental norms. The Respondent
is advised to submit that while the judgments referred to in
the application have laid down indisputable legal
propositions of substantial importance relating to
environment, the same have been quoted out of context and

therefore are not applicable to the facts of the present case.

11) After this Hon'ble Tribunal directed by its order dated
19/04 /2022 to file a report, the Respondents 3, 5,7 & 9 have
filed a detailed report dated 15/10/2022 before this Hon'ble
Tribunal wherein they have set out the nature of mining
operations being undertaken in Karim Nagar District,
RajannaSircilla District, Peddapally District and Jagithyal
District. The report which has been filed after a joint
inspection by the concerned authorities clearly states that all

the operating quarries are possessing valid environmental
For Swetha Gre ni\tes
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Clearance issued by the competent authority i.e.

SEIAA

"

o

as well as consent orders from the TSPCB. This respondent

is filing herewith all statutory clearances in respect of the

operation of their quarries issued by the authorities from

time to time for the kind perusal and consideration of this

Hon'ble Tribunal.

M/s. SwethaGranites & M/s. Swetha Agencies

S. | Survey | Location | Environment CTE CTO Mining Lease

No | Numbe al Clearance

. g

1 169, Odayara | Prior CTE CTO issued |a) Mines &
170,17 'm Environment |issued by | by TSPCB | quarry Lease
7,178 Village al APPCB dated issued by Asst.
8& 179 | (9.267H | Granted Dby | dated 06.01.2023 | Director of

a) SEIAA by | 30.11.20 Mines Geology
proceeding 13 dated
No.349/2013 21.12.2013 for a
dated period of 20
03.10.2013 years

b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
27.12.2013 for a
period of 20
years
(27.12.2013-
26.12.2033)(An
nexure-1)

2 1451 to | Nagulam | Prior CTE CTO issued | a)Mines 8
454 alyalaVil | Environment |issued by | by TSPCB | quarry Lease
&463 lage al APPCB dated issued by Asst.
to 466 Granted by | dated 06.01.2023 | Director of

(3.8 Ha) | SEIAA by | 25.09.20 Mines Geology
proceeding 13 dated
No.307/2013 11.10.2013 for a
dated period of twenty
10.07.2013 years

b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
25.10.2013 for a
period of 20
years
(25.10.2013-
Arites 24.10.2033)




L

(Annexure-2) /

106 Odyara | Prior CTE CTO issued | a)Mines 8
m Environment |issued by | by TSPCB | quarry Lease
Village al APPCB dated issued by Asst.
(1.OHa) |Granted by |dated 25.01.2022 | Director of
' SEIAA by | 28.01.20 Mines Geology

proceeding 13 dated
No.57/2012 05.06.2003 for a
dated period of twenty
29.11.2012 years
b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
26.06.2003 for
a period of 20
years
(26.06.2003-
25.06.2023)
(Annexure-3)

452 Nagulam | Prior CTE CTO issued | a)Mines &
alyal Environment |issued by | by TSPCB | quarry Lease
Village al APPCB dated (Renewal)
(1.0Ha) | Granted by |dated 25.01.2022 |issued by Asst.

SEIAA by | 28.01.20 Director of

proceeding 13 Mines Geology

No.27 /2012 dated

dated 14.10.2022 for a

29.11.2012 period of twenty
years
b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
26.06.2003 for
a period of 20
years
(26.06.2003-
25.06.2023)
(Annexure-4)

178 Odyara | Prior CTE CTO issued | a)Mines &
m Environment |issued by | by TSPCB | quarry Lease
Village al APPCB dated issued by Asst.
(1.0Ha) | Granted by |dated 01.02.2022 | Director of

SEIAA by | 28.01.20 Mines Geology
proceeding 13 dated

No.30 /2012 05.10.2006 for a

dated period of twenty
29.11.2012 years

b)Mines &

quarry work

L order issued by
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Asst. Director of
Mines Geology
dated
01.12.2006 for
a period of 20
years
(01.12.2006-
30.11.2026)
(Annexure-5)
104 Baddipal | Prior CTE CTO issued | a)Mines &
ly Environment |issued by | by TSPCB | quarry Lease
Village al APPCB dated issued by Asst.
(4.2 Ha) | Granted by | dated 12.11.2018 | Director of
SEIAA by | 28.01.20 Mines Geology
proceeding 13 dated
No.55 /2012 20.03.2010 for a
dated period of twenty
29.11.2012 years
b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
26.03.2010 for
a period of 20
years
(26.03.2010-
20.03.2030)
(Annexure-6)
168 ' Odyara | Prior CTE - a) -
m Environment | issued by
Village al APPCB b)Mines &
(0.2Ha) | Granted by | dated quarry work
SEIAA by | 28.01.20 order issued by
proceeding 13 Asst. Director of
No.58 /2012 Mines Geology
dated dated
29.11.2012 17.01.2023 for
a period of 20
years
(16.1.2023-
15.01.2041)
(Annexure-7)
278 Asifnaga | Prior CTE CTO issued | a)Mines &
r Environment |issued by | by TSPCB | quarry Lease
Village al APPCB dated issued by Asst.
(1.35 Granted by | dated 12.11.2018 | Director of
Ha) SEIAA by | 28.01.20 Mines Geology
proceeding 13 dated
No.33 /2012 30.12.2010 for a
dated period of twenty
29.11.2012 years
b)Mines &
quarry work
order issued by
~ Asst. Director of
or Swetha Gfantes
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Mines Geology
dated
07.01.2011 for
a period of 20
years
(07.01.2011-
06.01.2031)

(Annexure-8)

162 &
165

Odyara
m
Village
(1.0Ha)

Prior

Environment

al

Granted
SEIAA
proceeding
No.56 /20
dated
29.11.2012

by
by

12

CTE
issued by
APPCB
dated
28.01.20
13

issued
TSPCB

CTO

by
dated
13.06.2022

a)Mines &
quarry Lease
issued by Asst.
Director of
Mines Geology
dated
28.10.2009 for a
period of
twenty years

b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
21.12.2009 for
a period of 20
years
(21.12.2009 -
30.10.2022)
(Annexure-9)

10

64865

B.B.Rajp
ally
Village
(20.0Ha)

Prior

Environment

al

Granted
SEIAA
proceeding
No.28 /20
dated
29.11.2012

by
by

12

CTE
issued by
APPCB
dated
28.01.20
13

a)Mines &
quarry Lease
issued by Asst.
Director of
Mines Geology
dated
30.10.2010 for a
period of
twenty years

b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
09.11.2010 for
a period of 20
years
(09.11.2010 -
08.11.2030)
(Annexure-10)

11

94 /A

Odyara
m
Village
(1.44Ha)

CTE
issued by
APPCB
dated
15.10.20
15

a)Mines &
quarry Lease
issued by Asst.
Director of
Mines Geology
dated

09.02.2015 for a




&
period of
twenty years

b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
25.03.2015 for
a period of 15
years
(25.03.2015 -
28.10.2030)
(Annexure-11)

12

168

Odyara
m
Village
(1.0Ha)

Prior
Environment
al

Granted
SEIAA
proceeding
No.29 /2012
dated
29.11.2012

by
by

CTE
issued by
APPCB
dated
28.01.20
13

CTO
by
dated
25.01.2022

issued
TSPCB

a)Mines &
quarry Lease
issued by Asst.
Director of
Mines Geology
dated
15.06.2007 for a
period of
twenty years

b)Mines &
quarry work
order issued by
Asst. Director of
Mines = Geology
dated
02.07.2007 for
a period of 20
years
(03.07.2007 -
02.07.2027)
(Annexure-12)

13

1160

Gattubu
thkur
Village
(4.65Ha)

Environment
al

Granted
SEIAA
proceeding
No.68 /2019
dated
07.12.2019

by
by

CTE
issued by
APPCB
dated
25.06.20
13

issued
TSPCB

CTO
by
dated
13.06.2022

a)Mines &
quarry Lease
issued by Asst.
Director of
Mines Geology
dated
07.04.2018 for a
period up to
08.09.2025
b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
02.08.2018 for
a period up to
08.09.2025
(Annexure-13)

14

1160

Gattubu

thkur
Village

Environment
al

Granted by

CTE
issued by
APPCB

issued
TSPCB

CTO

by
dated

a)Mines &
quarry Lease
issued by Asst.
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(@)
(1.30H.a | SEIAA by | dated 10.05.2022 | Director of
) proceeding 16.12.20 Mines Geology
No.66 /2019 |13 dated
dated 07.04.2018 for a
07.12.2019 period up to
08.01.2028
b)Mines &
quarry work
order issued by
Asst. Director of
Mines Geology
dated
02.08.2018 for
a period up to
08.01.2028
(Annexure-14)
15 | 1174 Gattubu | Environment | CTE CTO issued | Mines & quarry
thkur al issued by | by TSPCB | work order
Village Granted by | APPCB dated issued by Asst.
(1.610H. | SEIAA by | dated 09.05.2022 | Director of
a) proceeding 16.12.20 Mines Geology
No.67 /2019 | 13 dated
dated 07.04.2018 for
07.12.2019 a period up to
25.03.2030
(Annexure-15)
16 | 168 Odyara | Environment
m al
Village(l | Granted by
.OH.a) SEIAA by
proceeding
No.34 /2012
dated
29.11.2012
(Annexure-
16)
17 | 1160 Gattubu | Environment
thkur al
Village Granted by
(2.674H. | SEIAA by :
a) proceeding
No.59//18
dated
26.04.2018
(Annexure-
17)
12) In these circumstances, the Application filed by the

Applicant making serious allegations without ascertaining

the factual position obtaining in the case, whether willfully

or otherwise,

cannot be countenanced and the Private

Respondents have been unnecessarily made parties to this

For Swetha Granfiss
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present case selectively only in order to harass them due to \\
political vendetta. The Applicant deserves to be penalized for
making wild allegations without any substance and for

abuse of process of law.

Under these circumstances, this respondent prays that this
Hon'ble Tribunal may be pleased to dismiss Appeal No.460f

2022with costs and thus render justice.

v
Dated at T@,Voqua ors on this the 4 day of July 2023

For Swetha Branites

/ 11th Respondent

VERIFICATION

I, Gangula Sudhakar, Managing Partner, M/s Swetha
Granites, the 11th Respondent herein do hereby verify that what
are all stated above are true and correct to the best of my

knowledge, information and belief.

2023

Verified at Teﬂwxsm on this the 'My&ay of Jul
anites

For Swetha
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) —Sl';:l‘é l_J.t;El_E-n_w:irum;:nlz llu!);(.l_(\b:.b&_l.llt-_ll { Au_tl-l_urilv (SEIAA)
Andhra Pradesh

&

“:;3 ' Ministry of Environmient & Forests
wm?;% A-3, Industrial Estate, Sanathnapar, Hyderabad- 500 olg.
REGD.POST WITH ACK. DU
; 2 Oy L - _
Urder No. SEIAA/AP/KRMR - 349/2013 —3% % Fg Dit:03.10.2013

L.

1.

L],

Sub:  SEIAA, A.P. - 9267 Ha. Colour Granife Mine of M/s. Swetha Granites, Sy.No.
169, 170, 177, 178 & 179, Odayaram (V), Gangadhara (M), Karimnagar District
- Environmental Clearance — Issued - Reg.

Lhis has relerence to your application submitted vide Ir. dt.] 7.04.2013, seeking Environmental
Clearance for the proposed Colour Granite Mine in favour of M/s, Swetha Granites, Sy.No,
169, 170, 177, 178 & 179, Odayaram (V), Gaugadhara (M), Karimnagar District. [t was
reported that the nearest human habitations is Valasanepalli (V) exists at o distances of about
L0 kin from the mine lease arvea. It was noted that the capital investment of the project is Rs.
00.0 Lakhs and capucity of the project is as follows:

Mining of Colour Grdnite: 13577.40 m3/Aun_um.

[t is a semi-mechanized opencast quarry. The Blocks are oyt by using jack hammer crilling,
blasting, wedge-cutting and excavation.- The separated blocks are dressed manually, [t ig
reported that the life of the Mine is estimated as 54 years, The total mine lease area is 9.267 Ha,

The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof; The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 28.06.2013 & 3 1.07.2013. The Sub-commitice constiluted by
the SEAC inspected the site on 24.07.2013 and submitted the report, The project is exempted
from the process of public hearing as the mining lease area is less than 25 Ha., in accordance
with the guidelines approved by the SEIAA, AP for processing the applications of mining
projects. Based on the information fwrnished, presentation made by the proponent and the
environmental consultant M/s, Sri Sai Manasa Nature Tech (P) Ltd., Hyderabad; the committee
considered the project proposal and recommended for issue of Environmental Clearance, The
Stale Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
03.09.2013 examined the proposal and the inspection report of the sub commitiee and (he
recommendations of SEAC, and decided to issue Envh‘pnmcnta_l Clearance, The SEIAA, AP
hereby accords prior Environmental Clearance to the project as mentioned at Para no, 1
under the provisions of the EIA Notification 2006 and s subsequent amendments issued under
Environment (Prolection) Act, 1986 subject to implementation of tlie following specific and
general conditions: :

A, Specitic Conditions:

4) Air Pollution:-

i. Wet cli-illiug & wire saw cutting method shall be adopted to control dust emissions.
Delay detonators and shock ‘tubg inifiation System for blasting shall be used so as to
reduee vibration and duyst,

ii, Greenbelt shall be developed along the boundary of mining lease area with fal] growing
lrees, with the native species in cons ultation with the local DFO/A griculture Department.

iil, Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying dtrdugement on haul roads, loading and unloading and at transfer points should
be pro Yicicc'l and properly maintained.

|

iv, The proponent shall taie appropriate meésures to ensure that the GLC shall comply with
the restcd NAAQ horms notitied by MoE&F, Gol on 16.] 1,20009.
V. The following measures are to be implemented 1o reduce air pollution during

u'anspor'mtion ol mineral:- _

Roads shall be graded 1o miligate the dust emission,
Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

Page 1 ot 4
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vi.

vii.

b) Walter

i

i,

1ii.

v,

V.

1i.

11,

il

The Lollowing measures are to be implemented to reduce Noise pollution:-

Proper and regular maintenance of vehicles and other equipment

Limiting time exposure of workers to excessive noise.

The workers employed shall be plowded with protection equipment and
carmufls ete.

>  Speed of trucks entering or leaving 111@ mine is to be limited to moderate

i

speed of 25 kmph to prevent undue noise from empty trucks. |

Y Y Y

: I
Meuasures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by ithe
MoE&I, GOL to control noise to the prescribed Icvds Workers engaged 1n upumhon; ol

FIEMM, ele should be provided with ear plugs/muﬂs |

Pollution:-

The source of waler is tankers. Total water 1LL]_L1|.LEI]JL,1]|. is 9.0 KLD. Out of that,
3.0 KLD is used for dust suppression; 2,0 KLD. is used for development of green belt;
4.0 KLD is used for domestic purpoge. Wastewater generated from the domestic st,ul[mn
is to be disposed into seplic tank followed by soak pﬂ

Garland drain and siltation ponds of a.pplopuat(, size should be gounstructed for {the
working pit to arrest flow of silt and sediment. The waler so collected should be utilized
for watering the mine area, roads, green belt, de\mlopmem ete. The drains bhuuh.l} be
regularly desilted, particnlarly after monsoon, and maintained properly.

Regular monitoring of ground water level 411d quality should be cacried ouL by
establishing a network of existing wells by the project proponent in and around pro ject
arca i consultation with Regional Director, CGWB, Southern Region, Hyderabad, Dala
thus collected should be sent at regular interval to MoEF, CGWA and CGWB, Southern,
Region, Hyderabad.

Suitable conservalion measures to augment groundwater resources in the arey slmli be
planned and implemented in consultation with Reg,lonal Director, CGWB fqpuLhun
Region, llydembad Suitable measures should be tal\en for rainwater hcuve.apnl,

Permission from the competent authority should be obtained for drawl of gwund water,
if any 1<.qu11t,d for this projcct.

Solid W.lsle -

Topsoll, i’ any, shall be stucked properly with plOpGl slope with adequate measures Aqd
should be used for plantation purpose.

The following measures are to be adupied to control:erosion of dumps:-
> Retention/toe walls shall be provided at thé féot of the dumps.

> Wo11\ed out slopes are to be alablhzcd by, plzumng appropriate shuub/grass
species on the slopes.

Wasle oils, used oils generaled from the EN machines, mining operations, if any, shall
be disposed as per the Hazardous Wastes (T\Lmabemcnl Handling, and transboundary

movement) Rules, 2008 and its amendments lht:leol to the recyclers guthorized by
APPCR.

L,
General Conditions:
i
| ;
This order is valid for a period of 20 years OR the. expiry date of mine lease period
issued by the Government of A.P., whichever is ¢ arher It was u,port(,d that the life
of he mine is 54 years.

5% ns{:m for Establishment” & “Consent for Operation” shall be obtained from
Am‘ hra Pradesh Pollution Control Board under Air agnd Water Act to carry on mining,

Page 2 ol'4



iii.

iv.

vil.

viii,

ix.

Ad.

xii,

Xlii.

Xiv.

Xv.

No change in mining (echmology and scope of working should be made without prior

approval ol the SEIAA, A.P. No further expansion or modifications in the mine shall \A’

be carried out without prior approval of the SEIAA, AP/ MoE&TL, Gol, New Delhi, as
applicable.

The hall-yearly compliance reports in respect of the terms and conditions stipulated in
this order & monitoring reports shall be uploaded in the website of the project
periodically. It shall simultaneously be submitted in hard and soft copies to the
SEIAA and Ministry’s Regional office, Bangalore on 1 June and 1% December of
each calendar year,

Officials from the Regional Office of MoE&F, Bangalore who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional Office to
Moli&l', Bangalore.

Four ambient air quality-monitoring stations should be ésta’blishcd in the core zone as
well as in the bufler zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Data on ambient air quality should be regularly submiited to the Ministry icluding ity
Regional Office located at Bangalore and the State Pollution Control Board/ Central
Pollution Control Board once in six months.

Personnel working in dusly areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
uspects, -

The project proponent shall ensute that no natural walercourse and/or waler resources
shall be obstructed due to any mining operations. Necessary saleguard measures to

‘protect the first order streams, if’ any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposwre to dust and take corrective
measures, if needed. :

A sepurate environmental management cell with syitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization. : |

The [unds earmarked for environmental protection measures (Cuapital cost of Rs. 3.0
lakhs/annum & Recurring cost of Rs, 0.6 lakchs/annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry and its Regional Office located at Bangalore.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
uﬂ‘lpcs of the Govermment who in turn has to display the same for 30 days from the
date of receipt.

The project authorities should advertise at least in two local newspapers widely
circplated, one of which shall be in the vernacular language of the locality concerned,
willriﬂ 7 days of the issuc of the clearance leller informing that the project has been
accgrded environmentyl clearance and a copy of the clearance letter is available with
the f[mc Pollution Control Board and SEIAA, A.P.

ThciSEIAA or any other competent authority may alter/modity the above conditions or
StlpTI.‘dT.c any further condition in the interest of environment protection,
|
|
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xvi.  The proponent shall obtain all other mandatory clearances “from respective
depariments.

xvii.  Environmental clearance is subject Lo final order of the Hon’ble Supreme Court of
[ndia in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civd
No.460 of 2004 as may be applicable to this project. ‘:

xviii.  Any appeul against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as preseribed under Section 16 of the
National Green Tribunal Act, 2010. i

xix.  Coneealing the lactual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and aftract action under the
provisions of Environment (Protection) Act, 1986. |

XX. The SEIAA may revoke or suspend the order, if implementation of any of the zbo |::
conditions is not satisfactory. The SEIAA reserves ithe right to alter/modity the abc):!c
conditions or stipulate any further condition in the interest of environment protectio n.

xxi.  The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Conlrol of
Pollution) Act, 1981, the Environment (Profection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

Sd/- - Sd/- | Sd/-
MEMBER SECRETARY @ MEMBER CHAIRMAN,

SEIAA, AP .SEIAA, A.P. SEIAA, A.P.

To

Sri G.Sudhakar, Mg. Partner,

M/s. Swetha Granites,

(9.267 Ha. Colour Granite Ming),

Clo. Reg. Office — 3-1-227, ’ |
Christian Colony, Karimnagar District — 505001.
Ph.no: 9849030800.

Email i.d: swethagranites@yahoo.co.in

~I1.C.E.B.O./I-

| (),QM —Giolr
i~ Senior Environmental Ep;g_u;cpr

(Unit-1)
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= ANDHRA PRADESH POLLUTION CONTROL BOARD

b\ 4 ZONAL OFFICE: IYDERABAD \
B.Madhusudhana Rao, MLE,, LL.B,, 4" Floor, Hyderabad Collectorate Complex,
Joint Chief Environmental Engincer Nampally, Hyderabad

Phone: 23202486, Fax: 23202503
Email: hyd.zo.jeee@peb.ap.gov.in

BY REGD, POST WITH ACK, DUE

CONSENT ORDER FOR ESTABLISHMENT

Order No.576-RGM/APPCB/ZO-HYD/CFE/2013-2£3 Date:30.11.2013

Sub: PCB - ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s.Swetha Granites
(9.267 Ha Colour Granite Mine), Sy.No.169, 170, 177, 178, & 179, Odyaram (V),
Gangadhara (M), Karimnagar Distriet - Consent for Establishment of the Board
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received on 11.11.2013 at APPCB, RO,

Ramagundam.
2. APPCB, RO, Ramagundam, verification report dt.18.11.2013 and received by

Zonal Office on 19.11.2013.

CFE Committee meeting held on 22.11.2013 at APPCB, Zonal Office,

Hyderabad.

(5]

¥ ok %

In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 9.267 Ha with
production capacities as mentioned below, with a proposed project cost of Rs.60.0 Lakhs
{Rupees Sixty Lakhs only).

Proposed Product Capacity
Mining of Colour Granite 37.198 1113/day
(over an extent 01 9.267 Ha.)

As per the application, the above activity is to be located at Sy.No.169, 170, 177, 178, &
179, Odyaram (V), Gangadhara (M), Karimnagar District.

The above sile was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 13.11.2013 and found that the industry is surrounded by
East: Quarry lelase areas of M/s.K.S.R. Granites (P) Ltd.,; West: Open land; North: Quarry
lease arcas of M/s.Swetha Granites (1.0 Ha); South: Open land.

The Board, after careful scrutiny of the application, verification report of Regional Ofticer,
Ramagundam and recommendation by the CFE Committee meeting held on 22.11.2013 at
APPCB, Zonal Oflfice, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT io
the industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made
there under. This Order is issued to manufacture the products mentioned at para (I) only.



Sooraog TELANGANA STATE POLLUTION CONTROL BOARD \(3'

I ZONAL OFFICE: HYDERABAD
T H.No.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,
s Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402463

Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT ORDER - RED CATEGORY
Order No: S76-RGM/TSPCB/ZOH/CFO/2023- IZ'»C[ S/ Date:06.01.2023

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof).

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and orders made thereunder to

M/s. Swetha Granites

(9.267 Ha Colour Granite Mine),
Sy.N0.169,170,177,178 & 179, Odyaram (V),
Gangadhara (M), Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily o Point of Disi)osal
No. Discharge
1; | Domestic effluents | 2.0 KLD Septic tank followed by soak pit. l

ii) Emissions from chimneys:

Chimhey | Descriptiox_l of Chimney Quan_tity_of Emissions | Emissions
No. |15 at peak flow standards

- = T st .

ThJS order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A and B enclosed to
this order.

This consent is valid for manufacture the following products along with quantities only

S.No. | Ll _Product _ Ca;pa_cl?y_
1. Mining of Colour Granite 37.198 m'/day
| - (over an extent 0f 9.267 Ha.)

This combined order of consent & Hazardous Waste Authmf?}"m n shall be valid for a period
ending with the 31.03.2025

Encl: Schedules A & B.

To .
M/s. Swetha Granites

(9.267 Ha Colour Granite Mine),
Sy.Ne.169,170,177,178 & 179, Odyaram (V),
Gangadhara (M), Karimnagar District
Email Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water
& Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
Consent & HW Authorization of the Board. The applicant can also apply for Auto Renewal
of the CFO atleast 30 days before the expiry of this order as per the procedure and
eligibility stipulated in the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s
Website: http://tspch.cgg.gov.in/Pages/Circulars.aspx).

Concealing the factual data or submission of false information/ fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

The industry may explore the possibility of tapping the solar energy for their energy
requirements.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Rules, to such
authority (hereinafter referred to as the Appellate Authority) constituted under Section 28
of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air
(Prevention and Control of Pollution) Act, 1981.

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of protection of public
health and environment.

SCHEDULE - B

Special Conditions:

1.

The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

 SLNe. | =
1 Dust Suppression & Drilling

2 ' ~ Green belt devéiopment

3 Domestic

Quantity
3.0KLD

2.0KLD
4.0KLD
9.0 KLD

Purpose

TOTAL

The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.
S.Neo Parameters ~ Standards in pg/m3;

Particulate Matter(PM10) 100
__Particulate Matter (PM2.5) 60

SO2 80

4 NOx

Noise Levels: Day time (6 AM to 10 PM) - 75dB (A)

Night time (10 PM to 6 AM) - 70 dB (A).

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of colour granite in an area of 9.267 Ha.
only.

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: HYDERABAD.
(PRESENT: SRI B.R.V.SUSHEEL KUMAR, B.E. (MINING) DIRECTOR.

PROCEEDINGS NO.37054/R6-3/2011. DATED:21-12-20C13.

Sub:- Mines & Quarries - Quarry Lease for Colour Granite over an extent of 9.267
Hectares in Sy.No.169, 170, 177, 178 & 179 of Odyaram Village,
Gangadhara Mandal, Karimnagar District - Granted in favour of
M/s. Swetha Granites, Rep. by its Mg. Partner: Sri G.Sudhakar for a period
of 20 years - Orders - Issued.

Ref:- 1. Quarry Lease Application dated.03.09.2011 from of M/s. Swetha
Granites, Rep. by its Mg, Partner: Sri G.Sudhakar.

ADM&G., Karimnagar Lr.No.9465/Q1/2011, Dated.11.02.2013.
ZIDM&G, Hyderabad File. No.906/QL-KNR/2013, Dt:28.02.2013.
DM&G, Hyderabad, Notice.No.37054/R6-3/2011, dated.29-04-2013.
Z1D&G, Hyderabad Lr.N0.3142/MP-KMNR/2013, dated.06-08-2013,

o 5 G

~-00000-

Through the reference 1% cited, M/s. Swetha Granites, Rep. by its Mg. Partner:
Sri G.Sudhakar filed an application for grant of Quarry Lease for Colour Granite over an
extent of 9.267 Hectares in Sy.No.169, 170, 177, 178 & 179 of Odyaram Village,
Gangadhara Mandal, Karimnagar District for a period of 20 years with relevant documents.
The said Quarry Lease application was received by the Assistant Director of Mines and
Geology, Karimnagar on 03.09.2011.

Through the reference 2" cited, the Assistant Director of Mines and Geology,
Karimnagar submitted propcsals through the Zonal Joint Director of Mines and Geology,
Hyderabad on the quarry lease application filed by of M/s. Swetha Granites, Rep. by its
Mg. Partner:Sri G.Sudhakar stating that the applied area has inspected by Asst. Geologist
on 01.02.2013. The applied area consist of plain patta land and it is sub-surface deposit.
Applied area is partly covered by agriculturs fields apd some places granite waste were
dumped which was quarried by the applicant firm. After removing the overburden the sheet
rock is exposed below 20 to 30 feets from the ground. As per the out crop of adjacent lease
area it is revealed that the area consist of Tonalite-Granodioritic rock, which is an younger
intrusive into the peninsular gnelssic complex of Archean age. The rock is consisting of
Quartz and Potash Feldspars as essential minerals and Biotite, Hornblend and other ferro
magnasium minerals as accessories. The Micorcline crystals are developed into Eu-hedral
with elongated shape and are embedded as "Phenocrysts” in the mafic ground mass
showing porphyritic texture. The Tonalite-Granodiorite is medium to coarse grained in
fabric, hard and compact in nature. The presence of dark ground mass with Cherry Red
Potash feldspar crystals and mafic minerals is giving the rock a dark brownish shade or
colour, The Colour Granite avaitable in this applied area 1s being marketed under the trade
name of “Tan Brown". The Colour Granite occurring in the applied area is suitable for
decorative purposes after cutting and polishing which has got good demand in International
and Local Market.

The Surveyor, O/o the Assistant Director of Mines and Geaoiogy, Karimnagar have
surveyed and demarcated the area as shown by the applicant an the ground on
01.02.2013. After survey and demarcation, the area is worked out te 9.267 Hectares. The
Surveyor submitted the survey report, surveyed sketch and consent letter of the applicant.

The District Colizctor Karimnagar vide Lr.No.E1/4758/2012,
dated.23.01.2013 stated that Sy.Mo.169, 170, 177, 178 and 179 of Odyaram Village is
classified as Pattaland. There are no permanent structures in the area. Finally the District
Collector Karimnagar has issued MOC for grant of quarry lease infavour of M/s. Swetha
Granites, Rep. by its Mg. Partner:Sri G.Sudhalkar,

Further, the Assistant Directar of Mines and Geology, Karimnagar reported that the
applicant firm is having 16 quarry leases in the State of Andhra Pradesh and the lessee
company is not having diies to Government,

Contd..2.,
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PROCEEDINGS OF THE ASST: mREd D
(Present: Sri K;?l ishna pra %

! ,‘.1:-

Proceedings No.9465/Q1,{%

Sub:- Mines and Quartja
9,267 Hects in &

Gangadhara Mandal, (“'nh‘lﬁagnr District for a period of 20 years Granted to
M/s. Swetha Granites, Rep. by its Mg.Partner Sri G.Sudhakar-

Execution of lease deed on 27 -12-2013 - Work Orders - Issued.

Ref:- 1. The Director of Mines and Geology, Hyderabad Progs.MNo.37054/R6-
3 /2011, dated 21-12-2013

ORDER:

The Director of Mines and Geclogy, Hyderabad has granted a Quarry lease for
Colour Granite over an extent of 9.267 Hects in Sy.No. 169,170,177,178 & 179 of
Odyaram Village, Gangadhara Mandal, Karimnagar District for period of 20 years in

favour of M/s. Swetha Granites vide refarence cited.

Hence, sanction is here by accorded to M/s. swetha Granites to work Colour
Granite over an extent of 9.267 Hects in Sy.No. 169,170,177,178 & 179 of
Odyaram Villags, Gangadhara Mandal Karimnagar District for a period 20 years from
27-12-2013 to 26-12-2033 subject to the provisions of the Andhra Pradesh Minor
Mineral Concession Rules, 1956 and Granite Conservation and Development Rules, 1999
and subsequent Government orders and executive instructions issued thereon from time
to time and special conditions specified in the original grant order and in the appendix

enclosed to the order.

The Lessee should maintain all the records and accounts required by the
Government and submit quarterly/Annual returns in the prescribed proformas so as to
reach the Director of Mines and Geology, Hyderabad, Deputy Cirector of Mines and
Geology, Warangal and Assistant Director of Mines and Geology, Karimnagar not later
than the time limit fixed by the Government. The Lessee should erect the boundary

pillars on all sides to delineate the granted area, with not less than 1mt from the surface

A
/’/Z vilizh
- Asst Director of Mines and Geology,
\_ATD Karimnagar.
M/s. Swetha Granites
Mg. Partner: Sri. G. Sudhakar
Reg.office.3-1-227,
Christian Colony,
Karimnagar (Town & Dist).

of the ground level.

Cooy submitted to the District Collector, Karimnagar for favaur of kind infarmation.
Copy submitted to the Director of Mines and Geology, Hyderabad for favour of informatian.
Copy submitted to the Zonal Joint Director of Mines & Geology, Hyderabad for favour of

information.

Copy submitted to the Deputy Director of Mines and Geology, YWarangal for favour of
information.

Copy submitted to Director of Mines safety, Hyderabad for favour of information.

Copy submitted to Controller Geperal, Indian Bureau of Mines Nagpur for favour of
information.

Copy submitted to Asst. Director of Mines & Gaology (Vigilance), Karimnagar for favour
of information,

Copy to the Tahsildar, Gangadhara Mandal, Karimnagar District for favour of
informaticn
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Siade Level ovivonmicat Lnpact Assessinernt Autliorily (SILAA)
Andhex Pradesh
Govermment of Tadiy @/
Miwistry of Eavivennient & Fovests
A-3, Industeal Lstale, Sanathnapar, Flyderabad- S00 018,

REGHPOST WITIH ACK DU
Oroder N, SIEAAZA PR R 307/2013 - 249 Di: 10.07.2013

Bubi SELAA, AL - 3860 Ha. Colowre Grauite Mine of W/s. Swelbs Giiriniles,
My NuASE, 452, 453, 454, 403, 464, 465 & 406, Nagulamalyala (V), Kavinmapar
Mawdal & Brisiriet - Buvicrommental Clearanee — Issued - Rep.

Lo This has eelerence o your application submivted vide e, dr. 17.04.20] 3, secking Environmental
Clenmanee 1or the proposed Colowr Grawite Miwe in laveur of Mys. swetha Graniies,
Sy NeAST, 452, 453, 454, 463, 404, 465 & 406, Nugulanealywda (V), Kavimaagar Mandal &
Dristeneis 10 wis vepocted that the nearest human habilation viz,, Nagalamaltial (V) exisls at
distance o ubout 0.50 ki from the mine Jeuse weea. 11 was noted that the capital investment of
the project is Rs. 50.0 Lakhs and capacity of the project is as [ollows:

Miniog of Coleur Granite — 9888 in’/Annun.

o0 i a0 semi-mechunized opencast quarry, The Blocks are cul by using Juek hammier drilling,
wedge-cutting and excavation. The separated blocks are dressed manually. It is reported that rhe
lle of the Mine is estinated us 55 yeurs. The total mine lease area is 3.800 Ha.

HE The proposal has been examined and processed in accordance with EIA Nolitication, 2006 and
iy amendments thereoly & Ofice Memorandum di. 18.05.2012 issued by the MoBE&I), GO,
The Stale Level Expert Appraisal Commitice (SEAC) exumined the application, in its mecling
held on 28.03.2013. The project is excmpted from the process of public bearing as the mining
lease aren s less than 235 Ha., in accordince witli the guidelines spproved by the SEIAA, AP [or
processing the applications o mining projects. Based on the inlormation lurnished, presentation
vade by the proponent and the environmental consultant M. Sri Sii Manasu Nature “T'ech (P)
Lid., Hyderabad; the Conunitlee considered the project propogal and recommended for issue of
Environmental  Clearance. The State  Level Environment Impact Assessment Authority
(SEIAA), inils meeting hield on 14.06.20 13 examined (he proposal and the recommendations of
SEAC, and decided 1o issue Bnvitonmentul Clearance. The SEIAA, AP hereby aceords prior
Eaviromeenial Cleavance (o {lie project as mentioned at Para no. | under the provisions of
the LIA - Notification 2006 and ils subsequent amendments issued uader Environment
(Protection) Act, 1986 subject to implementation of the ollowing specilic and peneral
conditions: '

AL Specific Condiiiony:
iy Ade Pollulion:-
i Wet drilling & wire saw eutting method shall be adopted 1o control dust emissions.
Dehiy detonators and shock twbe initiction system for blasting shall be used so ay (o
reduce vibration and dusl.

i Cireenbelt shall be developed along the boundury ol wining lease arca with wll growing
(recs, wilh Lhe nalive specics in consultation with the locul DI'O/Agriculture Department.

iii. Fugitive dust emissions from all the sources should be controlled repularly, Waler
spritying arrangement on haul rouds, loading and vnloading and at tanster points should
be provided and properly maintained. '

iv. The proponent shall tuke appropriate measures o ensure that the GLL shall comply with
the revised NAAQ norms notificd by Molid:F, Gol on 16.11.2009

W The following measures are 1o be implemented lo reduce air pollution during
transporlation of mineral:-
v Rouds sball be graded to mitigate the dust emission.
@ Water shull be sprinkled at regolar interval on (he mailn haul road and ulber

service roads by waler sprinklers o suppress dusl.,
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i The following measures are o be implemented to reduce Nojse poltution:-

»  Proper and regular maintenance of veliicles and other equipment

¥ Limiting time exposure of workers (o excessive noise.

% The workers employed shall be pravided with proteclion equipment and
carmulls ele.

> Speed ol trucks entering or leaving the mine is to be limiled moderale
speed ol 25 kmpluto prevent undue noise from emply trucks.

X

Vil Neasures should be taken Lo comply wilh the provisious luid under  Noise Pollution
(Repulation and Conalrol) (Amendment) Rules, 2010; AL TLOL2010 dssued by the
Molidl, GOI Lo control noise Lo (he prescribed levels. Workers enpaged in operalions of
FIEMM, et should be provided with ear plugs/mulls,

by Waler Pollailon:-

L The source of water is tankers. Total waler requirement is 3.0 KLD. Out of thal,
1.5 KLD is used for dust suppression; 0.5 KLD is used for development of green bell;
1.0 KLD is used [or domestic purpose. Wastewaler peneraled from the domestic seclion
is tu be disposed into seplic tank followed by souk pit. ~

if. Garland drain and siltation ponds of appropriate gize should be conslructed Lor (he
working pit to arrest low ol silt and sediment. 'The water so collecled should be utilized
for walering the mine area, roads, green belt development ete. The drains should be
cepularty desilted, particularly after monsoou, and mainlained properly.

iii. Regular moniloring of pround water level and quality should be carried oul by
establishing a network of existing wells by the project propunent in and around projeet
area in cousultation with Regional Direclor, CGWB, Southern Region, Hyderabad. Data
Oius collected should be senl at regular interval to MoEL, CGWA and CGWB, Southern,
Region, Hyderabad.

iv. Guitable conservalion measures o augment groundwaler resources in the avea shall be
planned and implemented in consultation with Repional Director, CGWI3, Southern
Region, Hyderabad. Suitable measures should be taken Tor rainwater harvesting.

v, Permission [rom the competent authority should be obtained tor drawl of ground waler,
il any, required Lot this project.

¢) Solid Wasle :-

i. Topsoil, il any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.
ii. ‘The following measures are o be adopled to control erosion of dumps:-

Y Relention/toe walls shall be provided at the foot of the dunips.

> Worked out slopes are to be stabilized by planting appropriale shrub/prass
species on the slopes.

iii. Waste oils, used oils generated from the EM n-uchines, mining operations, if any, shall
be disposed as per the Hazardous Wastes (Management, Handling, and transboundary
movement): Rules, 2008 and ils amendments (hereof to the recyclers authorized by
APPCI3. ’

1. Geveral Condilions:

i, This order is valid for a period of 20 years OR the expiry date of mine jease period
issucd by e Goyernment of A.P., whichever is carlier, 1bwas reported that the life of
the mine is 55 yeurs,

i, “Consent for Estublislunent” & “Consent for Operation” shall be oblaived from Andhra
Pracesh Pollution Control Board under Air and Water Act to carry on mining,
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No change in mining technology and scope of working should be made without prior
approval of the SEIAA, AP, No further expunsion or modilications in the mine shall be
carried out withoul prior approval ol the SEIAA, AL/ Mok, Gol, New Delhi, us

applicable,

The hali=ycarly compliance veports in yespect ol the lerms und conditions stipulated in
this order & monitoring reports shall be uploaded in the website ol the project
periodically. 1t shall simultancously be submitted in hard and soll copies 1o the SEIAA
ind Ministry™s Regional office, Bangalore on 1% June and 13 December of cach calendi

yedr,

Officials from the Regional Office of Molid:F, Bangalore who would be monitoring the
implementation of environmental safeguards should be given [ull ca-operalion, tacilities

and documents/data by the project proponents during (heiv inspection. A complete set of

all the documents shall be submitled o the CCL, Regional Ofice to Moli& P, Bangalore.

Four amibient air yuality-monitoring stations should be established in the core zone as
well as in the buller zone. Location of (he stations should be decided based on the
meteosological data, topographical features and cuvironmenfully and  ecologically
sensitive targers and trequency of monitoring should be undertaken in consultulion with
the State Poltution Control Board.

Dl on ambieal air quality should be reguladly submitted (o the Ministry including ils
Regtonal Oltice loculed at Bangalore and the State Pollution Control Bourd/ Central
Pollution Control Board once in six monghs.

Pegsonoel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate truining and infarmalion on salety and health

aupeets,

The project proponent shatl ensure that no natural walereourse and/or water resources
shall be obstructed die (o any mining operations. Necegsary safeguard measures (o
profect the first ovder strcams, il any, originaling from the mine leage shall be taken,

Oceuputional health surveillance program of the workers should  he nndertiken
periodically (o observe any conlractions due (o expusure (o dust and take correclive

measures, i needed.

A separalte environmental manigement cell with suilable qualiticd personnel should be
sel-up under the control of a Senior Executive, who will reporl divectly to the Head of the
Organization.

The funds carmarked Tor environmental protection measures (Cuapital cost of 1Ry 1.5 lakhs
& Recurring cost ol Rs, 0.5 lakhs/annum) should be kepl in separate account und should
nat be diverted for other purpose, Year wise expenditure should be reported 1o the
Ministry and its Regional Office located af Bangalore.

The project proponent shall submit the copics ol the enviconmental clearance to the
Heads ol local bodies, Panchayats and Municipal Badies in addition to the relevunt
oflices of the Governmenl who in fun has to display the same for 30 days {rom the date
al reseipl.

The project unthoritics shonld advertise al leust i two - local pewspapers widely
cireulated, one of which shull be in the verngeular language of the locality concerned,
within 7 days of the issue ol the clenrinee leter informing that the project has been
accorded environmental clearinee and o copy of the clearance letter is available with the
State Pollution Control Bourd and SELIAA, AP,

The SELAA or any olher competent authority may alice/modify (he above conditions or
stipulite uny Furlher condition in the interest of environnien| protection.

e proponent shull obiain all other mandatory clearances (rom respective depariments.
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Huvironmental clearance is subjuet to linal order of the Hon’ble Suprente Coutl ol India
i (he malter of Goa Foundation Vs, Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable Lo this project,

Any uppeal apains( this Bnvironmental Clearance shall lie with the National Green
‘Tribunal, if preferved, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010,

Concealing the factual duta or failure to comply with any of the conditions menlioned
above way result in withdrawal of this clearance and altract action under the provistons
ol Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, it implementation of any ol the nbove
condiliony is nol satisfuctory. The SEIAA reserves the rght to alter/modily the above
conditions ve stipulate any further condition in the interest of environment protection.

I'he abuve conditions will be enlorced inter-alia, under the provisions ol the Waler
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Counlrol of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
[ngurance Act, 1991 along with their amendments and rules. '

ed/- fd/- Sd/-

MG BECR SICIRICT ARV MEMBER CHAIRMAN,
SEYAA, AP, SEYAA, AP, SEIAA, AP,

Yo

sl G sudbalar, Mg, Pactuer,

Fd/s. Swetluy Gruuides,

(3800 Ha, Colouy Grauite Miog); -
Clu. Reg, Otlice: 3-1-227,

Chuistizn cofony, Karimuugar -505 (01
Pir: 9866677049,

Bo-wawsvil: sy edbing ranidesta vl com

HE.CHB.O/
S (R
e l)\:g n
Ji. Chiefl Envivonmental Kngincer
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SRS, ANDHRA PRADESH POLLUTION CONTROL BOARD D

b4 ZONAL OFFICE: HYDERABAD |
B.Madhusudhana Rao, MLE., LL.B., . 4" Floor, Hyderabad Collectorate Complex,

Nampally, Hyderabad
Phone:; 23202486, Fax: 23202503
Email: hvd.zo . jeee@opeb,ap.gov.in

Joint Chief Environmental Engineer

BY REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMIENT

Order No.506-RGM/APPCB/ZO-HYD/CFE/2013- 20}/,/’ Date:25.09.2013

Sub: PCB - ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s .Swetha Granites
(3.8 Ha Colour Granite Mine), Sy.No.451, 452, 453, 454, 463, 464, 465 & 466,
Nagulamalyala (V), Karimnagar (M) & District - Consent for Establishment of the
Board under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 — Issued —

Reg.

Ref: 1. Industry’s CFE application received on  .08.2013 at APPCB, RO, Ramagundam.
2. APPCB, RO, Ramagundam, verification report dt.14.08.2013 and received by
Zonal Office on 16.08.2015%.
3. CFE Committee meeting held on 12.09.2013 at APPCB, Zonal Office,
Hyderabad.
E I

ln the reference cited, an application was submitted to the Board secking Consent [or
Establishment (CFE) to carry out mining of colour granite over an extent of 3.8 Ha with
production capacities as mentioned below, with a proposed project cost of Rs.50.0 Lakhs
(Rupees Fifty Lakhs only).

Proposed Product Capacity
Mining of Colour Granite 27.09 m’/day
(over an extent of 3.8 Ha.)

As per Lhe application, the above activity is to be located at Sy.No.451, 452, 453, 454, 463,
464, 465 & 466, Nagulamalyala (V), Karimnagar (M) & District.

The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 13.08.2013 and found that the industry is surrounded by
East: Quarry lease area of M/s.Tulip Granites; West: Agricultural lands; North: Quarry
lease area; South: Agricultural lands.

The Board, after careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CI'E Commitfee meeting held on 12.09.2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to
the industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made
there under, This Order is issued to manufacture the products mentioned at para (I) only.
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Ll TELANGANA STATE POLLUTION CONTROL BOARD

S ZONAL OFFICE: HYDERABAD
Y12 H.No.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,
e Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402463

Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 506-RGM/TSPCB/ZOH/CF0/2023- 1 +93 Y Date:06.01.2023

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & ™)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Swetha Granites

(3.8 Ha Colour Granite Mine),
Sy.N0.451,452,453,454,463,464,465 & 466,
Nagulamalyala (V), Kothapally (M), Karimnagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet | Outlet Description_ i Max Daily "Point of DisposaT )
No. Discharge
1. Domestic effluents 0.5KLD | Septic tank followed by soak pit. |

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions
No. B - _atpeakflow | standards

1; Attached to D.G. Set of capacity — -- SPM - 115
125 KVA B - | mg/Nm’

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (3.8 Ha Colour Granite Mine), Sy.No.451,452,453,454,463,464,465 &
466, Nagulamalyala (V), Kothapally (M), Karimnagar District is hereby granted an authorization
to operate a facility for collection, reception, storage, transport and disposal of the following
wastes with quantities as mentioned below:

S. | Name and quantity Stream Quantity | Disposal option
No. | of the Hazardous f
/solid waste - o ]
1 Waste Oil 5.1 of Sch-I 20LPA | Shall be sold to authorized waste
oil Re-Processors / Re — Cycling
I it
2 |Over burden & - 6,591.84 | Shall be disposed in the dump
waste of granite m’/year yard situated towards north-east
| | blocks | | |side within the quarry lease area.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed

to this order.
This consent is valid for manufacture the following products along with quantities only

~S.No. | ] " Product Capacity
1. Mining of Colour Granite 27.09 m'/day
(over an extent of 3.8 Ha.)

This combined order of consent & Hazardous Waste Authorizatiog shall be valid for a period

ending with the 31.03.2025

JOINT CHIEF E
Encl: Schedules A, B & C. @/

To

M/s. Swetha Granites

(3.8 Ha Colour Granite Mine),
Sy.N0.451,452,453,454,463,464,465 & 466,
Nagulamalyala (V), Kothapally (M), Karimnagar District
Email Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: HYDERABAD.
(PRESENT: SRI B.R.V.SUSHEEL KUMAR, B.E. (MINING) DIRECTOR.

PROCEEDINGS NO.38058/R6-3/2011. DATED:11-10-2013.

Sub:- Mines & Quarries - Quarry Lease for Colour Granite over an extent of 3.814
Hectare in Sy.No.451, 452,453,454,463,464,465 and 486 of Nagulamalyala
Village, Karimnagar Mandal, Karimnagar District - Granted in favour of
M/s. Swetha Granites, Rep. by its Mg.Partner: Sri G.Sudhakar for a perlod
of 20 years - QOrders - Issued.

Ref:- 1. Quarry Lease Application dt.06.09.2011 from M/s. Swetha Granites.

2. ADME&G., Karimnagar Lr.Ne.8578/Q1/2011, Dated.11.02.2013.

3. ZIDM&G, Hyderabad File. Mo.905/QL-KNR/2013, DE:28.02.2013,

4, DM&G, Hyderabad, MNotice.Mo.3B058/R56-3/2011, dated.10.04.2013.

5

4]

ZID&G, Hyderabad Lr.No.3141/MP-KIMNR/2013, dated.02.08.2013.
Letter dt. 07-10-2013 from M/s. Swatha Granitas.

-00000-

Through the reference 17 cited, M/s. Swetha Granites, Rep. by its Mg.Partner:
Sri G.Sudhakar filad an application for grant of Quarry Leass for Celour Granite over
an extent of 5.000 Hectarss in Sy.MNo.451, 452,453,454,453,464,465 and 466 of
MNagulamalyala Village, Karimnagar Mandal, Karimnagar District for a period of 20
years with relevant documents. The said Quarry Lease application was received by
the Assistant Director of Mines and (Geoloagy, Karimnagar on 06.09.2011.

Through the refarence 2 cited, the Assistant Director of Mines and Geslogy,
Karimnagar submitted praposals through the Zonal Joint Director of Mines and
Gealegy, Hyderabad on the quarry lease application filed by M/s. Swetha Granites,
Rap, by its Mg.Partnar: Sri G.Sudhakar stating that the applied area has inspectad
by Asst. Geologist on 01,02.2012. The applied area is a small exposure raising to a
height of about 0.50 to 1.00 mts from around lavel. As per the out crop of adjacent
lease arsa it is revealed that the arsa consist of Tonalite Grnodioritic rock, which is
any younker intrusive into the peninsular gneissic complex, of archean age. Tha rock
is consisting of Quartz and Potash Feldspars as essential minerals and Biotitie,
Hornblende and other ferro magnesium minerals as accessories. The Mi9corcling
crystals are daveloped into Eu-hedral with elongated shape and are embedded as
“Phenocrytsts” in the mafic ground mass showing prophetic texture. The Tonalite-
Granodiorite is medium to coarse grained in fabric, hard and compact in nature. The
presence of dark ground mass with Cherry Redc Potash feldspar crystals and mafic
minerals is giving the rock a dark brownish shade or colour. The colour granite
available in the applied area is being marketad under the trade name af "Tan
Brown”. The colaur granite occurring in the applied area is suitable for decorative
purposes after cutting and polishing.

The Surveyor, Ofo the Assistant Director of Mines and Geology, Karimnagar
have surveyed and demarcated the area as shown by the applicant on the ground on
01.02.2013. Aftar survey and demarcation, the area is darmarcated to an extent of
3,713 Hects. As per verification of the extents there is an ieft over area of 0.10
Guntas in Sy.Mo.452 is surrounded by the Pattaland and axisting lease of the same
applicant. Hence, the area is worked cut to 3.814 Hectare against applied area of
5.000 Hectares. The Surveyor submitted the survey report, surveyed sketch and
consent letter of the applicant.

The District Collector Karimnagar vide Lr.No. E1/4757/2012, dt:23.01.2013
has informed that as par the report of the ADSRELR Karimnagar the applied area in
Sy,Mo.451, 452,453,454 463,464,465 and 466 of Magulamalyaia Village Is clzssified
as Pattzlands admeasuring an extent of 12.07 Guntas: Finally the District Collectar
Karimnagar has issued NOC for grant of guarry |ease over the subject area in favaur
of M/s, Swetha Granites, Rep. by its Mg.Partner: Sri G.Sudhakar. Further, the
District collector vide Lr.No.628/MOC/2013, d¢1,28-08-2013 has also recommendad
the area to an extent of 10 Guntas in Sy.Mo.452 (Govt. Land) in addijtion to the
abova earlier recommendatians.

Contd..2..



PRADESH
S & GEOLOGY: KARIMNAGAR.
sistant Director)

1A
USI* Dated: 25-10-2013

#Colour Granite over an extent of

Sub:- Mines and Quarr} e% axey

3.814 Hects in ¢ 4% } 2;4A453, 463, 464, 465 & 466 of
Nagulamalyal \P‘i%f@eﬁ«ithﬂmn Mandal, Karimnagar District for a
period of 20 years Gran'te:!’m\ . Swetha Granites, Represented by its

Mg. Partner: Sri G. Sudhakar - Execution of lease deed on ?5/-10—2013 —~
Work Orders - Issued.

Ref:- The Director of Mines and Geology, Hyderabad Progs.No. 38058/R6-3/2011
dated 11-10-2013.

Ll
3
1+

ORDER:

The Director of Mines and Geology, Hyderabad has granted a Quarry lease for
Coiour Granite over an extent of 3.814 Hects in Sy.No, 451, 452, 453, 463, 464, 465
& 466 of Nagulamalyal Village, Karimnagar Mandal & District for period of 20 years

in favour of M/s. Swetha Granites, Mg.Partner: Sri G. Sudhakar vide reference cited.

Hence, sanction is here by accorded to M/s. Swetha Granites, Rep: by its Mg.
Partner: Sri G. Sudnakar to work Colour Granite over an extent of 3.814 Hects in
Sy.No. 451, 452, 453, 463, 464, 465 & 466 of Nagulamalya! Village Karimnagar
Mandal Karimnagar District for a period 20 vyears from 25-10-2013 to
24-10-20373 subject to the provisions of the Anchra Pradesh Minor Mineral Concessicn
Rules, 1966 and Granite Conservation and Development Rules, 1999 and subsequent
Governimment crders and executive instructions issued tkereon from time to time and
special conditions specified in the original grant order and in the appendix enclosad to
the order. The grantee should submit the consent for operation (CFO) after
execution of the lease deed and before starting of the quarrying operations.

The Lessee should maintain afl the records and accounts required by the
Government and submit quarterly/Annual returns in the prescribed proformas so as to
reach the Director of Mines and Geology, Hyderabad, Deputy Director of Mines and
Geology, Warangal and Assistant Director of Mines and Geology, Karimnagar nat later
than the time limit fixed by the Government. The Lessee should erect the boundary
pillars on all sides to delineate the granted area, with not less than lryyn the surface

A
_Z%’?ﬁj&ajg
Asst. Director of Mines and Geology,

To Karimnagar.
M/s. Swetha Granites,

Rep: by its Mg. Partner: Sri G, Sudhakar,

Reg. Office 3-1-327,

Christian Colony,

Karimnagar.

Copy submitted to the District Collector, Karimragar for favour of kind information.

Capy submitted to the Director of Mines and Geclogy, Hyderabad for favour of information.

Cepy submitted to the Zonal Joint Director of Mines & Geology, Hyderabad for favour of
information.

Copy submitted to the Deputy Director of Mines and Gezology, Warangal for favour of
information.

Copy submitted to Director of Mines safety, Hydarabad for favour of information.

Copy submitted to Controller General, Indian Bureau of Mines Nagpur for favour of
information.

Copy submitted to Asst. Director of Minas & Geology (Vigilance), Karimnagar for favour
of information,

Copy to the Tahsildar, Karimnagar Mandal for infaormation.

of the ground level.
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Stale Level avirowment Tmpuct Assugxa;l—mmritv (SICIAA)

Andhra Pradesh _ .

Government of India 20
Ministry of Tnvivonment & Forests

A-3, Industrial Bstate Qanathnagar, IT derabad- 500 018.

——
'}

REGD.POST WITH ACIL.DUE

Durdor No. SELAA/AP] KRM-ST/2012 - 3777~ C D1z 20.11.2012.

Sub: SEIAA, AF. - 1.0 1a. Colour Granite Wine of M/s. Swetha Granites, Sy. No.
106, Odyaram (V), Gangadhara (M), Karimnagar District - Environmental
Clearance — Issued - Reg. '

I, Vhis liag veference to your pplication submitted vide Lr. dt. 28.09.2012 in this regard, seqkiﬁg
Linvironmental Clearance for the proposed Colour Granite Mine in favour of M/s. Swetha
Granites, Sy. No, 1006, Odyaram (V), Gangadhara (M), Karimnagar District. 1L was

reported (hat the nearest human habitation viz., Bavapet (V) exists at a distance of about 1.25
km from the mine lease area. 1t was noted that the capital vestment of the project is Rs. 45.0
Lakhs and production capacity of the project is as follows:

Mining of Colour Gianite — 3,255 Cum / year.

1. lisa semi-mechunized opencast Quarry. The Blocks are cut by using jack hammer drilling and
culling by wire saw. The separated blocks arc dressed manually. No blasting is envisaged. 1L is
reported that the life of the Mine is estimated as 33 years. The total mine lease area is 1.0 Ha.

111, The proposal has been examined and processed in accordance with EIA Notification, 2006 and
ils amendments thereof & Office Memorandum di. 18.05.2012 issued by {he MoE&T, GOL
The Slale Level LExpert Appraisal Committee (SEAC) examined the application, in its meeting

held on 02.11.2012. The project 18 exempted from (he process of public hearing as the mining
lease arca is less than 25 Ha., in accordance with the puidelings approved by the SEIAA, AP for
processing the ap plications of mining, projects. Based on {he information furnished, presentatior
made by the proponent and the consultant M/s. Sri Sai Manasa Nature Tech. Pvt. Lid.
Hyderabad; the Comunittee considered the project proposal and recommended for issue 0
Environmental Clearance. The State Level Environmenl Impact Assessment Authoril;
(SEIAA), in its meeting held on 71.11.2012 examined the proposal and the recommendations o
SHEAC, und decided to issue Environmental Clearance. The SEIAA, A.P hereby accords prio
Lavironmental Clearance to the projeet as mentioned at Para no. 1 under the provisions ¢
the EIA Nolification 2006 and its subsequent amendments issued under Linvironmes
(Protection) Act, 1986 subject 1o “implementation of the following specific and gener
conditions: '

A.  Specific Conditions:
a) Air Pollation:-

i. Wet drilling method is 1o be adopted to control dust emissions. Delay detonalors a
shock tube initialion system for blasting shall be used 50 as 10 reduce vibration and du:

Y tmend alano the houndary of mining lease area with tall grow

R
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The following measures are to be implemented to reduce Noise pollution:-

>  Proper and regular maintenance of vehicles and other equipment |

»  Limiting time exposure of workers lo cxcessive noise, |

» The workers employed shall be provided with protection equipment cu,ld
carmufls etc.

»  Speed of trucks enlering or leaving the mine is to be limiled to modcmlc

speed of 25 kmph to prevent undue noise from empty trucks.

Measures should be taken to comply witl the provisions laid under Noise Pollution
(Regulalion and Control) (Amendment) Rules, 2010; di. 11.01.2010 issued by the
MoE&F, GOI to control noise to the prescribed levels. Workers engaged in opclatlons of
HEMM, ete should be provided with ear plugs/mufls. |

b) Water Pollution:-

1.

i,

iv.

The source of water is Ground water. Total water requirement is 5.32 KLD. Out of’that,
1.06 KLD is used for drilling and sprinkling; 0. 79 KLD is used for development of yeul
belt; 3.45 KLD is-used for domestic purpose. Wastewater generated from the domestic
section is to be disposed into septic tank followed by sqalg_ pit.

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The walcr so collected should be utilized
for walering the mine area, roads, green belt development etc. The drains should be
regularly desilted, particularly affer monsoon, and maintained properly.

Regular monitoring of ground water leve! and quality should be carried out by
establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data

thus collectled should be sent at 1c;,ula1 interval to Mo]] CGWA and CGWB, Southern,
Region, Hyderabad.

Suitable conservation measures (o augment groundwalter resources in the area shall be
planned and implemented in consuliation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting.

Permission from the competent authority should be obtained for draw! of ground water
required for this project.

¢) Solid Waste :- .

S

iL.

iii.

iL

Topsoil, il any, shall be stacked properly with proper slope with adcquutc measures and
should be uscd for plantauon purpose.

The following measures are to be adopled to control erosion of dumps:-
; ,

» Retention/toe walls shall be provided at the foot of the dumps.

» Worked out slopes are to be stubiliz@d by planting appropriate shmb/grass
species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if any, shall
be disposed as per-the Hazardous Wasles (Managemenl Handling, and transboundary

movement) Rules, 2008 and 115 amendments thereof to the 1cc.yclcls authorized by
APPCB.

General Conditious:
This order is valid for a period of 20 years OR the expiry date of mine lease period

issucd by the Government of A.P., whichever is carlier, Itjwas reported that the life of
the mine is 33 years.

f

|

“Consent for Bstablishment” & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry on miniag,

=)



i,

iv.

vi.

vii.

viii.

IX.

xi.

Xii.

xiii.

xiv.

XV.

Xvi.

22

-'No change in mining technology and scope of working should be made without prior

approval of the SEIAA, AP. No further expansion or modifications in the mine shall be
cagried out without prior approval of the SEIAA, AP/ MoE&l* ‘Gol, New Delhi, as
applicable.

‘The half-yearly compliance reports in respect of the terms and conditions stipulated in
this order & monitoring reports shall be uploadcd in the website of the project
periodically. 1t shall simultaneously be submitted in hard and soft copies to the SEIAA
and Minislry’s Regional office, Bangalore on 1% Juue and 1% December of each c:ﬂendar :
year,

Olfficials from the Regional Office of MoE&IY, Bangalore who would be monitoring the
implementation of environmental safeguards should be given full co-operation, facilities
and documents/data by the project proponents during their inspection. A complete set of
all the documents shall be submitted to the CCF, Regional Office to MoE&F, Bangalore.

Four ambient air quality-monitoring stations should be established in the core zone ag
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and epvironmentally and ecologically
sensitive targets and frequency of moniforing should be undertaken in consultation with
the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Minisiry including its
Regional Office located at Bang,ﬂlme and the State Pollution Control Board/ Central

‘Pollution Control Board once in six months,

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training apd information on safety and health
aspects. '

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstrucied due 1o any mining operations. Necgssary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Oocupauonal health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

A separaie environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization,

The funds earmarked for environmental protection measures (Capital cost of Rs 3.0 lakhs
& Recurring cost of Rs. 0.5 lakhs/annum) should be kept in separate account and should.
not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located at Bangalore.

The project proponent shall blel]lll the copies of the uuvpomnemal clearance {o the
Heads of local bodies, Panchayats and Municipal Bod1es in addition to the relevant
offices of the Government who in turn has to display thc same for 30 days from the date
of receipt.

The project authorilies should advertise at least iy two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letier informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Conirol Board and SEIAA, A.P. -

The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

Fhe proponent shall obtain all other mandatory clearances {roui respective departments.

e
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xvil. Environmental clearance is subject to {inal order of the Hon’ble Supreme Court of India
in the matter of Goa Foundation Vs. Union of India in Wuit Petition (Civil) No.460 ol
2004 as may be applicable to this project.

xviii. Any appeal against this Environmental Clearance shall lic with the National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of lee
National wan Tribunal Act, 2010.

xix. Concealing the factual d‘ua or failure 1o comply with any of the conditions menlioned
above may result in withdrawal of this clearance and atiract auhon under the provisions
of Environment (Protection) Act, 1986. i

xx. The SEIAA may revoke or suspend the order, if implementation of any of the above
condilions is not satisfactory. The SEIAA rescrves the right to alter/modify the above
conditions or stipulute any further condition in lhe interest of environment prolection.

xxi. The above conditions W1ll be enlorced inter-alia, under the provisions of the Water
(Prevention & Conlrol of Pollution) Act, 1974, the Air (Prevention & Control pf
Pollution) Act, 1981, the Environment (PIOLGL.[IL}II) Act, 1986 and (he Public Liability
lnsurance Act, 1991 alunb with their amendments and rules,

Sd/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, A.D. SEIAA, A.P. SEIAA, A.P.
N’

Sri G. Sudbakar, Managing Partoer,

M/s. Swetha Granides, (1.0 Ha. Colour Graniie Mine),
H.No. 3-1-205 (Old), 3-1-227 (New), Christian Colony,
Karimnagar - 505001.

Ph: 98490 30800/98666 77049.

E-mail: swethagranites@gmail.com

-IIT.C.F.B.O.//-

. &/W‘)ﬂzﬂ’f ala-

SENIOR I LNVIRONMI‘NTAL ENGINEER (EC)
203
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i—*‘%%;__; ANDHRA PRADESH POLLUT[ON CONTROL BOARD
e ZONAL OFFICE: HYDER Ap 4
B.[\’Iatﬂlusudlmua Rao, MLE., LL.B,, 4t Floor, Hyderabad Collectorate Complex,
Joint Chiet Environmental Engineer Nzlmpuily, Hyderabad
' Phorne: 23202486, Fay: 23202503
Emajl; /d.zo.jeee@peb.a 1. 20V.01
BY REGD. POST wiTlH ACK. DUR
CONSENT ORDER FOR ESTABLISHMENT
Order No.275 -RGJ\JI/AJ_’PCB/ZO—HYD)'CF

E/2013-{3} D:lle:ZS.ﬂl.?.(}l.}

Sub: PCB - 70y _ CONSENT FOR ESTABLISHMENT (CFE) — pys, Swetha Granites
(1.0 Ha. Colour Granite Mine), Sy.No.106, Odyaram V), Gangadhara (IvI),
Karimnagar District — Consent for Establishmen( of the Board undey Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 2| ol Air
(Prevention and Control of Po] lution) Act, 1981 — Issued — Reg.

Retf: 1. Indusiry’s CFR application received oy 02.01.2013 at APPCB, RO, Ramagundam,
3, APPCB, R/o Ramagundam verification feport dt. 04.01 2012, recej ved on
05.01.2013
3. CFE Com mitlee meeting held on 24.01.2013 at APPCB, Zonal Office, H yderadad,

LI

Lo In the reference cited, an application wag Submitted to the Board seeking Congeng tor
Establishment (CEE) to carry out mining of colour granite OVer an extent of 1,0 Ha as mentioned
below, with o Proposed project cost of Ry, 45.0 Lalkhs (Rupees Forty Five Lalkhg only),

Proposed Product
Mining of Colo ur Granite
(over an extent of 1.0 Ha))

N2

As per (he application, the above aclivity s to pe located Sy.No.lUG, Odyaram V),
Gangadhara (M), Karimuag:u' District,

3. The above site was inspected by the Environmenty) Engineer, A p Pollution Control Board,
Regional Office, Raumgundzun. on 03.01.2013 ang found that the industry is surrounded by Ragg:
Vacant Land; West: Mys. Swetlia Grmlitcs; North: Vacant land followed by and Karirmmgar -
Siricilla Road (SH) is at distance of aboyt 200 mts.: South: M/s. Swetha Granites,

4. The Board, afier careful scrutiny of the application, verification Tfeport of Regiong] Officer,

Ramagundan gng fecommendation by the CFE Committee mesting held op 24.01.2013 g
APPCB, Zona| Office, Hydcmbad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, undey Section 25 of Water (Prevention and Conto] of Pellution) Act, 1974 ang under
Seetion 2] of Air (Prevention and Coniyg) of Pﬂ]hllion) Act, 1981 and the rules made there

wnder. This Order 15 183ued to manufacture the produets mentioned at baza (I) only,

5. Thiy Consent Order now Issued iy subject to the conditjons mertionsd ip Schedule 'A and

0. This order is issued from pollution contro] point of view only, Zoning ang other regulations are
not considere, /

K [ (WO
JOINT CHIEF ENVIRONMENT ENGINEER

Encl: Schedules A & B, /wg/{d‘h
To
“M/s. Swetha Gramifes (1.0 Hay, Colour Gragite Mine),

H.No.3-1-205 (Old), 3-1-227 (New),

Christian Colony,

Karinmagay District - 505 0¢;.

=t



ks 7 TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD o

Y7 4

[
D. Krupanand H.No0.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 275-RGM/TSPCB/ZOH/CF0/2022- | ?)ﬁﬂ Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.106, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafier referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal N
No. Discharge
1y Domestic effluent 2.7KLD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

No. at peak flow standards

1 Attached to D.G. Set of capacity — - } SPM - 115
125 KVA ] _ mg/Nm®

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), Sy.No.106, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No | Name and quantity_f(;f the Stream Disposal 6;tion
Hazardous waste
1 | Waste Oil (20 LPA) | 5.1 0fSch-I |Shall be sold to authorized
waste oil Re-Processors / Re —
- Cycling units. -
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed

to this order.
This consent is valid for manufacture the following products along with quantities only

S.No. Product ) Capasity |
1. Mining of Colour Granite 8.92 m"/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2024-2025 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period Le., I* quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent aftracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016.

\ L
‘éJ/OINT CHIE{T ENVIR NTAL ENGINEER
Encl: Schedules A, B & C. N
To b
M/s. Swetha Granites

‘(1.0 Ha. Colour Granite Mine),

Sy.No.106, Odyaram (V), Gangadhara (M),
Karimnagar District

E-mail 1d: swethagranites@gmail.com

Copy submitted to the Member Sectetary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1" quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.

Page 2 of 7
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GOVERNMENT GFANDHRA PRADESH
PROCEEDINGS OF THE ASSISTANTD RECTOR OF MINES AND GEOLQGY.
: - KA T GAR .:‘. " m On .
(Present ; Sri. D.Shenthappa,\MiSc., Agsistant Director & Mines end Geology,
Karimnagar). € il i

Procds. No. 3135/Q/2002 S, Boggan €
e 'r§/

Sub : Mines and Guarries — Quarry isase for Colour Granite over an
axtertt of 1-00 Hestare in survey number 1086 of Oddyarem (V)
Gangadara (M), Kenmnagar (Ct) - granted in favour of Mis
Sweths Granites for 8 period of 20 years — Execution of GUaTY
lease deed on 5-2003-Wark ondars — issued — Fegarding.

Dated 2662003

Ref: 1) The Girestor of Mines and Geology, Hyderabad Progs.Me.
25426/P2-1/2002, dt.3-5-2003,

ORDER -

The Dirsctor of Minss artd Geology, Hyderabad has granted 8 Quany lease for
Colour Granite over an extent of 1-00 Hedtars ir survey number 108 of Celdyaram (V),
Gangadara (M, Kerimniagar (Dt} in fevourof M/s. Swetha Grzntes for a perod of 20
vears Vide reference cited. v R

Sangtion s here by accarded to MWs. Swatha Granites,Mg Pariner : G.Sudhakar,
0 Ko, 3.1.205, Christian Colony, Karimnagar te work Colour Granite ovar an exdtent of
.00 Hectare In survey number 106 of Oddyeram (V), Gengadara M), Karmnegar (D)
for & perind of 20 years frompé -6-2003 tofs5-2023 , subject to the provision of the
Andnrapradesh Minor Minsrsl Concession Rules 1686 and Grenite Conservation and
Development Rules, 1998 and spscial conditions spesified in the zppendix enclosed to
the grent order. . '

The Lesses should subimil the scheme of prospecting in the 17 year and Mining
Plan within twe years from the dale of execution of quarty lease deed.

The Lesses should msintain all the records ard accounts required by the
Govemmerit 2na submit guarterty /Annual retums the prescriped proformas s a3 o
reach the Direstor of Mines and Geolegy, Hyderabad , Dy. Director of Mines and
Geolpgy, Warangal and Assistant Dirsctor of Mines and Geclogy, Karimnagar not later
than the time bmit fixed by the government . The Lesses should erect the paundary
pillars on ail sides o delineate the grented area

ctar n;?iﬁfﬁ-%gﬂ
i AT TE s 0 002.
To.~ A W L5
\Alfs. Swethe Granites, ”"JE\S’ It
Mg Pariner . sri. G.Sudhakar o
D.Ne. 3-1-205, Christian Colony,
Rarmnagar.

Copy submitted to the Dir=ctor of Mines and Genlagy. Hyaerabad for favour of

infarmation.
Copy submitted to the Dy.Director of Mines and Geology, Warargal for favour of

information. .
Copy to the Mandal Revenue Officer, Gangadara Mandal, Karimnagar District for

favour of inforrmation

2¥
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T TELANGANA STATE POLLUTION CONTROL BOARD

T ZONAL OFFICE: HYDERABAD
ST 2
A\// 4
D. Krupanand H.No0.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 275-RGM/TSPCB/ZOH/CF0/2022- | ?)C\C‘ Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.106, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal |
No. Discharge
- . Egy@gﬁc effluent 2.7KLD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

_ No. R at peak flow standards

I 1 Attached to D.G. Set of capacity — —— ‘ SPM - 115
125 KVA - | - _ mg/Nm®’

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), Sy.No.106, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No |Name and quanti?y of the Stream Disposal option
Hazardous waste
1 | Waste Oil (20 LPA) B 5.1 0f Sch-1 | Shall be sold to authorized
waste oil Re-Processors / Re —
— Cycling units. —

Page 1 of 7



This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed

to this order. Jt

This consent is valid for manufacture the following products along with quantities only

S.Noe. Product Capacity |
1. Mining of Colour Granite 8.92 m’/day

(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2024-2025 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., 1" quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. “J\

=

-

JOINT CHIEF ENVIR

‘é/
Enel: Schedules A, B & C. ' \

\\MENTAL ENGINEER

To

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.106, Odyaram (V), Gangadhara (M),
Karimnagar District

E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1" quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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Annewse -4

State Level Bnvironment Impact Assessment Authority (SEIAA)-
Andhra Pradesh A \
Government of India
Minisiry of Environment & Forests
A-3. Industrial Bstate, Sanathnagar, Hyderabad- 500 018.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/ WKRM-27/2012 - ?39 8-% Di:29.11.2012.

Sub: SEIAA, A.P. - 1.0 Ha. Colour Granite Mine of M/s. Swetha Grauites, Sy. No.
452, Nagulamalyal, (V), Karimnagar District - Environmental Clearance —
Issued - Reg.

I. This has reference to your application submitied vide lr. dt. 11.09.2012 in this repard, seeking
Environmenlal Clearance for the proposed Colour Granite Mine in favour of M/s. Swetha
Granites, Sy. No..-452, Nagulamalyal, (V), Karimnagar District. It was reported that the
nearest human habitation viz., Nagulamalyal (V) exists at a distance of about 1.1 km from the
mine lease area. It was noted that the capital investment of the project is Rs. 60.0 Lakhs and
production capacity of the project is as follows: : ' -

Mining of Colour Granite - 942 Cum / year.

. 1tis a semi-mechanized opencast quarry. The Blocks are cut by using jack hammer drilling and
culting by wire saw. The separated blocks are dressed manually. No blasting is envisaged. It is
reported that the life of the Mine is estimated as 16 years. The total mine lease area is 1.0 Ha.

11l. 'The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof; & Office Memorandum dt. 18.05.2012 issued by the MoE&F, GOL
The State Level Expert Appraisal Commitiee (SEAC) examined the application, in its meeting
held on 16.10.2012. The project is exempted from the process of public hearing as the mining
lease area is less than 25 Ha., in accordance with the guidelines approved by the SEIAA, AP for
processing the applications of mining projects. Based on: the information furnished, presentation
made by the proponent and the consuliant M/s. Sri Sai 'Manasa Nature Tech. Pvt. Lid,,
Hyderabad; the Committee considered the project proposal and recommended for issue of
Environmental Clearance. The State Level Environment Impact Assessment Authority
(SEIAA), in its meeting held on 21.11.2012 examined the proposal and the recommendations of
SEAC, and decided to issue Environmental Clearance. The SEIAA, A.P hereby accords prior
Environmental Clearance to the project as mentioned at Para no. I under the provisions of
the FlA Notification 2006 and iis subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following specific and general
conditions: "

A. Specific Conditions:

a) Air Pollution:- ]
i Wet drilling method is to be adopted to 001i1trol dust emissions. Delay detonators and
shock tube initiation system for blasting shallib;: used so as to reduce vibration and dust.

il Greenbelt shall be developed along the boundar_y' of mining lease area with tall growing
* trees, with the native species in"consultation with the local DF O/Agriculture Department.

iii. Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided and properly maintained.

iv. The proponent shall take appropr‘iéte measures to ensure that the GLG shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

V. The following measures are to be implemepted to reduce air pollution during
transportation of mineral:- '

e  Roads shall be graded to mitigate the dust emission.
e  Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

Page 1 of 4



vi.

Vi,

A

Ihe lollowing measures are to be implemented to reduce Noise pollution:-

> Proper and regular maintenance of vehicles and other equipment

»  Limiting time exposure of workers to excessive noise.

»  The workers employed shall be provided with protection equipment and
earmulfs etc.

>  Speed of trucks enlering or leaving the mine is to be limited Lo moderate |
speed of 25 kmph to prevent undue noise ﬁ01?1 empty trucks.

Measures should be taken to comply with the provisions laid under Noise Pollulion |
(Regutation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise to the prescribed levels. Workers engaged in operations off
HEMM, ete should be provided with ear plugs/mufls.

b) Wiiter Pollution:- -

i

1L,

iv.

il,

11l

ii.

The water is supplied by tankers. Total water requirement is 3.0 KLD. Out of that, 1.2
KLD is used for drilling and water sprinkling; 0.4 KLD is used for development of green |
bel; 1.4 KLD is used for domestic purpose. Wastewater generated from the domestic |
section is to be disposed into septic tank followed by soak pit.

Garland drain and siltation ponds of appropriate size should be constructed for the |
working pit to arrest [low of silt and sediment. The water so collected should be utilized
for walering the mine area, roads, green belt developrent etc, The drains should be
regularly dcbllled particularly after monsoon, and maintained properly.

Regulor 1‘110n1t0rmg of ground water level and quality should be carried out by
estublishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data
thus collected should be sent at 1egular mtewal to MOEF CGWA and CGWB, Southern, |
Region, Hyderabad.

Suitable conservation measures to augment groundwater resources in (he area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwaler harvesting.

Permission from the competent aulhouty should be obtained for drawl of ground waler,
if any, required for this project.

Solid Waste :-

Topsoil, if any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The following measures are to be adopted to control exosion of dumps:-

|
> Retention/toe walls shall be provided at the foot of the dumps.

» Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes. !

Wasle oils,.used oils generated from the EM ma.L.hmus. mining operations, il any, shall
be LllhpUde ag per the Hazardous Wastes (Management, Handling, and-lransboundary
movement) Rules, 2008 and its amendments ll_llcu._,uf to the recyclers authorized by
APPCB.

General Conditions: o

T'his order is valid for a period of 16 years OR the expiry date of mine lease period
issued by the Government of A.P., whichever is earlier. It was reported that the life of
the mine is 16 years.

“Consent tor Establishmenl” & “Consent for Operation™ shall be obtained [rom Andhm

Pradesh Pollution Control Board under Air and Water Act to carry on mining,



iik

iv.

vi.

vil.

viii.

iX.

xi.

xil.

xiil.

xiv.

XV.

xvi.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, AP, No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable.

The half-ycarly compliance reports in respect of the terms and conditions stipulated
iis order & monitoring reports shall be uploaded in the website of the project
periodically. It shall simultaneously be submitted in hard and soft copies to the SEIAA
and Ministry’s Regional office, Bangalore on 1% June and 1% December of each calendar
yeur,

Olficials from the Regional Office of MoE&I, Bangalore who would be monitoring Lhe
implementation of environmental safeguards should be given full co-operation, facilitics
and documents/data by the project proponents during their inspection. A complete set of
all the documents shall be submitted to the CCF, Regional Office Lo MoE&F, Bangalore.

Four ambient air quality-monitoring stations should be established in the core zone as |
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
gensilive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board. ~ |

Data on ambient air quality should be regularly submiited to the Ministry including its
Regional Office located at Bangalore and the State Pollution Control Board/ Central
Pollution Control Board once in six months. ~

Personnel working in dusty arcas should wear protective respiralory devices and they
should also be provided with adequate training and information on safety and health
aspects.

'I'he project proponent shall ensure that no natural watercourse and/or water resources
chall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupalional health surveillance program of the. workers should be undertaken

periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. '

A separale environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The funds earmarked for environmental protection measures (Capital cost of Rs 3.0 lakhs
& Recurring cost of Rs. 0.50 lakhs/annum) should be kept in separate account and should
not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located at Bangalore.

The project proponent shall submit the copies of the environmental clearance 1o the
Heads of local bodics, Panchayats and Municipal Bodics in addition to the relevant
offices of the Government who 1 turn has to display the same for 30 days from the dale
of receipl. !

The project authorities should advertise at least in two local newspapers widely
circulated, one-of-which shall be in the vcxl'nﬂcular language of {he locality concerned,
within 7 days of the ‘issue of the clearance letter informing .that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, A.P.

The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

‘The proponent shall obtain all other mandatory clearances from respective departments.
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Xvii. Hoviroamen(y] clearance s subject (o final order of the Hon’ble Supreme Court of India,
i the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project. : :

Xviii. Any appeal against this Environmenta) Clearance shall lic wiih the Nationa) Green
Iribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
Nutional Green Tribunal Act, 2010, |

xix. Concealing the factyal dala or failure to comply with any of the conditions mentioned
above may resull in withdrawal of thig clearance and atiract action under the provisions
of Environment (Protection) Act, 1986. ‘ 5

xx. The SEIAA uay revoke or suspend the order, if’ implementation of any of the above

xxi. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Conirol of |
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Pyblic Liability|
Insurance Act, 199] along with their amendments and rules. ' '

Sd/- Sd/- | Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, A.P.

'\}u -

Sri G. Sudhakar, Managing Partner,

MU/s. Swetha Granites, (1.0 Ha, Colour Granite Ming @ Sy. No. 452)
1. No. 3-1-205 (old), 3-1-227 (New),

Christian Colony, Karimnagar- 505001,

Ph: U878-2254352/9849030800).

F-mail: swelhagranites(

~/IT.C.E.B.Q.//-

D A

_ §ENIOR ENVIRONMENTA], |t GINEER (EC)

.
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' ex% ANDHRA PRADESH POLLU TION CONTROL, BOARD AE
‘{ﬁw ZONAL OF FICE: HYDERABAD
B.Madhusudhana Rao, MLE., LL.B., 4 Floor, Hyderé,bad Collectorate Complex,

Joint Chief Environmental Engineer

Nampally, Hyderabad
Phone: 23202486, Fax: 23202503

Email: h){d.zo.icec@pcb.ag.gov.in

BY REGD. POST WiTH ACK. DUE
CONSENT ORDER F OR ESTABLTSI—IMENT

Order Nn.281—RGI\‘UAPPCB!ZO—HYD/CFEQ[]]3-{9,6‘ Date:28.01.2013

N

IKnel:

To

Sub: PCB - Z0OH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
(1.0 Ha. Colour Granite Mine), Sy.No.452, Nngulama]yala V), Karimnagar (M),
Karimnagar Distriet — Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pol]ution) Act, 1974 and under Section 21 of Alr
(Prevention and Contro] of Pollution) Act, 1987 — Issued - Reg.

Ref: |, Industry’s CFE application received on 02.01,2013 at APPCB, RO, Ramagundam,

2. APPCB, R/o Ramagundam verification report dt, 04.0] 2012, received on

05.01.2013
3. CFE Committee meeting held on 24.01.2013 at APPCB, Zonal Office, Hyderadad.

¥ &

In the reference cited, an application wasg submitted to the Board seeking Consent for
Establishment (CFE) to Carry out mining of coloyr Branite over an extent of 1 Ha as mentioned
below, with a proposed project cost of Rs, 60 Lakhs (Rupees Sixty Lakhs only),

Proposed Prodyct m
Mining of Colour Granite 2.58 m*/day
(over an extent of 1.0 Ha.)

AS per the application, the above activity is to be located Sy.No.452, Nagulamalyaly V),
Karimnagay (M), Karimnagar District.

The above site wag inspected by. the Environmental Engineer, A.p Pollution Contro) Board,
Regional Office, Rmnag1mdam, on 03.01.2013 and found that the industry ig surrounded by Eagg:
Agricultural Land; West: Vacant land; North: Agricultural Land; South: Vacant land

Section 21 of Air (Prevention and Contro] of Pollution) Act, 1981 and the fules made there
under. This Order js issued to manufacture the products mentioned at para (1) only.

This Consent Order now issued jy subject (o the conditions mentioned in Schedule ‘A" and
Schedule 'B'. .

This order is issyed from pollution control point of yiew only. Zonj g and othey regulations are

not considered.

JB ) tfa L’5
.{OINT CHIEFR ENVIRONM: TAL ENGINEER

Schedules “A & B» %\m

=
\“W1/s. Swetha Granites (1.0 Ha. Coloyy Granite Mine),
H.No.3-1-205 (Old), 3-1-227 (New),
Christian Colony, -
Karimnagar Distrief — S05 001.
E-mail: swcthagranites@yahou.cu.in
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D. Krupanand H.No.6-3-1219, TS No.1 Part,

Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.

Phone No: 040-23402495

Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER - RED CATEGORY

Order No: 281-RGM/TSPCB/ZOH/CF0/2022- | 29 b Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafier referred to as ‘the Acts”) and Authorization under the provisions of HW (M & T™)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. of colour granite mine),

Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist)

(Hereinafter referred to as ‘the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily e Point of Disposal
No. Discharge
I Domestic effluent 0.8 KLD Septic tank followed by soak pit J
ii) Emissions from chimneys:
Chi;liney Description of Chimney _aaanﬁty of Emissions | Emissions
No. at peak flow _standards
1 Attached to D.G. Set of capacity — - SPM - 115
120 KVA _ mg/Nm® |

iii) Hazardous Waste Authorization: Form — 2) |See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. of colour granite mine), Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist) is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S.No [Name and quantity of the| Stream Disposal option
Hazardous waste
1 | Waste Oil (20 LPA) 5.10fSch-I |Shall be sold to authorized
waste oil Re-Processors / Re —
B B Cycling units, -
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder Aﬁ
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed

to this order.
This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
1. Mining of Colour Granite 2.58 m*/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2024-2025 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., 1* quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016

Encl: Schedules A, B & C.

To

M/s. Swetha Granites

(1.0 Ha. of colour granite mine),

Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist)
E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1" quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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GOVERNMENT OF TELANGANA
Office of the Asst. Director of Mines & Geology::Karimnagar.

Lr No.3136/0Q/2002 Dated:14-10-2022.

From: Ta

B.Satyanarayana, M.Sc., M/s.Swetha Granites

Asst. Director of Mines & Geology I/c.,  Rep.by its Mg.Part: Sri G.Sudhakar

Karimnagar. H.No.7-1-761, Mankammathota,
Karimnagar. .

Sir,

Sub: Mines & Quarries—1% Renewal of Quarry Lease for Colour Granite
over an extent of 1.00 Hectares in Sy.No. 452 of Nagulamalyal
Village, Kothapally Mandal, Karimnagar District for a further
period of period of (20) years w.e.f.,, 26-06-2023 - Granted in
favour of M/s. Swetha Granites - Lease deed executed in Form-G
- Informed — Reg.

Ref: 1)Procdgs.No:R/KRM/Q076, dt:03.09.2022 from the
Director of Mines & Geology, Hyderabad.
2) Memo No. 480594/R1-3/2022, Dt: 06.09.2022 from the
Director of Mines & Geology, Hyderabad.
3) 1% Renewal Quarry Lease deed executed in Form-G on
14-10-2022 between M/s.Swetha Granites and the
Asst.Director of Mines & Geology, Karimnagar.

&&&

1 invite attention to the subject and reference 1% cited wherein
M/s.Swetha Granites, Rep.by its Mg.Partenr: Sri G.Sudhakar was granted 1%
Renewal of Quarry Lease for Colour Granite over an extent of 1.00 Hectares
in Sy.No. 452 of Nagulamalyal Village, Kothapally Mandal, Karimnagar
District for a further period of (20) years w.e.f., 26-06-2023.

Accordingly, the 1% Renewal Quarry Lease deed was executed in Form-
G on 14.10.2022 for a period of (20) years w.e.f: 26.06.2023 to
25.06.2043 vide reference 3rd cited.

As per the instructions issued by the Director of Mines & Geology vide
reference 2™ cited, the quarry lease work orders for commencement of
quarry operations will be issued only after approval of the DGPS Map of the

Quarry Lease area.

The Quarry Lease holder has to follow all the conditions of the Quarry
Lease deed as per the Telangana State Minor Mineral Concession Rules,1966
as amended from time to time and also follow any other instructions issued
by the Government from time to time during the Lease period.

Yours faithfully,
Encl: Form_G Ldﬂjmrl_?_;_
Asst. Director of:Minés apd Getlogy I/c.,
© Karimnagar, '

Copy submitted to the Director of Mines and Geology, Hyderabad for favour
of information.

Copy submitted to the Dy. Director of Mines and Geclogy, Warangal for
favour of information.

Copy submitted to the Revenue Divisicnal Officer, Karimnagar for favour of
information.

Copy to the Tahsildar, Kothapally (M), Karimnagar District for information.

A%



GOVERNMERT OF ANDHRA PRADESH

PROCEEDINGS OF THE ASSISTANT DIRECTOR OF MINES AND GEOLOGY:

KARIMNAGAR.
{Present : Sri. D. Shanthappa, M.S¢., Assistant Director of Miqes and Geology,
Karimnagar). &
Procds No. 3136/Q/2002 Ry gy Dated $4-6-2003

Sub © Mines and Quarries — Quarry lease for Colour Granite over an
extent of 1-00 Hectare In survey number 452 of Nagulamalyal V),
Karimnagar (M), Karimnagar  (Ot) - granted in favour of M/s.
Swetha Granites for a period of 20 years ~ Execution of Quarry
lease cesd on % 6-2003- Work orders — issued ~ Regarding.

Ref: 1).The Director of Mines and Geology, Hyderabad Progs.No.
25433/MR2-1/2002, dt5-5-2003.

ORDER :

The Director of Mines and 'Geology, Hyderabad has granted 8 Quarry lease far
Colour Granite over 2n extent of 1-00 Hectare in survey number 452 of Nagulemalyal
(v}, Karimnagar (M), Karimnagar (Ot in favour of M/s. Swetha Granites for a peried of
20 years vide reference cited. ’

Sanrction is here by accorded to M/s, Swetha Granites, Mg Partner ; G.Sudhakar,
D.No. 3-1-205, Christian Colony, Karimnagar to worl-Colour Granite over &n extent of
100 Hectare in survey number 452 of Nagulamalya! (V), Karimnagar (M}, Karimnagar
(Dt) for a period of 20 years oM -6-2003 toP56-2023 , sulbjecttothe pravision of the
Andhrapradesh Minor Mineral Concession RUlss1956 and Granite Conservation and

Development Rules, 1999 and special conditioris spedified in the appendix enclosed 1o

the grant order.

The Lessee should submit the scherrie of prospecting in the 1" year and Mining
Plan within two years from the date of exscutiors of quarry lease deed,

The Lessee should maintain alf the recards end accounts required by the
Gavernment and submit quarterly /Annual rets in {riedrescribed proformas so as 10
reach the Director of Mines and Geolégy, Hyderabad , Dy. Direstor of Mines and
Gealogy, Warangal and Assistant Director of Mines @nd Geology, Kerimnagar not later
than the time limit fixed by the government . The Lesses should erect the boundary
piliars on all sides to delineate the granted area,

istanf’Diréctar of Mines and éeﬁy—:—
659|K&‘!ﬂnﬁmﬁf Aimes Leotogy

g-’) - ARIMNATGAR-505 002,
ol e
To, ’Aﬂ‘l.'- L\

M/s. Swetha Granites,
Kig.Partner : sri. G.Sudhalar,
D.Na, 3-1-205, Christian Celony,
Karimnagar.

Copy submitted to the Director of Mines and Geclogy, Hyderabad for’ favour of
information. :

Gopy submitted to the Dy.Director of Mines and Geology, Waranga!l for favour of
informatian, ) |

Copy to the Mardal: Revenue Officer, Kafimnagar Mandal, Katimhagar Oietrict for
favour of infarfmation.
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TELANGANA STATE POLLUTION CONTROL BOARD

ZONAL OFFICE: HYDERABAD

D. Krupanand
Joint Chief Environmental Engineer

0

H.No.6-3-1219, TS No.1 Part,
Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jecee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER - RED CATEGORY

Date: 25.01.2022

Order No: 281-RGM/TSPCB/ZOH/CF0/2022- | 294 b

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. of colour granite mine),

Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist)

(Hereinafter referred to as ‘the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic effluent 0.8 KLD Septic tank followed by soak pit
ii) Emissions from chimneys:
_(Tﬁmney Description of Chimney | Quantity of Emissions Emissions
No. at peak flow ~ standards
1 Attached to D.G. Set of capacity — -—-- SPM ~ 115
120KVvA = | mgNm®

iii) Hazardous Waste Authorization: Form — 2) |See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. of colour granite mine), Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist) is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S.No |Name and quantity of the Stream Disposal opti:m
Hazardous waste
‘1 | Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized

waste oil Re-Processors / Re —
Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order. 6 \

This consent is valid for manufacture the following products along with quantities only

S.No. Product . Capacity
1. Mining of Colour Granite 2.58 m’/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2024-2025 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., I quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 \\

JOINT CHIEF ENVIK(

NMENTAL ENGINEER
&
Encl: Schedules A, B & C. }
To
M/s. Swetha Granites

(1.0 Ha. of colour granite mine),

Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist)
E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1 quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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Annernuse 5

Slate Level Knvironment Inipact Assessment Authority (SEIAA)
Andhyra Pradesh -
Government of Indiax D Q
Ministry ol Environment & Fovests
A-3. Induslrial Eslate, Sanathnagar, Hyderabad- 500 018.

REGD.POST WITH ACK.DUE

Ovder No. SIUAA/AP/ KRM-30/2012 _3997 Dit: 29.11.2012.

Sub:  SELAA, A.P. - L0 Ha. Colour Granite Mine of NMU/s. Swetha Granites, Sy. No.
178, Odyaram (V), Gangadhara (M), Karimpagar Bistrict - Environmental
Clearance — Issued — Reg.

k. This has reference Lo your application submilled vide Ir. dt. 11.09.2012 in this regard, soeking
Linvironmental Clearance for the proposed Colour Granite Mine in favour of M/s. Sweiha
Granites, Sy. No. 178, Odyaram (V), Gangadhara (M), Karimnagar District. It was
reported thal the nearest human habitation viz., Odyaram (V) exists at a distance of aboul 1.75
km from the mine lease area. 1t was noted that the capital investment of the project is Rs. 30.0
Lakhs and production capacity-of the project is as follows:

Miniug of Colour Granite - 1,295 Cum / year.

I IUis a semi-mechanized opencast quarry. The Blocks are cut by using jack hammer drilling and
cutling by wire saw. The separated blocks are dressed manually. No blasting is envisaged. It is
ceported that the life of the Mine is estimated as 25 years. The total mine lease area is 1.0 a.

HI. The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof; & Office Memorandum dt. 18.05.2012 issued by the MoLE&F, GOI.
The Stale Level Bxpert Appraisal Committee (SEAC) examined the application, in its meeting
held on 16.10.2012. The project is exempted from the process of public hearing as the mining
lease arca is less than 25 Ha., in accordance with the guidelines approved by the SEIAA, AP for
processing the applications of mining projects. Based on thé information furnished, presentation
made by the proponent and the consultant M/s. Sri Sai Manasa Nature Tech. Pvt. Lid.,
Hyderabud; (he Committee considered the project proposal and recommended for issue of
Environmental Clearance. The State Level Environment Impact Assessment Authority
(SLIAA), in its meeting held on 21.11.2012 examined the proposal and the recommendalions of
SEAC, and decided to issue Environmental Clearance. The SEIAA, A.P hereby accords prior
Lnvironmential Clearance to the project as mentioned at Para no. I under the provisions of
the ELA Notification 2006 and its subsequent amendments issued under Environment
(P'rotection) Act, 1986 subject to implementation of the following specific and general
conditions:

A.  Speciliec Conditions:
a) Air Pollution:-
i. Wel drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

ii. Greenbell shall be developed along the boundary of mining lease area with tall growing
trees, with the nalive species in consultation withithe local DIFO/Agriculture Department.

il Fugitive dust emissions from all the sowrces should be controlled regularly. Walter
spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided and properly maintained.

iv. "The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&JF, Gol on 16.11.2009.

V. JIhe following measures are (o be implemgnted (o reduce air pollution during
lransportation of mineral:-

0 Roads shall be graded to mitigate the dust emission.
w Walter shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.
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Vi,

1)) Water

i

T8

ili.

iv.

e following meusures are lo be implemented to reduce Noise pollution:-

Proper and regular maintenance of vehicles and other equipment

Limiting time exposure of workers to excessive noise.

The workers employed shall be provided with protection equipment and
earmulls ete, '

speed of trucks enlering or leaving the mine is to be limited to moderate
speed of 25 kmph to preveat undue noise from empty trucks.

Y YYY

Meusures should be tuken to comply with the provisions luid under Noise Pollution
(Regulalion and Conlrol) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&l, GOL to control noise to the prescribed levels. Workers engaged in operations of
HEMM, ele should be provided with ear plugs/mulfs.

Pollution:-~

The waler is supplied by tankers. Total water reyuirement is 4.28 KLD. Oul of that,
1.498 KLD is used for drilling and water sprinkling; 0.642 KLD is used for development
of green belt; 2.14 KLD is used for domestic purpose. Wastewater penerated from the
domeslic section is to be disposed into seplic tank followed by soak pit.

Garland drain and siltation ponds of appropriate size should be constructed for” the
working pit (o arrest flow of silt and sediment. The water so collected should be utilized
for walering the mine area, roads, green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around project
areq in consultation with Regional Director, CGWB, Seuthern Region, Hyderabad. Data
thus collected should be sent at regular interval to MoEF , CGWA and CGWB, Southern,
Region, Hyderabad. ' '

Suilable conservation measures 1o avgment groundwaler resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southem
Region, Hyderabad. Suitable measures should be taken for rainwater harvestling.

Permission [rom the competent authority should be obtained for drawl of ground waler,
il any, required for this project.

¢) Solid Waste :-

.

il

ki,

-t

Topsoil, if any, shall be stacked properly with proper slope with adequate measures and
should be used for plantalion purpose.
The [ollowing measures are to be adopled to control erosion of dumps:-

> Retention/toe walls shall be provided at the foot of the dumps.

»  Worked out slopes are to be stabilized by planting appropriale shrub/grass
species on Lhe slopes. :

Wasle oils, used oils generated from the EM machines, mining operations, if any, shall
be disposed as per the Hazardous Wastes (Management, Handling, and ransboundary

IR

movement) Rules, 2008 and its amendments thereof to the recyclers authorized by

APPCB.

General Conditions:

This order is valid for a period of 20 years OR the expiry date of mine lease period
issued by the Government of A.P., whichever is earlier. It was reported that the life of
(he mine is 25 yeaus,

“Consent for Eslablishment” & “Consent for Operation” shall be obained from Aundhra
Pradesh Pollution Control Board under Air and Waler Act (o carry on mining,



xvil Bovironmental clearance is subject to final order of the Hon’ble Supreme Court of India
in the matter of Gog Foundation Vs. Union of India in Wrjt Petition (Civil) No.460 of
2004 as may be applicable (o this project. .

aviti. Auy appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

Kix. Concealing the factual data or failure to comply with any ol the conditions mentioned
above may resull in withdrawal of this clearance and attract action under the provisions
ol Environment (Protection) Acl, 1986,

xx. The SEIAA may revoke or suspend the order, i implementation of any of the above
condilions is not satisluctory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the intercst of environment protection.

sxi The above conditions will be enforced inter-alia, under the provisions of the Waler
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Acl, 1981, (he Environment (Protection) Act, 1986 and (he Public Liability
[nsurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- Sd/-
MUEMBER SECRIETARY MEMBER CHAIRMAN,
SEIAA, AP, SIYAA, A.P. SEIAA, A.P.

Lo ' -

Sri G, Sudhakar, Managiog Partner,

/s, Swetha Granites, (1.0 Ha. Colour Granite Mine)
L.No. 3-1-205 (old), 3-1-227 (New), Christian Colony,
Karimnagar- 505001,

Pl 0378-2254352/9849030800.

fo-reail; swethagranites@yahoo.co.in

-IT.C.F.B.O.//-

."J.ENIOR ENVIRONMIEN lki ENGINEER (EC)
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iv.

vi.

vili.

vili,

ix.

xi.

Xii.

Xiii.

Xiv.

XVv.

Avi.

No chunge in mining technology and scope of working should be made withoul prior
approval of the SEIAA, A.P."No further expansion or modifications in the mine shall be
carried oul without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicuble.

The hall-ycarly compliance reports in respect of the terms and conditions stipulated in

this order & moniloring reports shall be uploaded in the website of the project
periodically. 1t shall simultaneously be submiltted in hard and soft copies to the SEIAA
and Ministry’s Regional office, Bangalore on 1* June and 1* December of each calendar
year,

Olficials {rom the Regional Office of MoLk&l, Bangalore who would be moniloring the
implementation of environmental safepuards should be given full co-operation, facilities
and documents/data by the project proponents during their inspection. A complete set ol
all the documents shall be submitted (o the CCF, Regional Office to MoE&, Bangalore.

Four ambient air quality-moniloring stations should be estublished in the core zone as
well as in the butler zone. Location of the stations should be decided based on the
meleorological data, topographical  features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including its
Repional Office. located at Bangalore and the State Pollution Control Board/ Central
Pollution Conlrol Board once in six months. '

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects.

The project proponent shall ensure that no natural watercourse and/or walter resources
shall be obslructed due 10 any mining operattons. Necessary safeguard measures 1o
protect the {irst order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertuken
periodically to observe any contractions due to exposure to dust and take correclive
measures, i needed.

A separate environmental management cell with suitable qualified personne! should be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The funds earmarked for environmental protection measures (Capital cost of Rg 2.0 lakhs
& Recurring cost of Rs. 0.50 lakhg/annumy) should be kept in separate account and should
not be diverted for other purpose. Year wise’ expenditure should be reported to the
Ministry and its Repional Offige located at Bangalore.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
oltices of the Government who in turn has to display the same for 30 days from the dale
of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, ong of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Contrgl Board and SEIAA, A.P.

The SEIAA or any other competent anthority may alfer/modity the above conditions or
stipulate any Lurther condition in the interest of environment protection.

‘T'he proponent shall oblain all other mandatory clearances from respeclive departments.
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S=el,  ANDHRA PRADESH POLLUTION CONTROL BOARD 56

A4 ZONAL OFFICE: HYDERABAD
B.Madhusudhana Rao, M.E., LL.B., 4 Floor, Hyderabad Collectorate Complex,
Joint Chief Environmental Engineer Nampally, Hyderabad

Phone: 23202486, Fax: 23202503
Email: hyd.zo.jcee(@pch.ap.pov.in

BY REGD. POST WITH ACK. DUE
CONSENT ORDER FOR ESTABLISHMENT

Order No.277 -RGM/APPCB/ZO-HYD/CFE/2013- 130 Date:28.01.2013

Sub: PCB - ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
(1.0 Ha. Colour Granite Mine), Sy.No.178, Odyaram (V), Gangadhara (M),
Karimnagar District — Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 —Issued — Reg.

Ref: 1. Industry’s CFE application received on 02.01.2013 at APPCB, RO, Ramagundam.

2. APPCB, R/o Ramagundam verification report dt. 04.01.2012, received on
05.01.2013

3. CFPE Committee meeting held on 24.01.2013 at APPCB, Zonal Office, Hyderadad.
* ok ok

1. In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 1.0 Ha as mentioned
below, with a proposed project cost of Rs. 30,0 Lakhs (Rupees Thirty Lakhs only).

Proposed Product Capacity
Mining of Colour Granite 3.55 m’/day
(over an extent of 1.0 Ha.)

!\.)

As per the application, the above activity is to be located Sy.No.178, Odyaram ),
Gangadhara (M), Karimnagar District.

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 03.01.2013 and found that the industry is surrounded by East:
Vacant land followed by Pallava Granites; West: Agricultural land; North: Noble Granites;
South: Vacant land followed by Agricultural land.

4. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Commiliee meeting held on 24.01.2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Conmrol of Pollution) Act, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made there
under. This Order is issued to manufacture the products mentioned at para (I) only.

5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B'.

6. This order is issued from pollution control point of view only. Zoning and other regulations are
not considered. (&

. ( L3
JOINT CHIEF EN\’IRONME\I\%J‘ ENGINEER
Encl: Schedules “A & B”. %\\\7
To - Lo
S V/s. Swetha Granites (1.0 Ha. Colour Granite Mine),
H.No.3-1-205 (Old), 3-1-227 (New),
Christian Colony, - ‘
Karimnagar District — 505 001.
E-mail: swethagranites@yahoo.co.in =



S TELANGANA STATE POLLUTION CONTROL BOARD

— ZONAL OFFICE: HYDERABAD :
Y1 4 Lo
b\ /
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jcee-zhyd-tspch@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 277-RGM/TSPCB/ZOH/CF0/2022- |11} Date: 01.02.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.178, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Dis";;)sal
i No. Discharge
- Domestic effluent 1.7KLD | Septic tank followed by soak pit
ii) Emissions from chimneys:
~ Chimmney Description of Chimney Quantity of Emissions | Emissions
_No. ____ atpeak flow | standards
1 Attached to D.G. Set of capacity — - SPM - 115
120KVA . | mgNm®

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), Sy.No.178, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No | Name and__qualiﬁfy of the Stream | Disposal opti;)n
Hazardous waste
1 | Waste Oil (20 LPA) N 5.10f Sch-I |Shall be sold to authorized
waste oil Re-Processors / Re —
Cycling units.

Page 1 of 7



This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subjest to the terms and conditions incorporated in the schedule A, B and C enclosed

to this order.
This consent is valid for manufacture the following products along with quantities only

S.No. ~ Product Capacity ]
13 Mining of Colour Granite 3.54 m"/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2023-24 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., I quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (:,M fingement and Transboundary

Movement) Rules, 2016.

g}OINT CHIEF ENVIR ENTAL ENGINEER
, \

Encl: Schedules A, B & C. N
To

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.178, Odyaram (V), Gangadhara (M),

Karimnagar District.

E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1" quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.

Page 2 of 7



H%E ESH
£S.B GECLOGY: KARIMNAGAR.
' ‘4 ‘Adsistant Director)

reveT

Vive =i
GEOLOGY: HYTYERABAD
B.1.,: CIRECTOR)

GOVERNMENT GF .\\DHRA FR
PROCEEDINGS OF THR DIRECTOR OF MINES; AR
PRESENT: SRI V.ILRAJA GORML, m,,“;,

s O*@

Sob- MINES AMND QUARRIES - Quarry Lease for Colour Granifte over an
extent ¢f 1.00 chtares in Sy.No.178 of Odyaram, Village, Gangadhara
Mondal, Kanmnagar District - Granted in favour of M's Swetha Granites,
\-‘magiug Paitaer 3u G.Sudhakar for a puniod of 20 yoars - Oedors —

Issued - Rizarding.
Refi- 1. Quarry I.:ase nplmanon dated 22-033-2006 from Mi‘s Sw.thzl t_rnn_tee
2, ADA &G, Rarimuagar Lettor H

EL 23

&

appiication for gramt wt Colour Granite over an <xtent of 1.00 Heotares in Sy. Nu.l’. 8o
Odvaram Village, Ganeadhara Mandal, Karmnagar District.  The said Cuarry

application was resefved by the Assi. Directer of Mines mnd {(Feciogy, Warimnagar cn
2 2-04-2006.

Throngh the reference 1% cited. MUz Swetha Granites have filed 3 Quary T 220
7

=3

‘—4
t:i
pg
L3

Through referenve 2% cited, e Asst. Ditsctor of Mines and Gevlouy,
Karimnagar while submitiing the oroposals has reported that the spplied ares was
mypoctod o 08-08-2006 and the applicd arca sonsists of Granitic rocks, wineh are

vounger infrusivey into peninsular erapitic gnesic of \Lhcan The Feldspars ars
pinkisth browa in colowr. The rock Is commerciaily calicd as “Tan BIO\ The tock is

useful tor decorative purpose atter antting and polishing,

Furtber. the Asst. Director of Mines and Geology, Narmnagar has reported that
the applicd arca was surveyed by the sumcvor of Ws officc an 22-05-2004 and afler
survey and demarcation, the arca comes to an exient of’ 1.00 Hectares in Sy.No.178 ot'the
applicd arca. The applicant has given consent duly accepting the survey and inspection.

The Mandal Revenue Officer  Gangadhara Mandal Vide R(C.No.B/336/2004
darzd 07-07-2006 has issued No Objection Ceritficate for grani of Quamy Lease in
Sy Nn i TR Odyaram Village duiy recommending to an extent of 2.20 (Gunias mfavour of
M5 Sweiha Grandtes aicd the area 5 claseified as Paita Land. The Paita land belongs to
U Smr.Pothatavenl Kaavkauma, 2) Pothavavew Lachaiah. In tum they have sold out the
land to SA Gungula Venksona, The pattadar have given consent infavour of ths present
applicant for a puniod of 20 yewrs for grant of uamy Leass.

The applicant has submitted the LIDCC vahd upio 31-03-2007 issucd oy the
Zonal Toint Director of Mines and Geology. Hyderabad.

F‘inalh‘ the Asst. Director of Mines and Geology, Karimnagar has recommended
the presont quany lease application for grant.

Tn view of the circumstances, statzd above, a Quarry Iease for Colour Granite
over an exfent of 1.00 Hectacss i Sy.0ia.t78 of Odvaram Village, Gangadhara Mandal,
Kadmnagar Districl 15 hereby granted for a period of 20 years infavour of M/s Swetha
Granites as per Rule 12{3ja)(iy of APMREC Rules, 1966 and subjeci fo the condifions
mentioned hereunder, conditions menboned in the appendix enclosed to this order. other
izuns and comditions of APPMNC mles 1266 and subscquent Governmeni orders and
EXECULVE Mstruciivns bsusd fom s ic ihns.

Cont.. 2.
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ad TELANGANA STATE POLLUTION CONTROL BOARD

e ZONAL OFFICE: HYDERABAD
e
ST ol
/4
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 277-RGM/TSPCB/ZOH/CF0/2022- | 141} Date: 01.02.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.178, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of D-isposal o
No. Discharge
="l Domestic effluent 1.7KLD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions
No. __ at peak flow standards

. 1 Attached to D.G. Set of capacity — . SPM — 115

| 120KVA | mgNm®

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), Sy.No.178, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No | Name and quantity of the Stream Disposal opti;n
Hazardous waste
1 | Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized
waste oil Re-Processors / Re —
Cycling units. ]
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.Ne. Product Capacity
1. Mining of Colour Granite 3.54 m’/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2023-24 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., 1" quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Maﬁ{%emenr and Transboundary
Movement) Rules, 2016. 4

/

'.

\

JOINT CHIEF ENVIR jleNTAL ENGINEER
Encl: Schedules A, B & C. S

To

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.178, Odyaram (V), Gangadhara (M),
Karimnagar District.

E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1 quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.

Page 2 of 7
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Siate Level Euviwmmcnt Inpaet Assessment Authoripy

Andhra Pradesh | Lb
L0ra Fradesh

Government of India

Ministry of Environment & Foresty

2L A3, Indusiria] Estate, Sanathnagar. Hyderabad- 500 018, e
REGD.POST WiTH ACK.DUR
Teace s
Order No. SEIAA/AP/ KRM-55/2012 - %(78/5 D1:29.11.2012.

Sub:  SKIAA, Ap. - 4.2 Ha. Colour Granite of v, Swetha Granites, Sy. No. 104,
Baddipally (Vv), Karimnagar (Mandal & District) - Environmental Clearance —
Issued - Rep,

L This has reference to your application submitted vide Ir, (. 28.09.2012 in this regard, secking
Lnvironmen(al Clearance for the proposed Colour Granite Mine in favour of M/s. Swetha
Graniles, Sy. No. 104, Baddipally V), Karimnagay (Mandal & District). It was reporied
that the nearest huyma habitation viz, Baddipally (V) exists at g distance of aboyt 0.8 km from
the mine lease area. |t was noted that the capital investment of he project is Rs, 90.() Lalkhs and
production capacj ty of the project is as follows:

Mining of Coloyr Granite - 3,644 Cum / year.,
o Iis g semi-mechanized opencast quarry. The Blocks are cut by using jack hanmmer drilling and
culting by wire saw. 1 he separated blocks are dregged manually, No blasting is envisaged, It jg

teported that the life of (he Mine is estimated ag 284 years. The total mine lease areq js 4.2 [a.

L "The proposal has been examined and Processed in accordance wi; EIA Noiﬂ‘icati(m, 2006 and
s amendmenty thereof: & Office Memorandum dr. 18.05.2012 issued by the MoLi& ', GOT
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processing the applications of mining projects. Based on the information furnished, presentagi on
made by the proponent and (he consultant M/s. Sri Sai Manasa Nature Tech. Pyt L.,
Hyderabad; the Committee considered the project Proposal and recommended for issue of
Lnvironmenta( Clearance, The State Level Environment Impact  Assessment Authority
(SLEIAA), in its meeling held on 211 1.2012 examined the proposal and the recom mendations of
SEAC, and decided 1o Issue Environmenta] Clearance. The SEIAA, AP hereby accords prioy
Euvironmental Clearance to the Project as mentioned g Para no. T under the provisions of
the 131A Notification 2006. and its subsequent amendments issued under  Environment
(Protection) Act, 1986 subject to implementation of the following specific and general
conditions:

A, Specific Conditions:
@) Air Pollution:-

i. Wet drilling method s lo be adopted to control dust emissions. Delay detonators and
shoek tube initiation System for blasting shall pe used so as to redyce vibration and dug.
ii. Ureenbelt shall be developed along the boundary of mining lease area with fall growing

lrees, with the native species in consultation with the Jocal DFO/Agriculture Department.

iii. Fugitive dust emissiong from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and af transfer points should
be provided ang properly maintained.

iv. The proponent shal] lake appropriate measures to ensure (hat (he GLC shall comply with
the revised NAAQ normsg notified by MOE&F, Gol on 16.11.2009.
V. The lollowing  measures are to be implemented (o reduce air pollution during

lransportation of minery]:-

®*  Roads shall be graded to mitigate (he dust emission.
° Water shal] b sprinkled at regular inlerval on e main haul roud ang other
SOLVIGE touds by waler sprinklers (o suppress dust.
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vil.

The lollowig measuiies are to be implemented Lo reduce Noise pollution:-

> Proper and regular maintenance of vehicles and other equipment

‘)‘f LumLmL time exposure of workers o excessive noise.
’ The workers employed shall be provided with protection Cqmpmull and
carmulls elc.

> Speed of trucks entering or leaving the mine is (o be limited to moderate
speed of 25 kimph to prevent undue noise from empty trucks.

Measures should be tuken to comply with the provisions laid under  Noise Pollution
(Regulation and Countrol) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&l, GOL to control noise to the prescribed levels. Workers engaged in operations of
HEMM, ete should be provided with car plugs/mulls.

b) Water Pollution:-

i

ii.

lil.

iv.

T'he water is supplied by tankers. Total water requirement is 6.0 KLD. Out ol that, 2.0
KLD is used for dust suppression; 0.8 KLD is used for development of green belt; 3.2
KED is used for domestic purpose. Wastewater generated from the domestic section is to
be disposed into seplic tank followed by soak pit.

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit 1o arrest flow of silt and sediment. The water so collected should be utilized
for watering the muine area, roads, green belt development ete. The drains should be
regularly desilted, particularly after monsoon, and maintained properly.

Regular monitoring of ground water level and quality should be carried oul by
cstablishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB,-Southern Region, Hyderabad. Data
thus collected should be sent at regular interval to MOLF CGWA and CGWB, Southern,
Region, Hyderabad.

Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southem
Region, Hyderabad. Suitable measures should bz taken for rainwater harvesling,

Perniission {rom the competent authority should be obtained for drawl of ground water
required for this project.

¢) Solid Wasie :-

ik

B,

ii.

Topsoil, it any, shall be stacked properly with proper slope with adequale measures and
should be used [or plantation purpose.
o
The following measures are to be adopted to control erosion of dumps:-
» Relention/toe walls shall be provided at the foot of the dumps.
»  Worked out slopes are 1o be stabilized by planting appropriate shrub/prass
species on the slopes.

Waste oils, used olls generated from the EM machines, mining operations, il any, shall
be disposed as per the Hazardous Wastes (Management, Handling, and transboundary

movement) Rules, 2008 and its amendments thereof to the 1LbyLlClS authorized by
APPCB.

General Conditions:
This order is valid for a period of 20 ycars OR the expiry date of mine lease period
issued by the Governnient of A.P., whichever is earlier. It was reported that the lile of
the mine is 284 years.

“Consent for Establishment” & “Consent for Operation” shall be obtained fron Andhra
Pradesh Pollution Control Board under Air und Water Act (o carry on mining.



ii.

iv.

vi.

Vil.

viid.

ix.

A

xil.

Mill.

xiv.

AV,

XV

No change in mining lechnology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MuE&F, Gol, New Delhi, as
applicable. : '

The hall-yearly compliance reports in respect of the terms and conditions stipulated in
this order & monitoring reports shall be uploaded in the website of the project
periodically. 1t shall s:multaneously be submitted in hard and soft copies to the SEIAA
and Ministry’s Regional office, Bangalore on 1% June and 1% December of each calendar
year.

Ollicials from the Regional Office of Mol&F, Bangalore who would be monitoring the
implementation ol environmental safeguards should be given full co-operation, facilitics

iand documents/data by the project proponents during their inspection. A complete set of

all the documents shall be submitted to the CCF, Regional Office 1o MoE&F, Bangalore.

Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meleorological  data, topographical features and environmentally and ecologically
sensitive targets and (requency of moniloring should be undertaken in consultation with
the State Pollution Control Board.

Data on ambient air qualily should be regularly submitted to the Ministry including its
Regional Office located at Bangalore and the Siate Pollution Control Board/ Central
Pollution Control Board once in six months.

Persouncl working in dusty areas should wear proleclive respiralory devices and they
should also be provided with adequate training and information on safety and health
aspecls.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Neegssary safeguard measures to
protect the first order streams, if any, origmaling from the mine lease shall be taken,

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due 1o exposure 1o dust and take corrective
measures, 1 needed.

A sepatate environmental management cell with suitable qualified personnel should be
set-up uader the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Tunds earmarked for environmental protection measures (Capital cost of Rs 4.0 lakhs
& Reeurring cost of Rs. 0.5 lakhs/annum) should be kept in separate account and should
nol be diverted for other purpose. Year wise expenditure should be reported (o the
Ministry and its Regional Office located at Bangalore.

Ihe project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
olfices of the Government who in turn has to display the same for 30 days from the date
ol receipt.

The project authoritics should advertise at least in two local newspapers widely
circulated, one ol which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available -with the
State Pollution Control Board and SEIAA, A P.

The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection,

I'he proponent shall obtain all other mandatory clearances from respective departments.

Pape 3 0f 4
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xvil.

Xviii.

Xix.

X,
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buvironmental clearance is subject to tinal order of the Hon’ble Supreme Court of Lndiu
in the matter of Goa Foundation Vs. Union of India in Wiit Petition (Civid) No.460 of
2004 as may be applicable to this project.

Any appeal against this Environmental Clearunce shall lie with the Nutional Cirecn
Tribunal, if’ preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010,

Concealing the factual data or failure (o comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, il implementation of aiy of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modily (he above
conditions or stipulate any further condition in the interest of environment protection.

The above counditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules. ' :

Sd/- Sd/- Sd/-

MIEMBER SECRETARY MEMBER CHAIRMAN,

SEIAA, A.D. SEIAA, A.P. SEIAA, AD.

N

Sri G. Sudhakar, Managing Partner,

M/s. Swetha Granites, (4.2 Ha. Colour Granite Mine),
#3-1-227, Christian Colony,

Karimnagar- 505 001.

Ph: 0878-2254352, 6501866.

E-mail: swethagranites@yahoo.co.in, swethagranites@gmail com

~IT,C.F.B.O.//-

@L,\,MM (ull—

SENIOR ENVIRONMENTAL ENGINEER (EC)

<

W



ANDHRA PRADESH POLLUTION CON TROL BOARD L}
ZONAL OFFICE: HYDERABAD

B.Madhusudhana Rao, MLE., LL.B,, 4 Floor, Hyderabad Collectorate Complex,
Joiat Chicf Environmental Engineer Nampally, Hyderabad

Phone: 23202486, Fax: 23202503
Email: hyd.zo jeec@peb.ap.gov.in
BY REGD. POST WITH ACK. DUL
CONSENT ORDER FOR ESTABLISHMENT
LOrder No282-ROCM/APPCB/ZO-HYD/CFE/2013- k% (O Date:28.01.2013

Sub:  PCB — ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
(4.2 Ha. Colour Granite Mine), Sy.No.104, Baddipally (V), Karimnagar (M),
Karimnagar Distriet — Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received on 02.01.2013 at APPCB, RO, Ramagundam.
2. APPCB, R/o Ramagundam verification report dt. 05012012, received on
08.01.2013
3. CFE Committee meeting held on 24.01.2013 at APPCB, Zonal Office, Hyderadad.
¥ ok ok

In the reference cited, an application was submitted to the Board seeking Consent for
Lstablishment (CFE) to carty out mining of colour granite over an extent of 4.2 Ha as mentioned
below, with a proposed project cost of Rs. 90 Lakhs (Rupees Ninty Lakhs only).

Proposed Product Capacity
Mining of Colour Granite ' 9.98 m*/day
(over an extent of 4.2 Ha.)

y

As per the application, the above activity is to be lacated Sy.No.104, Baddipally (V),
Karimnagar (M), Karimnagar District.

o

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Otfice, Ramagundam, on 03.01.2013 and found that the industry is surrounded by East:
Open land; West: Vacant land; North: Open Iand; South: Cart track

4. The Board, afier careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Committee meeting held on 24.01.2013 at
APPCB, Zonal Office, Hyderabad, hersby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made there
under, This Order is issued to manufacture the products mentioned at para (I) only.

5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B',

6. "This order is issued from pollution control point of view only. Zoning and other regulations are

not considered.
I
B . 4 [ w3

JOINT CHIEF ENVIRONMEN ENGINEER
Knel: Schedules “A & B”. /‘i%;\“

Tw
»flv/ul/s Swetha Granites (1.0 Ha. Colour Granite Mine),
H.No.3-1-205 (Old), 3-1-227(New),
Christian Colony,
Karimnagar District — 505 001,
E-mail: swethagranites@yahoo.co.in
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N TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
e
142 (&
Ny
~ R. Ravinder Reddy H.No.6-3-1219, TS No.1 Part,
Joint Chief Em}_jg;og_n'lental Engineer Block C, Ward 91, Begumpet, Umanagar,
7 ) _ Near Country Club, Hyderabad — 500 016.
ou 517/\\\\?/‘3\-%.« Email: jcee-zhyd-tspcb@telangana.gov.in
‘CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY
Order No: 282-RGM/TSPCB/ZOH/CFO/2018- ) 00| Date: 12.11.2018

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016. :

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to

M/s. Swetha Granites

(4.2 Ha. Colour Granite Mine),

Sy.No.104, Baddipally (V), Karimangar (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
(KLD)
1. Domestic effluents 2.5 KLD Septic tank followed by soak pit
ii) Emissions from chimneys:
Chimney Description of Chimney Quantity of ‘ Emissions
No. Emissions at peak | standards
' flow
1. Attached to D.G. Set of capacity — 120 - SPM - 115
KVA mg/Nm3

iii) Hazardous Waste Authorization: (Form — II) [See Rule 5(4)]:

M/s. Swetha Granites (4.2 Ha. Colour Granite Mine), Sy.No.104, Baddipally (V). Karimaqgar
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection.
reception, storage, transport and disposal of the following wastes with quantities as mentioned

below:

S.No | Ndme and quantity of Stream Disposal option
the Hazardous waste
1 | Waste Oil (30 LPA) 51 of Sch-l | Shall be sold to authorized waste oil
Re-Processors / Re — Cycling units.
2 | Overburden (3000 -- Shall be disposed in the dump yard
m>/annum) located in the western part of the
quarry lease area.

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed

to this order.
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S.No. Product - Capacity ‘
b .7 Mining of Colour Granite ' . o

] . (over an‘extent of 4.2 Ha.) 9.98 m”/day !

: : 1

This combined order of consent & Hazardous Waste Authorization shall be valid for a period .
ending with the 31.12.2023. ‘ .

frisd o

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl: Schedules A, B & C | 9(
To

Sri G.Sudhakar,

M/s. Swetha Granites

(4.2 Ha. Colour Granite Mine),
H.No.3-1-205 (0Old), 3-1-227(New),
Christian Colony, '
Karimnagar — 505 001

Email: swethagranites@gmail.com

Copy-submitted to the Member Secretary, TSPCB, Board Offige, Hyderabad for information
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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GOVERNMENT.OF AN_DHRA.'-‘PRADESH
PROCEEDINGS OF THE DIRECTOR OF_MIN_ES-AND GEOLOGY :: HYDERABAD.
(PRESENT :- SRI V.D.RAJA GOPAL, M.Sc., B.L,, DIRECTOR).

PROCEEDINGS NO. 47348/R6-3/2009. DATED:20.03.2010.

Sub:- MINES AND QUARRIES - Quarry Lease for Colour Granite
over an extent of 4.20 Hectares in Sy.No.104 of Baddipally
Village, Karimnagar Mandal, Karimnagar District -
Application of M/s Swetha Granites, Represented by its
Managing Partner Sri. G. Sudhakar for a period of 20 years -
Granted - Orders — Issued.

Ref:- 1. Quarry Lease Application dated: 30-11-2009 from
M/s Swetha Granites, Represented by its Managing
Partner Sri. G. Sudhakar
2. ADMBG., Karimnagar, FileNo.11092/Q1/2009, dt.09-02-
2009.
3. ZIDM&G Lr.No.970/Q/KMNR/2010, dated.23-02-2010.
-00000-

Through the reference 1% cited, M/s Swetha Granites, Represented by its
Managing Partner Sri. G. Sudhakar, has filed an application for grant of Quarry
Lease for Colour Granite aver an extent of 7.000 Hectares in Sy.No.104 of
Baddipally Village, Karimnagar Mandal, Karimnagar District for a period of 20
years with relevant documents. The said Quarry Lease application was
received by the Assistant Director of Mines and Gealogy, Karimnagar on 30-11-
2009.

Through the reference 2" cited, the Asst. Director of Mines and Geology,
Karimnagar has submitted proposals through the Zonal Joint Director of Mines
and Geology, Hyderabad, stating that the applied area has been inspected by
Assistant Geologist on 12-01-2010. As per the inspection report that the
applied area is located between North 18°38 and 79°05 East co-ordinates. The
general topography of the area is undulatory. The applied area forms part of a2
big hillock rised to a height of 10-12 meters from the ground, trending in North
Wast — South East direction. The area is mostly covered with stray boulders
ranging 2.5 to cubic meters and at some places sheet is exposed. The area
consists of tonalite granodioritic rock occurring as younger emplacement to
peninsular gneissic complex. The rock consisting of Quartz and Potash Feldspars
as essential minerals and pyroxenes, Biotite and other mafic minerals as
accessories. The potash feldspar crystals are developed into eu-hydral shape
and are embedded as phenocrysts in the mafic ground mass and showing
prophyritic texture. The tonalite granodiorite is medium to coarse grained in
fabric, hard and compact in nature and uniform in colour. The colour granite
available in the applied area may vield dimensional granite blocks useful for
decorative purpose after cutting and polishing.

The Surveyor office of the Assistant Director of Mines and Geology,
Karimnagar has surveyed and demarcated the applied area on 12-01-2010.
After survey and demarcation the area is worked out to 4.20 Hectares as against
the applied area of 7.000 Hectares due to deletion of safety distance of 50
meters from the temple. Further, the surveyor has reported that the area
applied by 2™ applicant M/s Jai Hanuman Industry is completely overlapping
with 1% applicant, hence, deserves rejection. The surveyor has submitted the
surveyed sketch, surveyed report and consent letter of the 1 applicant for the
area proposed for grant. As per the Assistant Director of Mines and Geology
records, there are no existing Quarry Leases and pending applications raceived

<0



GOVERNM
PROCEEDINGS OF THE ASST. D
(Present: Sri K. Lax

Proceedings No. 11092/Q1/2009

Sub:- Mines and Quarries - Quarry lease for Colour Granite over an extent of
4.20 Hects in Sy.No. 104 (Govt. Land) of Baddipally V'lage, Karimnagar
Mandal, Karimnagar District for a period of 2C years Granted to M/s. Swetha
Granites, Represented by its Mg. Partner: S-i G. Sudhakar- Execution of
lease deed on 26-03-2010 - Work Orders - [ssued.

Ref:- The Director of Mines and Geology, Hyderabad Progs.No. 472348/R6-3/09

dated 20-03-2010.
[ 3

ORDER:

The Director of Mines and Geology, Hyderabad has granted a Quarry lease for
Colour Granite over an extent of 4.20 Hects in Sy.No. 104 (Govt. Land) of Baddipally
Village, Karimnagar Mandal, Karimnagar District for period of 20 years in favour of
M/s. Swetha Granites. Representec by its Mg. Partner: Sri G. Sudhakar vide reference cited.

Hence, sanctior is here by accorded to M/s. Swetha Granites, Represented by its
Mg.Partner: Sri G. Sudhakar to work Colour Granite over an extent of 4.20 Hacts in
Sy.No. 104 (Govt Land) of Sadcipally Village, Karimnagar Mandal, Karimnagar District
for a period 20 years from 26-03-2010 to 25-03-2030, subject to the provisions of the
Andhra Pradesh Minor Mineral Concession Rules, 1966 and Granite Conservation and
Development Rules, 1999 and subsequent Government orders and executive instructions
issued thereon from time to time and special conditions specified in the original grant

order and in the appendix enclosed to tha order.

The Lessee should maintain all the records and accounts required by the
Govarnment and submit quarterly/Annual returns in the prescribed proformas so as to
reach the Director of Mines and Geology, Hyderabad, Deputy Director of Mines and
Geology, Warangal and Assistant Director of Mines and Geology, Karimnagar not later
than the time limit fixed by the Government. The Lessee should erect the boundary
pillars an all sides to delineate the granted area, with not less than 1mt from the surface
of the ground level. The lessee should submit scheme of Prospecting within one (1) year
and Mining Plan within two (2) years from the date of execution of lease deed.

g

Asst. Director of filhes and Geology,
Karimragar.

To

M/s Swetha Granites,

Represented by its Mg. Partner: Sri G. Sudhakar,
D.No. 3-1-227, Christian Colony,

Karimnagar.

Copy submitted to the Director of Mines and Geoiogy, Hyderabad for favour of

infarmation.

Copy submitted to the Zonal Joint Director of Mines & Geolegy, Hyderabad for favour of
information,

Copy submitted to the Deputy D:rzctor of Mines and Geology, Warangal for favour of
information.

Copy suomitted to Director of Mires safety, Hyderabad far favour of information.

Copy submitted to Controller General, Indian Bureau of Mines Nagpur for favour of
information.

Copy submittad to Asst. Diractor of Mines & Geology (Vigilance), Karimnagar for favour
of infarmation.

Copy te tihe Tahsildar, arimnagar Mandal, Karimnagar District for favour of

information.

i
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Somaoe TELANGANA STATE POLLUTION CONTROL BOARD
;‘Jv:ﬁ_}—'_; ZONAL OFFICE: HYDERABAD
\1rr~ {;‘)/
R. Ravinder Reddy H.No.6-3-1219, TS No.1 Part,
D Joint Chief Environmental Engineer Block C, Ward 91, Begumpet, Umanagar.
gy i Near Country Club, Hyderabad — 500 016.
ON .Y?’l\\\w ,\n%m Email: jcee-zhyd-tspcb@telangana.gov.in
CONSENT & HW AUTHORIZATION ORDER —RED CATEGORY
Order No: 282-RGM/TSPCB/ZOH/CF0/2018- 7) 0Q T Date: 12.11.2018

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)

Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts™ “the Rules’) the rules and orders made thereunder to

M/s. Swetha Granites

(4.2 Ha. Colour Granite Mine),

Sy.No.104, Baddipally (V), Karimangar M),
Karimnagar District

(Hereinafter referred to as ‘the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
(KLD)
| Domestic effluents 2.5 KLD Septic tank followed by soak pit
ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions ‘

No. Emissions at peak | standards
' flow |
1. Attached to D.G. Set of capacity — 120 —-ee SPM - 115 ‘
KVA mg/Nm™ |

iii) Hazardous Waste Authorization: (Form — IT) [See Rule 5()]:

M/s. Swetha Granites (4.2 Ha. Colour Granite Mine). Sy.No.104, Baddipally (V), Karimangar
(M), Karimnagar District is hereby granted an authorization to operaie a facility for collection.
reception, storage, transport and disposal of the following wastes with quantities as mentioned

below:

S.No | Name and quantity of Stream Disposal option
the Hazardous waste
1 | Waste Qil (30 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
Re-Processors / Re — Cyeling units.
2 | Overburden (3000 -- Shall be disposed in the dump yard
m>/annum) located in the western part of the
quarry lease area.

This order is subject to the brovisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed

to this order.



This consent is valid for manufacture the following products along with quantities only

S.No. Product - | - Capacity q&
1. . Mining of Colour Granite * | g M3r '
f . {over an‘extent of 4.2 Ha.) 9.98 m’'/day , -

This combined order of consent & Hazardous Waste Authorization shall be valid for a peripd E

ending with the 31.12.2023. .
f—ml@:éw
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl: Schedules A,B & C

To

Sri G.Sudhakar,

M/s. Swetha Granites

(4.2 Ha. Colour Granite Mine),
H.No.3-1-205 (0ld), 3-1-227(New),
Christian Colony, '
Karimnagar — 505 001

Email: swethagranites@gmail.com

Copy-submitted to the Member Secretary, TSPCB. Board Office, Hyderabad for information
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information:
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Order No. SEYAA/AP/ KRM-58/2012 - 3777
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s f| Government of India i‘ 47
«“%W 4 Miuwis_lrv ol Envirosment & Forests
e g | A-3. Industrial Bstate Sanathnapar, Hyderabad- 500 018. ]

REGD.POST WITH ACK.DUE

L. This has reference to your application submitted vide Ir.
Environmental Clearance for (he proposed Colour

Dt: 29.11.2012.

Sub:  SEIAA, AP, - 6.2 Ha. Colour Granile Miue of M/s. Sweila Granites, Sy. No.
168, Odyaram (V), Gangadhara (M), Kavimnagar District - Environmental
Clearance — Issued - Reg.

dt. 28.09.2012 in (his regard, seeking
Granite Mine in favour of M/s. Swetha

Granites, Sy. No. 168, Odyaram (V), Gangadhara (M), Karimnagar District. [f was

reported that the nearest human habitation vi
km from the mine lease area. 1 was noled that the ca

z., Odyaram (V) exists at a distance of aboul [.75
pital investment of the project is Rs. 35.0

Lakhs and production capacity of the project is as follows:

IL 1t is a semi-mechanized openeast quarry. The Blocks are cut by using jack
cutting by wire saw. The separated blocks are dressed manually. No blasti
reported that the life of the Mine is estimated as 46 years. The total mine le

H). The proposal has been examined and processed in accordance with EIA Notilication, 2006
ity amendments thereof; & Office Memorandum dt. 18.05.2012 issued by the MoE&F, GOL
The State Level Expert Appraisal Commiilee (SEAC) examined the appl
held on 02.11.2012. The project is exempted from the process of public

Mining of Colour Granite - 851 Cuun / year.

hammer drilling and
ng is envisaged. It is
ase area is 0.2 Ha,

and

ication, in ils meeling
hearing as the mining

lease area is less than 25 Ha., in accordance with the guidelines approved by the SEIA A, AP for
processing the applications of mining projects. Based on the information furnished, presentation
made by the proponent and the consultant M/s. Sti Sai Manasa Nature Tech. Pvt. Lid.,
Hydcrabad; the Committee considered the project proposal and recommended for issue of

L

‘nvironmental Clearance. The Stale Level Environment Impact Assessment Authority

(SE1AA), in its meeting held on 21.11.2012 examined the proposal and the recommendations of

SEAC, and decided to issue Environmental Clearance. The SEIAA, A.P hereby ae

cords prior

Environmental Clearance to the project as mentioned at Para no. 1 under the provisions of
the EIA Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following specific and general
conditions:

A.

Specific Conditions:

a) Air Pollution:-

fii.

i,

iv.

Wet drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

Greenbelt shall be developed along the boundary of mining lease area with tall growing
trees, with the native species in consultation with the local DFO/Agriculture Department.

l'ugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided and properly maintained.

The proponent shall take appropriate measures to ensure that the GLC shall comply wilh

the revised NAAQ norms notified by MoLE&F, Gol on 16.11.2009.

The following measures are (o be implemented to . reduce air pollution during
trangportation of mineral:- :
¢ Rouds shall be praded to mitipate the dust emission.
*  Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

Page 1 of 4



49 Vi The following measures are to be implemente lo reduce Noise pollytion:-

> Proper and regular maintenance of vehicles and othey equipment

. Limiling time ex posure of workers to excessive nojse.

»  The workers employed shall be provided with protection equipment and
earmuffs ec,

> Speed of trucks entering or leaving the mine is to be limited (o moderate
speed of 25 kmiph to Prevent undue noise from empty trucks.
Vii. Measures should be taken to comply with ihe provisions laid undey Noise Pollution

(Regulation and Control) (Amenchncnl) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOJ (o control noise to the prescribed levels, Workers engaged in operations of
HEMM, ete should be provided with ear plugs/muffs. - v

b) Water Po’llution:—

i The water is supplied by tankers. Tofa] Waler requirement is 1.0 K10, Out of that, 0.25
KLD is used for dust suppression; 0.15 KLD is used lor development of green belt; 0.65
KLD is used for domestic purpose. Wastewater generated from the domestic section is to
be disposed into septic tank followed b ¥ soak pit.

1. Garland diain and siltation ponds of appropriate size should be constructed for (he
working pil to arrest flow of silt and sediment. The waler so collected should be ytj lized
for walering the mine area, roads, green belt development ete. The drains should be
regularly desilted, particularly after monsoon, and maintained properly.

iii. Regular monitoring of ground water level and quality should be carried out by

iv. Suitable conservation measures {o augment groundwater Tesources in the area shall pe
planned and hnplemented in consullation with Regional Director, CGWB, -Southern
Region, Hyderabad. Suitable measures gho uld be taken for rainwater harvestin L.

V. Permission from (he competent authority should be obtained for draw] of ground water

required for (hig project.
¢) Solid Waste :-

i. Topsoil, if any, shall be stacked Pproperly with Proper slope with adequalc measures and
should be used for plantation purpose.

ii. The followmg measures are 1o be adopted 1o control erosion of dumps:-

ii. Wasle oils, used oils generated from the EM machines, mining operations, if any, shall
be disposed as per the Hazardoys Wastes (Management, Handling, and transboundary
mhovement) Rules, 2008 and is amendments thereof (o (he recyclers authorized by
APPCB, - :

B. Genera) Conditions:

i This order is valig for a period of 2¢ years OR the expiry date of mine fease period
1ssued by the Government of AP, whichever jg earlier. It wag reported that the life of
the mine is 46 years.

il.  “Consent for Establishnmnt” & “Consent for Operation” sha]l pe obtained from Andhra
Pradesh Pollution Control Board undey Air and Waler Act 10 carry on mining,

. P



iv.

vi.

vii.

viii.

ix,

Xi.

XIl.

XHii.

xiv.

XVv.

XvVi.

~age N mining technology and scope of working should be made without prior
~pproval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of (he SEIAA, AP/ MoB&), Gol, New Delhi

, 48
applicable.

The half=yearly compliance reports in respect ol the terms and conditions stipulated in
this order & mionitoring reports shall be uploaded in the website of the project
periodically. It shall simultancously be submitted in hard and soft copies to the SEIAA

. e . = sl i o
and Ministry’s Regional olfice, Bangalore on 1* June and 1% December of each calendar -

year.

Officials from the Regional Office of MoE&F, Bangalore who would be monitoring the
implementation of environmental safeguards should be given full co-operation, [acilities

and documents/data by the project proponents during their inspection. A complete set of

all the documents shall be submitied to the CCF, Regional Office to MoE&F, Bangalore.

Four ambient air quality-monitoring stations should be established in the core zone ag
well as in the buffer zone. Location of the stations should be decided based on {he
meteorological data, topographical features and environmentally and ecologically
sensilive targets and Irequency of monitoring should be undertaken in consultation with
the State Pollution Control Board.

Data on ambient air qualily should be regularly submilled to the Ministry including its
Regional Office located at Bangalore and the State Pollution Control Board/ Central
Pollution Control Board once in six months.

Personnel working in dusty areas should wear prolective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary saleguard measures 1o
protect the lirst order streams, if any, originating [rom the mine lease shall be taken,

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

A separate environmental management cell with suitable qualified personnel should be
sct-up under the control of a Senior Execulive, who will report directly to the Head of the
Organization.

The funds earmarked for environmental protection measures (Capital cost of Rs 3.50
lakhs & Recurring cost of Rs. 0.4 lakhs/annum) should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reporled (o the
Ministry and its Regional Olffice located at Bangalore,

The project proponent shall submit the copies of the environmental clearance (o the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, A.P.

The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection,

"The proponent shall obtain all other mandatory clearances from respective departments.
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XVii.

Environmental clearance is subject to final order of the Hon’ble Supreme Court o .

. in the matter of Goa Foundation Vs, Union of India in Writ Petition (Civil) No.460 «.

XVili.

Xix.

XXi.

2004 as may be applicable (o thig project.

Any appeal apainst this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green ‘Tribunal Act, 2010.

Coneealing the lactual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves (Lo right to altet/modify the above
conditions or stipulate any further condition in the interest of environment protection.

The above conditions will be enforced inter-alia, under the provisions of the Waler
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

Sd/- SD/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, A.P.

Sri G. Sudhakar, Managing Partner,

M/s. Swetha Granites, (0.2 Ha. Colour Grauite Mine),
#3-1-205 (Old), 3-1-227 (N ¢w), Christian Colony,
Karimpapgar - 505001.

Ph: 9849030800/9866677049.

I2-nnail: swcllmuranilcs{&lvalmu.cn.jn, swethagranites@pmail.com

-IT.C.E.B.O.//-

23 ul (v
_ SENIOR ENVIRONMENTAL ENGINEER (EC)
h--\‘.,}'rf_ _
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SS==== ANDHRA PRADESH POLLUTION CONTROL BOARD ‘jé
Nl ZONAL OFFICE; HYDERABAD

B.Madhusudhana Rao, M.E., LL.B,,

Joint Chief Environmental Engineer

4" Floor, Hyderabad Collectorate Complex,
Nampally, Hyderabad
Phone: 23202486, Fax: 23202503

Email: hyd.zo j cee(@peb.ap.gov.in
BY REGD. POST WITH ACK, DUE 3
CONSENT ORDER FOR ESTABLISHMENT

Order No.276 ~RGM:’APPCBIZO—HYD!CFEIZUIS- Ylf)

Date:28.01.2013
Sub: PCB — ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
(0.2 Ha. Colour Granite Mine), Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District — Consent for Establishment of the Board under Section 25 of
Water (Prevention and Contro] of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 — Issyed —Reg.

Ref: 1. Indusiry’s CTE application received on 02.01.2013 at APPCB, RO, Ramagundam,
2. APPCB, R/o Ramagundam  verification report dt. 04.01.2012, received on
05.01.2013

3. CFE Committee meeting held on 24.01.2013 at APPCB, Zonal Office, Hyderadad.

* ok

1. In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 0.2 Ha as mentioned
below, with a proposed project cost of Rs. 35.0 Lakhs (Rupces Thirty Five Lakhs only).

Proposed Product Capacity
Mining of Colour Granite _ 2.33 m'/day
(over an extent of 0.2 Ha) = ™ " ™

ho

As per the application, the above activity is to be located Sy.No.168, Odyaram (V),
Gangadhara (M), Karimnagar District.

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 03.01.2013 and found that the industry is surrounded by East:
M/s. Pallava Granites; West; M/s. Shirisha Granites; North: M/s, Swetha Granites; South: M/s.
Pallava Granites. ' '
4. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Committee meeting held on 24.01.2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made’ (here
under. This Order is issued to manufacture the products mentioned at para (I) only.

5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A’
Scheclule B,

6. This order is issued from pollution control point of view only. Zoning
not considered.

and

and other regulations are

s B . 7 t >
N, SOINT CHIEF ENVIRONMEN AL ENGINEER
l;ncl: Schedules *A & B>, %D\\n Jowies s,
~M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), K¢
H.No.3-1-205 (O1d), 3-1-227 (New), ' . e "=
Christian Colony, . ; [ } : ) 4101 @G, . p
Karimnagar Pistri;.t - 5050005, . . ¥ el B g

-3 z | Ly ¥ . . § : -'-'3:‘ o l’ um -
- E mail: s,wcthugmmtes@y:muz.—co.l.\ L | -



GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE ASST. DIRECTOR OF MINES & GEOLOGY: KARIMNAGAR
(Present: Sri B.Satyanarayana, M.Sc., Assistant Director I/c.,)

Proceedings No.5723/Q/2020 Dated:17-01-2023

Sub:- Mines and Quarries - 1st Renewal of Quarry lease for Colour Granite over
an extent of 0.200 Hects in Sy.No.168 of Odyaram Village, Gangadhara
Mandal, Karimnagar District for a period of 20 years w.e.f.16.01.2021 granted
to M/s. Swetha Granites, Mg. Partner Sri Gangula Sudhakar - Execution
of lease deed on 17-01-2023 - Work Orders - Issued.ss

Ref:- 1. The Director of Mines and Geology, Hyderabad Progs.No.R/KRM/0039,
dated 21-11-2022.
2. Proc. N0.817746/R1-3/2020, dt.29-09-2022 from the Director of
Mines & Geology, Hyderabad.
3. Agreemant in Form-G executed on 17-01-2023.

3 o
E A

ORDER:

The Director of Mines and Geology, Hyderabad has granted 1% Renewal of Quarry
lease for Colour Granite over an extent of 0.200 Hects in Sy.No.168 of Odyaram
Village, Gangadhara Mandal, Karimnagar District for period of 20 vyears
w.e,f.16.01.2021 in favour of M/s. Swetha Granites vide referernce 1% cited.

Through the reference 2™ cited, the DGPS map in respect of guarry lease for
colour granite over an extent of 0.200 Hects in Sy.No.168 of Odyaram Village,
Gangadhara Mandal, Karimnagar District held by M/s. Swetha Granites was approved by
the Director of Mines & Geology, Hyderabad.

In the reference 4" cited, lease deed was executed in Form-G before the Asst. Director
of Mines & Geology, Karimnagar by M/s. Swetha Granites, Rep.by its Mg. Partner Sri Gangula
Sudhakar.

Hence, sanction is hereby accorded for 1% Renewal of quarry lease to
M/s. Swetha Granites to commence quarry operations for Colour Granite over an extant
of 0.200 Hects in Sy.No.168 of Odyaram Village, Gangadhara Mandal,
Karimnagar District for a period 20 years w.e.f.16.01.2021 to 15.01.2041 subject to
the provisions of the Telangana Minor Mineral Concession Rules, 1966 and Granite
Conservation and Development Rules, 1999 and subsequent Government orders and
executive instructions issued thereon from time to time and special conditions specified
in the original grant order and in the appendix enclosed to the order.

The Lessee should maintain all the records and accounts required by the
Government and submit quarterly/Annual returns in the prescribed proformas so as to
reach the Director of Mines and Geolagy, Hyderabad, Deputy Director of Mines and
Geology, Warangal and Assistant Director of Mines and Geology, Karimnagar not later
than the time limit fixed by the Government. The lessee should erect the boundary
pillars on all sides to delineate the granted area as per DGPS sketch/quidelines.

Asst. Director of Mines a"hd Geology (I/c),
To Karimnagar
M/s. Swetha Granites,
Mg. Partner Sri Gangula Sudhakar,
H.MNo.3-1-227, Christian Colony,
Karimnagar Town and District

Cepy submitted to the District Colleczor, Karimnagar fer favour of kind information.

Capy submitted to the Director of Mines and Geology, Hyderabad for favour of information.

Copy submitted to the Deputy Director of Mines and Geology, Warangal for favour of
information.

Copy submitted to Director of Mines safety, Hyderabad for avour of informatian.

Copy to the Labour Enforcement Officer, Ramagundam for favour of infarmation.

Copy submitted to the Pollution Control Beard, Ramagundam for of information.

Copy to the Tahsildar, Gangadhara Mandal for information.
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Andhra Pradesh
Government of India

Ministry of Environment & FMorestls

A-3. Industrial Estate Sanathnagar, Hyderabad- 500 018.

REGD.POST WITH ACK.DUE

Order No. SELAAJAP/ KRM-33/2012 - 3784 DL: 29.11.2012.

L

1L

Sub: SEIAA, AP.— 1.35 Ha. Colour Grauite Mige of M/s. Swetha Granites, Sy. No.
278, Asifnagar (V), Karimnagar (Mandal & District) - LCavironmental
Clearance — Issued —Reg.

This has reference fo your application submitted vide Ir. dt. 11.09.2012 in this regard, seeling
Environmental Clearance for the proposed Colour Granite Mine in favour of M/s. Swetha
Granites, Sy. No. 278, Asifnagar (V), Karimnagar (Mandal & Distriet). It was reported that
the nearest human habitation viz., Bayapet (V) exists at a distance of about 1.0 km from the
mine lease area, 1L was noted that the capital investment of the project is Rs. 40.0 Lalkhs and
production capacity of the project is as follows: '

Mining of Colour Granite —2,3 14 Cum / year.

1t is a semi-mechanized opencast quarry. The Blocks are cut by using jack hammer drilling and
cutting by Wire saw. The separated blocks are dressed manually. No blasting is envisaged. It is
reported that the life of the Mine is estimated as 56 years. The total mine lease area is 1.35 Ha.

The proposal has been examined and processed in accordance with EIA Notification, 2006 and
‘ts amendments thereof; & Office Memorandum dt. 18.05.2012 issued by the MoE&F, GOL
The State Level Expert Appraisal Committee (SEAC) examined the application, in its meeting
held on 16.10.2012. The project is exempted from the process of public hearing as the mining
|ease area is less than 25 Ha., in accordance with the guidelines approved by the SEIAA, AP for
processing the applications of mining projects. Based on the information furnished, presentation
made by the proponent and the consultant M/s. Sti Sai Manasa Nature Tech. Pvt. Lid,
Hyderabad; the Committee considered the project proposal and recommended for issue of
Environmental Clearance. The State Level Environment Impact Assessment Authority
(SEIAA), in its meeting held on 21.1 1.2012 examined the proposal and the recommendations of
SEAC, and decidec to issue Environmental Clearance. The SEIAA, AP hereby accords prior
Environmental Clearance 10 the project as mentioned at Para no. I under the provisions of
the EIA Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject 1o implementation of the following specific and general
conditions:

A. Specific Conditions:

a) Air Pollution:-

i Wet drilling method is to be adopted to control dust :missions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce wyibration and dust.

fi. Greenbelt shall be developed along the boundary ',o"!f mining lease area with tall growing
trees, with (he native species in consultation with the local DFO/Agriculture Department.

iii. Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arran ement on haul roads, loading and unloading and at transfer points should

be provided*and-properly maintained.

iv. The proponent shall take appropriate measures (o ensure that the GLC shall comply with

the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.
v. The following measures are 10 be implemented to reduce air pollution during
transportation of mineral:-

»  Roads shall be g'raded“to mitigate the dust enﬁssion.. -
. Water shall be sprinkled at regular interval on {he main haul'toad and other
service roads by water sprinklers 10 suppress dust.
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Vi,

vii.

The following measures are to be implemented 1o reduce Noise pollution:-

> Proper and regular mamtenance of vehicles and other equipment

> Limifing time exposure of workers 1o excessive noise.

»  The workers employed shall be provided with protection equipment and
earmufis efc, ’

> Speed of trucks entering or leaving the mine ig to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks. '

b) Water Pollution:-

iii.

iv.

The water is supplied by tankers. Total water requirement is 5.5 KI.D. Out of that, 1.1
KLD is used for drilling and water sprinkling; 0.8 KLD is used for develo pment of green
belt; 3.6 KLD is used for domestic purpose. Wastewater generated from the domestic
section is to be disposed into septic tank followed by soalk piL. :

Garland drain and siltation pouds of appropriate size should be construcied for the
working pit to arrest flow of silt and sediment, The water so collected should be utilized
for watering the mine areq, roads, green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly. :

Regular monitoring of ground water level and quality should be carried ont by
establishing a network of existing wells by the project Proponent in and around project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data
thus collected should be sent at regular interval to MoEF s CGWA and CGWB, Southern,
Region, Hyderabad. -

planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad., Suitable measures should be taken for rainwater harvesting,

Permission from the competent authority should be obtained for drawl of ground water,
if any, required for this project. ' '

¢) Solid Waste :-

i

ii.

Topsoil, if any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose,

The followi_ng measures are to be addpted to contro] erosion of dumps:-

> Retention/toe walls shall be provided at the foot of the dumps,

»> Worked out slopes are to be stabilized by Planting appropriate shrub/grass
species on the slopes.

Waste OHB,“BSBd oils generated from the EM machines; -rm'ﬂ.ing operations, if any, shall
be disposed as per the Hazardous Wastes (Management, Handling, and transboundary
movement) Rules, 2008 and its amendments thereof to the recyclers authorized by
APPCB, :

General Conditions: .

This order is valid for a period of 20 years OR the expiry date of mine lease period
issued by the Goyernment of A.P., whichever is earlier, It was reported that the life of
the mine is 56 years.

“Consent for Establishmen(” & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Contro] Board ynder Air and Water Act to camry on mining. )



iv.

vi.

vii.

viii.

xi.

xiii.

Xiv.

XV.

xvi.

-0 change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out wilhout prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as

applicable.

The half-yearly compliance reports in respect of the terms and conditions stipulated in
this order & monitoring reports shall be uploaded in the website of the projsct
periodically. It shall simultaneously be submitted in hard and soft copies to the SEIAA
and Ministry’s Regional office, Bangalore on 1* June and 1% December of each calendar
year.

Officials from the Regional Office of MoE&F, Bangalore who would be monitoring the
implementation of environmental safeguards should be given full co-operation, facilities
and documents/data by the project proponents during their inspection. A complete set of
all the documents shall be submitted to the CCF, Regional Office to MoE&F, Bangalore.

Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board. ;

Dala on ambient air quality should be regularly submitted to the Ministry including its
Regional Office located at Bangalore and the State Pollution Control Board/ Central
Pollution Control Board once in six months, *

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. '

The project proporent shall ensure that no natural watercawrse and/or water resources
shall be obstructed due lo any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. =

A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The funds earmarked for environmental protection measures (Capital cost of Rs 2.85

akhs & Recurring cost of Rs. 0.50 lakhs/annum) should be kept in separate account and.

should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located at Bangalore.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, one of.which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearange letter is available with the
State Pollution Control Board and SEIAA, A P. e

The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

The proponent shall obtain all other mandatory clearances from respective departments.
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xvii. Environmental clearance is subject to final order of the Hon’ble Supreme Court of India N
in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project.

~

xviii. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as pres¢ribed under Section 16 of the
National Green Tribunal Act, 2010.

xix. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

xx. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxi. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollunon) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- ' Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, A.P. SEIAA, A.D. SEIAA, AP.
NV - .

Sri G. Sudhakar, Managing Partoer,

M/s. Swetha Granites, (1.35 Ha. Colour Granite Mine),
#3-1-227, Christian Colony,

Karimnagar- 505001.

Ph: 0878-2254352, 6501866.

E-mail: swethagr anites@yali00.co.in, sweﬂla;,ramle__@gmwj_

-/[T.C.F.B.O.//-

@-"”’"J\' ult

SENIOR ENVIRONMENTAL EN Gl'NEER (EC)
&

&
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Juint Cliiel Brvironniental Bugineer

ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFTICE: HYDERABAD
4" Floor, Hyderabad Callectorate Complex,
Namipally, Hyderabad
Phone: 23202486, Fax: 23202503
Email: hyd.zo jeee@peb op gov.in

BY REGY. POST WITH ACK. DUE
- CONSENT ORDER FOR-ESTABLISHMENT

Orider Nu.ib‘.’nRC.‘f\_*]IA.]’!"CBEZO-I'IYD/CFE/ZU}3—\2’7 . Dute:28.01.2013

=l

1o

IEnel: Schedules “A & B”,

Tu

Sub: PCE — ZOM — CONSENT FOR ESTABLISHMENT (CFE) — MJs. Swetha Graaites
(1.35 Ha. Colour Granite Mine), Sy.No.278, Asifnagar (V), Karimungur (M),
Karimnagar District — Consent for Establishment of the Board under Section 25 of
Waler (Prevention and Conirol of Pollution) Act, 1974 and under Section 21 of Aijr
(Prevention and Conirol of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received on (2.01.2013 at APPCB, RO, Ramagundum.
2. APPCB, R/o Ramagundam verification report di. 05.01 2012, received on
08.01.2013 .
3. CFE Conunittze meeting held on 24.01.2013 at APPCB, Zonal Office, Hyderadad,

* & & D s = =

I e reference cited, an application was submitted to the Board seeking Consent for

Estublishmenl (CFE) to carry out mining of colour granite over an extent of 1.35 Ha as mentioned
below, with a proposed project cost of Rs. 40 Lalkhs (Rupees Forty Lalhs only).

Proposed Product Capacity 1
Mining of Colour Granite 6.34 m'/day
(over an extent of 1.35 Ha.)

As per the applicalion, the above activity is to be located Sy.No.278, Asifnagar V),
Karimangar (M), Karimnagar District.

The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Repgional Office, Ramagundam, on 03,01.2013 and found that the industry is surrounded by LKasi;
Open land; West: Hillock; North: Vacant land; South: M/s. Durga Granites

The Board, afier caretul scrutiny of the application, verification report of Regional Officer,
Lamagundam and recommendation by the CFE Comumitiee mesting held on 24.01.2013 ar
APPCD, Zonsl Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
induslry, under Seclion 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made there
under. This Order is issued to manufacture the products mentioned at para (1) only,

This Consent Order now issued is subject to the conditions mentioned in Schedule 'A’ and
Schedule B, '

This order is issued from pollution control point of view only. Zoning and other regulations ure
nol considered. E_

_b A J\'%{;]Tuf A
IJO.[NT CHIEF ENVIRONMENTAL ENGINEER
,}glgl“'l

g-kﬂﬁ Swetha Granites (1.0 Ha. Colour Granite Mine),
11.M0.3-1-205 (Old), 3-1-227 (New),
Christian Colony,
Warimmnagar District — 505 001,

E-mail: swetls agranites@yahoo.co.in

Y
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e TELANGANA STATE POLLUTION CONTROL BOARD
R ZONAL OFFICE: HYDERABAD
1114
h\ ]/ 4
R. Ravinder Reddy H.No0.6-3-1219, TS No.1 Part,
Joint Chief Envirpgmgmgl Engineer Block C, Ward 91, Begumpet, Umanagar,
DES! AlTlUneEY Near Country Club, Hyderabad — 500 016.
o m\\\\w&% Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER —~ RED CATEGORY
Order No: 283-RGM/TSPCB/ZOH/CFO/2018- ".00 L” Date: 12.11.2018

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Corntrol of Pollution) Act, 1974 and
amendments. thereof and: Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to

M/s. Swetha Granites

(1.35 Ha. Colour Granite Mine),

Sy.No.278, Asifnagar (V), Karimangar (M),

Karimnagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
(KLD)
1. Domestic effluents 2.9 KLD Septic tank followed by soak pit
ii) Emissions from chimneys:
Chimney Description of Chimney Quantity of Emissions
No. Emissions at peak | standards
flow
1. Attached to D.G. Set of capacity — 120 - SPM - 115
KVA mg/Nm”

iii) Hazardous Waste Authorization: (Form —2) [See Rule 6(2)]:

M/s. Swetha Granites (1.35 Ha. Colour Granite Mine), Sy.No.278, Asifnagar (V), Karimaqgar
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
réception, storage, transport and disposal of the following wastes with quantities as mentioned

below:

S.No | Name and quantity of the | Stream Disposal option
Hazardous waste
1 Waste Oil (30 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
Re-Processors / Re — Cycling units.
2 Overburden (3000 - Shall be disposed in the dump yard
m>/annum) Jlocated in the western part of the
quarry lease area.

&



This order is subject to the prpvisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order. ' -

This consent is valid for manufacture the following products along with quantities only

S.No. . Product Capacity
V1 Mining of Colour Granite ' .
(over an extent of 1.35 Ha.) 6.34 m"/day

This combined order of consent & Hazardous Waste Authorization shall be valid for a period

ending with the 31.12.2023
I‘ﬂL‘U“' v Lot &
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl: Schedules A,B& C gy

To

Sri G.Sudhakar,

M/s. Swetha Granites

(1.35 Ha. Colour Granite Mine),
H.No.3-1-205 (Old), 3-1-227(New),
Christian Colony,

Karimnagar — 505 001

Email: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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GOV RNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIR OR OF MINES AND GEOLOGY:HYDERABAD
(PRESENT: SRI B.R.V. SUSHEﬂu§gglAR B.E (MINING) DIRECTOR (FAC))
Qoo-

Proceedings No.42137/R6-3/20009. : Dated;30-12-2010.

Sub ; -Mines & Quarries — Quarry Lease Application for Colour Granite over
an extent of 1.350 Hectares in Sy.No.278 of Asifnagar Village,
Karimnagar Mandal & District - Application of M/s Swetha Granites,
represented by its Managing Partner Sri. G. Sudhakar for a period of
20 years - Granted - Orders Issued.

Ref:- 1. Quarry Lease Application dated.21-10-2009 from M/s Swetha
Granites, represented by its Mg. partner Sri. G. Sudhakar.
2. ADMG&G, Karimnagar, File.N0.9929/Q1/2009, dated.09-02-2010.
3. ZJDM&G, Hyderabad, Lr.N0.968/Q/KMNR/2010, Dt:23-02-2010.
4. Notarized Affidavit dated.09-11-2010 from M/s Swetha Granites,

represented by its Managing Partner Sri. G. Sudhakar.
sokokk

Through the reference 1* cited, Swetha Granites, represented by its
Managing Partner Sri. G. Sudhakar, has filed an agplication for grant of Quarry
Lease for Colour Granite over an extent of 2.000 Hectares in Sy.No.278 of
Asifnagar Village, Karimnagar Mandal & District for a period of 20 years with
relevant documerts. The said Quarry Lease application was received by the
Assistant Director of Mines and Geology, Karimnagar on 21-10-2009,

Through the reference 2™ cited, the Assistant Director of Mines and
Geology, Karimnagar has submitted proposals through the Zonal Joint Director of
Mines & Geology, Hyderabad, stating that the applied are has been inspected by
Assistant Geologist on 21-10-2009 and reported that the applied area is located
between North1832" and 79°00° East Co-ordinates. The general topography of
the ares is undulatory and the apphed area forms part of hillock. It consists of
Tonalite-Granodioritic Rack occurring as younger emplacements into Peninsular
Gneissic Complex of Archean Age trending North-West — South-East, It composed
of Quartz and Potash Feldspars as essential minerals and Biotite, Hornblende and
other Ferro magnesium minerals as accessories. The flesh red Microcline crystals
are developed into Eu-hedral shape and are embedded as "Phenocrysts” in the
mafic ground mass showing porphyritic texture. The Tonalite - Granodiorite is
medium to coarse grained in fabric, hard and compact in nature. The presence
of dark ground mass with flesh Red Potash feldspar crystals and mafic minerals
are giving the rock a dark brownish shade or colour. The Colour Granite available
in this applied area will be marketed under the trade name of “Tan Brown".

The Supervisor O/o Deputy Director of Mines and Geology, Nizamabad: has
surveyed and demarcated the applied area on 01-12-2009 after survey and
demarcation the area is worked out to 1.35 Hectares as against the applied area
of 2.000 Hectares. The applicant has given consent letter and signed on the
surveyed sketch. The Supervisor has submitted the survey report and surveyed
sketch.

The Tahsildar, Karimnagar Mandal Vide Lr.No.Rc.C1/5626/2009, dated.
17-11-2009 has reported that the Sy.No.278 is classified as "Government
Bancharai Land”. The site is about ¥ Km from NTR Tamil Colony and 250 Mts
from R&B Road leading to Karimnagar, The Tahsildar, Karimnagar Mandal further
reiterated that the no objection certificate issued by the then Mandal Revenue
Officer earlier vide Lr.No.C1/3186/2001, dated. 03-07-2002 given in favour of
M/s Laxmi Granites and the area now applied by M/s Swetha Granites overlapping
the same and furnished the sketch showing location of the area proposed for
grant infavour of M/s Swetha Granites for quarry lease duly attested.

Further, the Assistant Director of Mines and Geology, Karimnagar reported
that the applied area was already granted under quarry lease for Colour Granite
over an extent of 1.027 Hectares in Sy.No.278 of Asifnagar Village, Karimnagar
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GOVERNMENTm ANDHRA PRAQESH

PROCEEDINGS OF THE ASST. D OR- op,umﬁs,,& GEULOGY KARIMNAGAR.
(Present: Sri K. Lax aﬁ“Babur

&,‘- A}Ss {stant Director)

--wl

P

/Dated: 07-01-2011

Proceedings No. 9929/Q1/09 ;:“ _
Sub:- Mines and Quarries - Q‘uarfy"l'éas‘e T-_;_.-@n ur Granite over an extent of
1.35 Hects in Sy.No. 278 Sfu.#'\;rfr{dg;r Village, Karimnagar Mandal,
Karimnagar District for a period of 20 years Granted to
M/s. Swetha Granites, Mg. Partner: Sri G. Sudhakar - Execution of lease
deed on 07-01-2011 - Work Orders - Issued.

Ref:- The Director of Mines and Geology, Hyderabad Progs.No. 42137/R6-3/09

dated 30-12-2010.
g @ F

ORDER:

The Director of Mines and Geology, Hyderabad has granted a Quarry lease for
Colour Granite over an extent of 1.35 Hects in Sy.No. 278 of Asifnagar Village,
Karimnagar Mandal, Karimnagar District for period of 20 vyears in favour of

M/s. Swetha Graniles vide reference cited, -~

Hence, sanction is here by accorded to M/s, Swetha Granites to work Colour
Granite over an extent of 1.35 Hects in Sy.No. 278 of Asifnagar Village, Karimnagar
Mandal, Karimnagar District for a period 20 years from 07-01-2011 to
06-01-2031 subject to the provisions of the Andhra Pradesh Minor Mineral Concession
Rules, 1966 and Granite Conservation and Development Rules, 1999 and subsequent
Government orders and executive instructions issued thereon from time to time and
special conditions specified in the grant order and in the appendix enclosed to the order.

The Lessee should maintain all the records and accounts required by the
Government ard submit quarterly/Annual returns in the prescribed proformas so as teo
reach the Director of Mines and Gealogy, Hyderabad, Deputy Director of Mines and
Geology, Warangal and Assistant Director of Mines and Geology, Karimnagar not later
than the time limit fixed by the Government. The Lessee should erect the boundary
pillars on all sides to delineate the granted area, with not less than 1mt from the surface
of the ground level. The lessee should submit scheme of approved Prospecting and

Mining Plan on or bafore 31-03-2011, ”

Asst. Director of Minesj'nd Geology,
To Karimnagar.
M/s. Swatha Granites,
Ma. Partner Sri G. Sudhakar, H.No. 3-1-277,
Christian Colony, Karimnagar

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of
information.

Copy submitted to the Zonal Joint Director of Mines & Geology, Hyderabad for favour of
information.

Copy submitted to the Deputy Director. of Mines and Geology, Warangal for favour of
information.

Copy submitted to Director of Mines safety, Hyderabad for favour of information.

Copy submitted to Controller General, Indian Bureau cof Mines Nagpur for favaur of
information.

Copy submitted to Asst, Director of Mines & Gealogy (Vigilance), Karimnagar for favour
of information.

Copy to the Tahsildar, Karimnagar Mandal, Karimnagar District for favour of information.
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State Level Environment inpact Assessment Authority (SEIAA)
Andhra Pradesh
n Government of India %C(
Ministry of Environment & Forests
. A-3. Industrial Estate, Sanathnapar, Hvderabad- S00 018,

REGD. POST WITH ACK.DUE

Order No. SEIAA/AP/ KRM-56/2012 - 3782 D:29.11.2012.
)
Sub: SEIAA, AP. - 1.0 l:[a. ‘Colour Granite Mine of M/s. Swetha Granites, Sy. No.
162 & 165, Odyaram (V), Gangadhara (M), Karimpagar District -
Environmental Cle.:r-.mce Issued - Reg. : '

L. This has reference to your application submitted vide Ir. dt. 28.09.2012 in this regard, seeking
Environmental Clearance for the proposed Celour Granmite Mine in favour of M/s. Swetha
Granites, Sy. No. 162 & 165, O(;]ynn_lm V), Gangadhara (M), Karimnagar District. It was
teported that the nearest human habitation viz., Odyaram (V) exists at a distance of about 1.75
fem from the mine lease area. It was noted that the capital investment of the project is Rs. 50.0
Lakhs and production capacity of the project is as follows:

Mining of Colour Granite - 1,506.72 Cum / year.

11 It is a semi-mechanized opgncasf quarry. The Blocks are cut by using jack hammer drilling and
culling by wire saw. The separated blocks are dressed manually. No blasting is envisaged. It is
reported that the life of the Mine is estimated as 93 years. The m‘ga] mine Jease area is 1.0 Ha.

11l. ‘The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof; & Office Memorandum dt. 18.065.2012 issued by the MoE&F, GOL.
The State Level Expert Appraisal Committee (SEAC) examined the application, in its meeting
lield on 02.11.2012. The project, is exempted from the process of public hearing as the mining
lease area is less than 25 Ha,, in accordance with the guidelines approved by.the SEIAA, AP for
processing the applications of mining projects. Based on the information firnished, presentation
made by the proponent and the consultant M/s. Sri Sai Manasa Nature -Tech. Pvt. Lid,
Elyderabad; the Comumittes considered the project proposal and recommended for issue of
Environmental Clearance. The State Level Environment Impact Assessment Authority
(SEIAA), in its meeting held on 21.11.2012 examined the proposal and the recommendations of
SEAC, and decided to issue Environmental Clearance. The SEIAA, A.P hereby accords prior
Eovironmental Clearance to the project as mentioned at Para no. I under the provisions of
the EIA Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following specific and general
conditions:

A. Specilie Conditions:
a) Air Pollation:-

i Wet.drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

ii. Greenbelt shall be developed along the boundary of mining lease area with tall growing
trees, with the native species in consultation with the local DFO/Agriculture Department.

il FugiLive' dust emissions from all the sources should be coritrolled regularly. Water
spraying arrangement on hanl roads, loading and unloadmg and at fransfer points should
be provided and properly mamtamed

iv. The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ rorms notified by MoE&F, Gol on 16.11.2009.

v. The followmg measures are to be Jmplcmcn,tcd to reduce air pollution during
ernspmtatwn of mineral:- -

*  Roads shall be graded to mltlgaic the dust emission.
- Water shall be sprinkled at n:gula.l interval on the main haul road and other
i service roads by water sprinklers to suppress dust.

Pape 1 of 4
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vi.

vii.

The following measures are to be implemenled to reduce Noise pollution:-

> Proper and regular maintenance ol vehicles and other equipment

»  Limiting time exposure of workers to excessive noise.

» The workers employed shull be provided with protection equipmeni and
earmufis ele. -

»  Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from emply trucks.

Measures should l?e taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise fo the prescribed levels. Workers engaged in operations of
HEMM, etc shoulc;l be provided with ear plugs/muffs.

b) Water Pollution:-

i

ii.

il

iv.

The water is supplied by tankers. Total water requirement is 2.5 KLD. Out of that, 1.0
KLD is used for dust suppression; 0.6 KLD is used for development of green belt; 0.9
KLD is used for domestic purpose. Wastewater generated from the domestic section is to
be disposed into septic tank fallowed by soak pit. '

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be utilized
for watering the mine area, roads, green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and arourid project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data
thus collected should be sent at regular interval to MoEF, CGWA and CGWB, Southerm,
Region, Hyderabad. :

Suituble conservation. measureé to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting.

Permission from the comipetent authority should be obtained for drawl of ground water,
if' any, required for this project. '

¢) Solid Waste -

L

ii.

1ii.

ii.

Topsoil, if any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation PpuIpose. ]
The following measures are to be adopted to coatrol erosion of dumps:-

-> Retention/toe walls shall be provided at the foot of the dumps.

» Worked out slopes are to be stabilized iby planting appropriate shrub/grass
species on the slopes.

Waste oils, used oils generated ﬁ,o,ni the EM mcﬂncs, mining operations, if any, shall
be disposegd-as per the Hazardous Wastes (Management, Handling, and transboundary

movement) Rules, 2008 and its amendments thereof to the recyelers authorized by

APPCB.

General Co’nditions’:

This order is valid for a period of 20 years OR the expiry date of mine leage period
issued by the Government of A.P., whichever is earlier.. It was reported that the life of
the mine is 93 years. ! ’

“Consent for Establishment” & “C011§ent for Operation” shall be obtained from Andbra
Pradesh Pollution Control Board under Air and Water Act to carry on mining, :

o~



in.

vi.

vii.

viik.

il

Xik.

Xiif,

Xiv.

V.

AVIL

No chaoge in mining technology and scope of working should be, made without prior
upproval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
curried oul wilhout prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as

applicable. , '

‘he hall-yearly compliance reports in respect of the terms and conditions stipulated in
this order & moniloring reports shall be uploaded in the website of the project
periodically. It shall simullaneously be submitted in hard and soft copies Lo the SEIAA
and Ministry’s Regional office, Bangalore on 1* June and 1% December of each calendar
year. g :

Ollicials from the Regional Office of MoE&F, Bangalore who would be monitoring the
implementation of environmental safeguards should be given full co-operation, facilities
and documents/data by the project proponents during their inspection. A complete set of
all the documents shall be submitied Lo the CCF , Regional Office to MoE&F, Bangalore.

Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board.

Daia on ambient air quality should be regularly submitted to the Ministry including its

Regional Office located at Bangalore and the State Pollution Control Board/ Central -

Pollution Control Board once in six months.

Personnel wm'kilig in dusly areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupalional health surveillance program of the workers should be undertaken
periodically to observe any conlraclions due to exposure to dust and take corrective
measures, if needed. ‘ '

A separaie environmental management cell with suitable qualified personnel should be
sel-up under the control of a Senior Executive, who will report directly to the Head of the
Organizalion. g '

"The funds egrmarked for environmental protection measures (Capital cost of Rs 2.0 lakhs
& Recurring cost of Rs. 0.60 lakhs/ann um) should be kept in separate account and should
not be diverted for other purpose.’ Year wise expenditure should be reported to the
Ministry and its Regional Office located at Bangalore. )

The project proponent shall submit the copiés of the environmental clearance 1o the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project anthorilies should advertise at least in two local newspapers widely
circulated, ong of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Contrpl Board and SEIAA, A P.

The SEIAA or any other competent authority may ajter/modify the above condilions or’

stipulale any further condition in the interest of environment protection:

The proponent shall obtain all other mandatory clearances from respective departmens.
. N - ' : t
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Xvii.
KViii.
Xix.

XX,

Environmental clearance is subjcci to {inal order of the Hou’ble Supreme Court of India
in the mattéy of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project.

1

Any appeal apgainst this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as preseribed under Section 16 of the
National Green Tribunal Acl, 2010.

Concealing the factual duln or failure to comply with any of the conditions mentioned

ubove niny result in withdrawal of this clearance and aliract action under the provisions
of Environment (Pmlectim;_) Act, 19R6.

The SUIAA may revoke or suspend Lhe order, if implementation of any of the above
conditious is nol salisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulule any furlther condition in the interest of environment protection.

i. The abuve conditions will be enforced inter-alin, under the provisidns of the Waler

(Preveation & Control of Polliiﬁon) Act, 1974, the Air ‘(Prevenl‘.ion_ & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules. . i

Su/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, AP SEIAA, A.P. SEIAA, A.P.

'3

Sri G. Sudhakar, Managing Partoer, _

M/s. Swetha Granites, (1.0 Ha. Colour Granite Minc)
#3-1-205 (O1d), 3-1-227 (New), —
Chvistian Colony, Karimnagar - 505001.

Ph: 9849030800/9866677049.

L-mail: swethagrani les(@) yahoo.co.in, swethapranites

. -HT.C.F.B.O.//-
: Mnlm/ |
SENIOR ENVIRONMENTAL I_ENG]:MF".ER (EC)

s
.
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=T ANDHRA PRADESH POLLUTION CONTROL BOARD

i ZONAL OFFICE: HYDERABAD
B.Madhusudhana Rao, MLEE., LL.B., ' 4t Floor, Hyderabad Collectorate Complex,

Joint

Nampally, Hyderabad
Phone: 23202486, Fax: 23202503
Email; hyd.zo jeee@peb.ap.pov.in

Chief Environmental Engineer

BY REGD. POST WITH ACK. DUL
CONSENT ORDER FOR ESTABLISHMENT

Ovrder Nu.ZB-‘l-RGM?’APPCB/ZO«HYD/'CFE;’ZOI} |35 Date:28.01.2013

N

Enel;

H.No

Sub: PCB - ZOH ~ CONSENT FOR ESTABLISHMENT (CFE) — M/s.Swetha Granites
(1.0 Ha. Colour Granite Mine), Sy.No.162 & 165, Odyaram V), Gangadhara (M),
Karimnagar District — Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 ~ Issyed — Reg.

Ref: 1. Industry’s CFE application received on 02.01.2013 at APPCB, RO, Ramagundam.
2. APPCB, R/o Ramagundam verification report dt. 05.01.2012, received on

08.01.2013
3. CFE Committee meeting held on 24.01.2013 at APPCB, Zonal Office, Hyderadad,

* ok »
In the reference cited, an épialicatian was submitted to the Board seeking Consent for

Eslablishment (CFE) to carry out mining of colour granite over an extent of 1.0 Ha 8s mentionad
below, with a proposed project cost of Rs. 50 Lalhs (Rupees Fifty Lakhs only).

Proposed Product l Capacity

Mining of Colour Granite 4.13 m’/day
(over an extent of 1,0 Ha,)

As per the application, the above activity is to be located Sy.No.162 & 165, Odyaram v),
Gangadhara (M), Karimnagar Distriet.

Open land; West: Granite quarry; North: Vacant land followed by Karimnagar — Siricilla Road
(SH) is at distance of about 200 mts.; South: Open land

The Board, after carefu] scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Cominittee meeting held on 24.01,2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Waler (Prevention and Control of PoHution) Act, 1974 and under
Section 21 of Air (Prevention and Contro] of Pollution) Act, 1981 and the rules made there
under. This Order is issued to'manufacture the products mentioned at para (I) only.

This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B',

B . | !»-J.?)
JOINT CHIEF ENVIRO LNTAL ENGINEER
Schedules “A & B”.

i i
uM%.s/-. Swetha Granites (1.0°*Ha. Colour Granite Mine),
3-1-205 (014), 3-1-227 (New), .

Chlristian Colony,
Karimnagar Distriet — 505 001,

E-mail: swethagranites@yahoo. co.in

S
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S TELANGANA STATE POLLUTION CONTROL BOARD
sl L ZONAL OFFICE: HYDERABAD
v
-«
D. Krupanand H.No0.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.

Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 284-RGM/TSPCB/ZOH/CF0/2022- Lf 0O Date:13.06.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of

Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981

(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)

Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
~thereunder to

. M/s. Swetha Granites,

(1.0 Ha Colour Granite Mine),

Sy.No.162 & 165, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Point of Disposal
No. Discharge
L. Domestic effluents 0.7 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

No. - at peak flow __standards

1. Attached to DG Set of capacity — -- SPM - 115
120 KVA - |  mgNm’

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites, (1.0 Ha Colour Granite Mine), Sy.No.162 & 165, Odyaram (V),
Gangadhara (M),Karimnagar District is hereby granted an authorization to operate a facility for

collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S.No. | Name and quantity of the Stream Disposal option o
| _ Hazardous /solid waste | .
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
) o Re-Processors / Re — Cycling units.

Page1of8



2 Overburden / waste of --- Shall be dumped in the_&ump_ yard
granite blocks (2700 towards west side of the quarry lease
| m’/year) | | area

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

_' S.No. Product Capacity
1. Mining of Colour Granite 4.13 m’/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.05.2027. The industry shall pay the consent fees annually from the
Sinancial year 2023-24 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., 1™ quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016.

Encl: Schedules A, B & C.

To

M/s. Swetha Granites,

(1.0 Ha Colour Granite Mine),

Sy.No.162 & 165, Odyaram (V), Gangadhara (M),
Karimnagar District

Email: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year based on the fixed assets (i.e., April to March)within
the stipulated time period i.e., 1 quarter of every financial year (April-June) and the EE,
RO, Ramagundam shall report to this office, if any non-compliance by the industry.
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF DIRECGTOR OF MINES AND GEOLOGY::HYDERABAD
(PRESENT: SR! ¥.0.RAJA GOPAL, M.Sc.,B.L.,:DIRECTOR)

PROCEEDINGS NO. 27922/R&-3/09. DATED: 28.10.2009

Sub:- MINES AND QUARRIES - Transfer of Quarry lLease for Color
Granite over an extent of 1,000 In Sy. No. 162 & 165 of Odyaram
(V) Gangadhara (M) Karimnagar District held by M/s. Shiva
Shakthi Granites - Transfer of Quarry Lease in favour of M/s.
Swetha Granites for un-expired period - Permission — Accorded -
Orders - Issued.

Ref:- 1. DM&G., Hyderabad, Proceedings No. 25427/R2-1/02, dated.
08.10.2007.
2. Transfer of Quarry Lease Application dated: 10.07.2009 from
M/s. Shiva Shakthi Granites

3. File No. 3153/Q/2002, dated. 06.08.2009 from ADMA&G.,
Karimnagar.

4. Lr. No. 3649/Q/KMNR/Q9, dated. 22.09.2009 from Zonal Joint
Director of Mines and Geology, Hyderabad.

-00000-

Through the reference 1% cited, a Quarry Lease for Color Granite over an
extent of 1.000 in Sy. No. 162 & 165 of Odyaram (V) Gangadhara (M) Karimnagar
District was granted in favour of by M/s. Shiva Shakthi Granites for a period of 20
years. The quarry lease was executed on 31.10.2002 and is inforce upto
30.10.2022.

Through the reference 2™ cited, M/s. Shiva Shakthi Granites has stated that
they are unable tc operate the quarry due to unavoidable circumstances and
decided to transfer the guarry lease in favour of M/s Swetha Granites Ltd for a
consideration an amount of Rs. 5,00,000/-, which is the actual expenditure incurred
towards development of the quarry. The Transferee M/s. Swetha Granites vide
their affidavit dated. 10.07.2009 has stated that, they are interested in getting the
Quarry from  M/s. Shiva Shakthi Granites for unexpired period upto to 30.10.2022
and have paid Rs. 5,00,000/- towards actual expenditure incurred and no
speculations is involved in the transfer of quarry lease.

Through the reference 3™ cited, the Asst. Director of Mines and Geology,
Karimnagar has informed that the Royalty Inspector of his office has inspected the
quarry lease area and reported that the general topography of the area is undulatory. The
area consists of tonalite -granodioritic rock belonging to peninsular gneissic complex
of Archean age. The quarry lease area contain of a surface and sub-surface deposit
trending in North West — South East direction. The sheet rock is encountered at varied
depths that is from surface to 8 meters and is sloping towards North and East. The
Color Granite available in the area is showing porphyritic texmure, where in the cherry red
potash feldspar is embedded in the mafic ground mass which is Brownish Red in
Colar. The lessee has developed the pit in the leased area measuring 60 x 40 x 8
meters size and a ramp has been formed towards North — East of the leased area. After
removing the overburden of weathered granite upto a depth of three meters granite sheet
is encountered and well exposed. On the day of inspection, the quarry found now
working and no stock available at the site. The mineral available in the area is being
marketed under the trade name of “ Tan Brown”. The Transferor has submitted
Approved Mining Plan. The Transferor and Transferee have furnished valid MRCCs.



] GOVERMNMENT GF A*iDHRA F' RRESH
PROLCEEDINGS OF THE ASST. DIRE&TOR G'F M.LNES & GEDLQG‘( :: KARIMNAGAR.
{Present: Sri K. Laxma#,Babu,’!v‘! Sc., sislzmt Director)

B3 Dated:21-12-2009

Procgs. No. 3153/Q/02 ponl

_ua;m les. ~for Colour Granite over an

g dvaram Vilage, Gangadhara

&Tj’ Gfeiie period of lease l.e., upto
ranites — Exacution of izase deed on

Sub:- Mines and Quarries - Trais¥
extent of 1.00 Hects., in 5y-G&&2
Mandal, Karimnagar DlSL”Lt 2
30-10-2022 Grznatad to M/s. Swatha
21-12-2009 - Work Orders — Issued.

Ref :- 1. The Director of Mines and Geology, Hyderabad Progs.No.
27922/R6-3/09, dated 28-10-2009.

ETRNTITY
v T

RDE

The Director of Mines and Geoloay, Hyderabad hes granted a transter of QuarTy lease
for Colour Granite held by M/s Shiva Shakthi Granites over an extent of 1.00 Hects, in
Sy.No, 162 & 165 of Odyaram Village, Gangadhara Mandal, Kerimnagar District for the un-
expired period of lease i.e., upte 30-1(-2022 in faveur of Mfs. Swetha Granites Lid vide
reference 1% cited.

Hence, sanction is here by accorded to M/s. Swetha Granites to work Cofour Granite
over an extent of 1.00 Hects, in Sy.No. 162 & 165 ¢f Ogyaram Villags, Gangadhara Manda!.
Karimnagar District for the un-explred period of lease i.e., upto 30-10-2022 subject to the
provisions of the Andhra Pradash Minc: Minersl Concession Rules, 1966 and Granite
Conservation and Developmert Ruies, 1995 and subsequent Government arders and
executive instructions issued thereon from time to time and special conditions specified in
the ariginal grant order and in the appendix enclosed to the transfer of Quarry Lease orders.
The lessee should submit schemea of Frospecting within ong {1} year and Mining Plan
within two (2) years from the date of exacution of original lease deed.

The Lessee should maintain all the recerds and accounts required by the Government
and submit quarterly/Annual returns in the prescribed proformas so as to reach the Cirector
of Mines and Geology, Hyderabad, Deputy Director of Mines and Geology, Wearangai and
Assistant Director of Minas and Geslogy, Karimnagar not later than the time limit fixed by
the Gaovernment. The Lessee shouir srach the boundar, pillars an a!l sides to delingate the
granted area, with not less thar 1 mt from the surface of the ground !e[:%

: o
Asst. Director of Mines and Geology,

To Karimnagar.

M/s. Swetha Granites, Asck, Pirecter of Bmss Gooio.,,
Mg.Partner: Sri G.Sudhakar, KARDASAR

H.No. 3-1-205(0ld), 3-1-227 (New),

Karimnagar.

Copy submitted to the Diractor of Mines and Geology, Hyderabad for favour of information.

Copy submitted to the Zonal Joint Director of Mines & Geology, Hyderabad for favour of
Information.

Copy submitted to the Deputy Director of Minss and Geology, Warangal for favour of
information.

Copy submitted to Director of Miries safety, Hyderebad for favour of information.

Copy submitted to Controller General, Indian Burezu of Mines Nagpur for favour of
information.

Copy submitted to the Asst. Director of Mines & Geolsgy (Vigilance), Karimnagar for favour
of information.

Copy Lo the Tahsildar, Gangadhara Mandal, Karimnagar District for favour of information.



Annesuwrae - O

State Level Bnvironment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Government of India )

Ministry of Environment & Forests
A-3. Industrial Estate. Sanathnagar, Fvderabad- 500 018. |

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/ KRM-28/2012 - 37913 Dt: 29.11.2012.

L

1L

Sub: SEIAA, A.P. — 20.0 Ha. Colour Granite Mine of M/s. Swetha Graniles, Sy. No.

64 & 65, B.B. Rajpally (V), Gollapally (M), Karimnagar District -
Environmental Clearance —Issued — Reg. e I

This has reference to your application submitted vide Ir. dt. 11.09.2012 in this regard, seeking
Environmental Clearance for the proposed Colour Granite Mine in favour of M/s. Swetha
Granites, Sy. No. 64 & 65, B.B. Rajpally (V), Gollapaily (M), Karimnagar District. It was
reported that the nearest human habitation viz., B.B. Rajpally (V) exists at a distance of about
1.1 km from the mine lease area. It was noted that the capital investment of the project is Rs.
120.0 Lakhs and production capacity of the project is as follows: °

Mining of Colour Granite - 15,000 Cum / year.
[t is & semi-mechanized opencast quarry. The Blocks are cut by using jack hammer drilling and
reported that the life of the Mine is estimated as 30 years. The total mine lease area is 20.0 Ha.

The proposal has been examined and processed in accordance with BIA Notification, 2006 and
its amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 16.10.2012. The project is exempted from the process of
public hearing as the mining lease area ic lass than 25 Ha., in accordance with the guidelines
approved by the SEIAA, AP for processing the applications of mining projects. Based on the
information furnished, presentation made by the proponedf and the consultant M/s. Sii Sai
Manasa Nature Teeh. Pvt. Ltd., Hyderabad; the Committee considered the project proposal and
recommended for issue of Environmental Clearance. The State Level Environment Tmpact
Assessment Authority (SEIAA), in its meeting held on 21.11.2012 examined the proposal and
the recommendations of SEAC, and decided to issue Environmental Clearance. The SEIAA,
A.P hereby accerds prior Environmental Clearance to the project as mentioned at Parano. T
under the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following specific and
general conditions:

A. Specific Conditions:

a) Air Pollution:-

i Wet drilling method is to be adopted to control dust emissions, Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

ii. Greenbelt shall be developed along the boundary of mining lease area with tall growing '

trees, with the native species in consultation with the local DF O/Agricnlture Department.

1. Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided and properly maintained.

iv. The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

v. The following measures are to be implemented to reduce air pollution during
transporiation of mineral:- ‘

*  Roads shall be graded to mitigate the dust emission.
*  Water shall be sprinkled at regular inferval on the main haul road and other
service roads by water sprinklers to suppress dust.
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vi.

vii.

The following measures are o be implemented to reduce Noise pollution:-

»  Proper and regular maintenance of vebicles and other equipment

»  Limiting fime exposure of workers Lo excessive noise.

$ The workers employed shall be provided with protection equipment and
earmulffs ete.

y  Speed of {rucks entering or leaving the mine is to be limited 10 moderale
speed of 25 kmph to prevent undue noise from empty trucks. ‘

Measures should be taken Lo comply with the provisions laid under Noise Pollution
(Repulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control poise to the preseribed levels. Waorkers engaged in operations of
HEMM, etc should be provided with ear plugs/muffs.

b) Water Pollution:-

i

ii.

i,

iv.

The water is supplied by \ankers. Total water requircment is 5.0 KLD. Out of that, 2.7
KLD is used for drilling and water sprinkling; 1.0 KLD is used for development of green

_belt; 1.3 KLD is used Tor domestic purpose. Wastewaler generated from the domestic

section is to be disposed into septic {ank followed by-soalc pit. ——

Gadand drain and siltation ponds of appropriale size should be constructed for the
working pit to arrest flow of silt and sediment. The waier SO collected should be utilized
for watering the mine ared, roads, green belt development ele. The drpins should be
regularly desilied, particularly after monsoon, and maintained properly. -

Regular monitoring of ground water level and guality should be carried out by
establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data
thus collected should be sent at regular intetval to MoEF, CGWA and CGWB, Southern,

Region, Hyderabad.

Suitable conservation measures to augment groundwater resources in the area sball be
planned and implemented n consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater haryesting.

Permission from the competent anthority should be oblained for drawl of ground water,
if any, required for this project.

¢) Solid Waste -

i

ii.

iii.

it,

.

Topsoil, if any, shall be stacked properly with proper slope with adequoaie mmeasures and
should be used for plantation purpose.

The following measures are to be adopted to control erosion of durops:-

» Retention/toe walls shall be provided at the foot of the dumps.

» Worked out slopes are to be stabilized by planting appropr'iatc shrub/grass
species on the slopes.

Waste oils, used oils generated from {he EM machin_e.é, mining (_Jl};:ralians, if any, shall
pe disposed as per fhe Hazardous Wastes (Managemenl, Handling, and transboundary
movement) Rules, 2008 and its amendmenis thersof to the recyclers authorized by
APPCB.

- -

General Conditions:

This order is valid for 2 period of 20 years OR the expiry date of mine lease period
jssucd by the Government of A.P., whichever is earlier, Tt was reported that the life of
{he mine is 30 years. -

«Consent for Establishment” & “Consent for Operation” shall be obtained from Andhra

S SR el T

1o Aie and Waler Act o gty on mining,



iv.

Vi.

vii.

O t;hamgc‘in mining technology and scope of working should be made withoul prior
approval of the SEIAA, A.P. No further expansion or modificalions in the mine shall be

cartied oul withoul prior upproval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable, '

The half-yearly compliance reports in respect of the terms and conditions Slipulated in
this order & monitoring reports shall be uploaded in the websiie of the project

periodically. 1t shall simultaneously be submitted in hard and soft copies to the SEIAA .

and Ministry’s Regional office, Bangalore on 1 June and 1* December of each calendar
year.

Officials from the Regional Office of MOoE&F, Bangalore who would be monitoring the
implementation of environmental safeguards should be given full co-operation, facilities
and documents/data by the project proponents during their inspection, A complete set of
all the decuments shall be submi tted to the CCF, Regional OFfice to MoE&F, Bangalore.

Four ambient air quality-monitoring slations should be established in the core zone as
well as in the bulfer zone, Location of the stations should be decided based on the
meleorological daza, topographical f(eatures and environmentally and ecologically

sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board. .

Data on ambient air quality should be regularly submitted to the Ministry including its

Regional Office located at Bangalore and the State Pollution Control Board/ Central .-

-——Pollution-Control Board once it six nmonths,

viti.

xi.

Xii.

Xiii.

Xiv.

XV.

XVI.

Personnel working in dusty areas should wear prolective respiratory devices and they

should also be provided with adequate training and information on safety and health
aspects,

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obsuucted due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be takep

Occupational health surveillance program of the workers should be undertgken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

A separate environmental manz_tgemént cell with suitable qualified personnel should be
sel-up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The funds earmarked for environmental protection measures (Capital cost of Rs 4.0 lakhs
& Recurring cost of Rs. 0.80 lakhs/annum) should be kept in separate account and should
not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located at Bangalore.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition 1o the relevant
offices of the Government who in turn has (o display the same for 30 days from the date
ol receipl.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, AP.

The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

The proponent shall obtain all other mandalory clearances from respective departments.
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xvii. Environmenlal clearance is subject to [al order of the Hon’ble Supreme Court of India
in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project.

xviii. Any appeal apainst this Environmental Clearance shall lis with the Naliopal Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010. ’

xix. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the prowsmus
of anuonmcnt (Protection) Act, 1986.

xx. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxi. The above conditions will be enforced inter-alia, under the provisions of the Waler
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Contipl of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Llablhly
Insurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SILIAA, AP, SEIAA, A.P. SEIAA, AP.
‘\')20/

Sri G. Sudhakar, Managing Partner,

M/s. Swetha Granites, (20.0 Ha. Colour Granite Mine),
#3-1-227, Christian Colony,

Karimnagar- 505001.

Ph: 0878-2254352, 6501866.

E-mail: swethugranites@yahoo.co.in, swethagranites@pmail.com

-IIT.C.¥.B.O./I-

Qw“‘-/l/’ (uf 1v”

SENIOR ENVIRONMENTAL ENGINEER (EC)

)&5
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== ANDHRA PRADESH POLLUTION CONTROL BOARD

he 4 ZONAL OFFICE: HYDERABAD \ 02—
B.Madhusudhana Rao, MLE., LL.B., 4" Floor, Hyderabad Collectorate Complex,
Joint Chief Environmental Engineer ) Nampally, Hyderabad
Phone: 23202486, Fax: 23202503
Email: hyd.zo jeee@pcb.ap.gov.in
BY REGD. POST WITH ACIC. DUL .
CONSENT ORDER FOR ESTABLISHMENT
Order No.280-RGM/APPCB/ZO-HYD/CFE/2013- t 3" . Date:28.01.2013

Sub: PCB — ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s, Swetha Granites
(20.0 Ha. Colour Granite Mine), Sy.No.64 & 65, B.B.Rajpally (V), Gollapaily (M),
Karimnagar District — Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 —Issued — Reg.

Ref: 1. Industry’s CFE application received on 02.01.2013 at APPCB, RO, Ramagundam.
2. APPCB, R/o Ramapgundam verification report dt. 04.01.2012, received on
05.01.2013 . '
3. CFE Committee meeting held on 24.01.2013 at APPCB, Zonal Office, Hyderadad.

x ok %

1. In the reference cited, an application was submiited to the Board seeking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 20 Ha as mentioned
below, with a proposed project cost of Rs. 1.2 Crores (Rapees One Crore and Twenty Lakhs

only).
Proposed Product Capacity
Mining of Colour Granite 41.09 m’/day
(over an extent of 20 Ha.) -

2. As per the application, the above acti\;ity is to be located Sy.No.64 & 65, B.B.Rajpally (V),
Gollapally (M), Karimnagar Distriet,

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 28.12.2012 and found that the industry is swrrounded by East:
Hillock; West: Hillock; North: M/s. Ruchira Stone Company; South: M/s. Kapil Granites

4. - The Board, after carefu! scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Committee meeting held on 24.01.2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Coutrol of Pollution) Act, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made there
under. This Order is issued to manufacture the products mentioned at para (I) only.

5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B'.

6.  This order is issued from pollution control point of view only. Zonigg and other regulations are
not congidered.
2. RS
i LN’

JOINT CHIEF ENVIR AL ENGINEER

Encl: Schedules “A & B”. %x\s 4
To
«M/s. Swetha Granites (20.0 Ha. Colour Granite Mine),

H.No.3-1-205 (Old), 3-1-227 (New),

Christian Colony,

Karimnagar District — 505 001.

E-mail: swethagranites@yahoo.co.in
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GOVEINMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY: HYDERABAD
(PRESENT: SRI B R.¥.SUSHEEL KUMAR, B.E.{MINING):DIRECTOR{FAC)).
-00000-

PROCEZDINGS NO. 18421/R6-3/2010. ODATED:30-10-20160.

o

ub:-  MINES AND QUARRIES - Quarry Lease application for Colour Granite
over an extent of 49.17 Acres (19.77 Hectares) in Sy.Mos.64 & 65 of
B8.8B. Rajpelly viliage, Gollapaliy Mandal, Karmmnagar OCisirict
Appucation filed by M/s. Swetha Granites, represenied by its Mg.
Partner Sri. G. Sudhakar for a period of 20 years - Geanted - Ordecs -
[sgued.

Ref:- L Quarry Lease Applcation dated.11-03-2010 from S T,
Arnbaieeshd Raju.
2. Quarry Lease Application dated.2:-04-2010 from M3 Swetha
Granttes, representad by s Mg. Partner Srt. 6. Sudhakar.

3.  Quarry Lease Application dated.28-04-2010 from M/s Swetha
Granites, represented by tts Mg. Partner Sri. G. Sudhakar.

4.  ADMAG., Karimnagar, File.N2.4646/Q1/2010, dated.17-06-2010
% 06-08-2010.

5.  ZIDMBG, Hyderabad Lr.Nc.4187/Q/KMMR/2010, ¢t.21-06-201C.

6. Govt. Memu Me.12566/8.1413/2010-1, Dated:24-08-2010.

7 DMRG. Letter No.16421/R6-3/2010, Dated:03-09-2010

4. Govh dMemo No.12586/M.1111)/201G-3, Dated:16-03-20:0.

3 C.MG.12566/M.11(1}/2010, Datad:02-10-2010.

16. ™emo No.16421/R5-3/2010, Dated:13-10-2010.

11, ALDMES, Karimnagar Lr, No.4646/Q1/23010, Dated:19-13-2C10.

12, Notanzed affidavit dated:28-10-2010 received from M/s, Swatha
Srarutes.

The followinyg applications have been receved by the Assistant Birector of
Minzs and Gaology, Karimnagar alongwith required decuments for grarit of Quurry
tease for Colour Grenite i Sy.Nos B4 & 65 of B8.B. Rajpally %ilage, Gollapally Handal,
Kanmnagar District as per tne details given below:

" st Name of the applicant Date of ' Applied Remarks
¢ No. receipt of i extent
application L
t. Se1. T, Ambareesha Raju. S 11-93-2019 22.78 | Recommended for |

Hects  ° Rejection  [reaung
Lt as withdrawn
2. Ms Swetha Gramtes. T 7'21-04°2019 7 22,78 Recomimended for
Hects + Graat

A 5 28-04-2019 7 22.76  ReCommended for
. _ Hects | Rejection.

Througtt the reference 4'" cited, the Asst. Director of Mines and Geology,
Karympagar submittad combined proposals on the Quarry Lease apphcatiens as
shown in the abave able, stating that the quarry lease application filed by Sni. T.
Ambareasha Raju shown at S51.No.1, the applicant submitted a notarized affidavit
informing that ne is not intercsted ta take the quarry lease and decided to withdraw
the quarry lease applicaton. Therefore, the Assistant Director of Mines & Geology
Karimnagar recommended for rejection of the quarry lease application fiied ty Sri. T.
Ambareesha Raju traaling 1t as withdrown. Further, the Assistant Director of Mines &
Gaology, Karimnagar recommended grant of Quarry Lease for the apgplication at
S1.Ho.2 filed by Kfs. Swetha Granites and rejection of the Quarry tease apphcatien
at SILNQ 3 fitad oy the same apphcant for rejection treating it as withdrawn as thare
1 Na palance area avadable for considaring the application, in view of the notarized
affrdavit supbmitted through referenze 12% cited.
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GOVERNMENTBF ANI}H PRADESH
PROCEEDINGS OF THE ASST,'_DI};EECE OF M ,1_ Fs.& GEOLOGY: KARIMNAGAR.
(Present: Sri K. Lﬂ‘xi'na-n.l! _ﬁ} H Sc A-ak;lstant Director)
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Proceedings No. 4646/0_1/19

Sub:- Mines and Quarri v F‘Qua_;'ryuﬂga
Acres 49-17 Guntas a.f 7 HE
Village, Gollapally Manda ‘F(‘arlm_négar Distnct for a period of 20 years
Granted to M/s. Swetha Granites, Mg. Partner: Sri G. Sudhakar — Execution of
lease deed on 09-11-2010 - Work Orders - Issued.

Ref:- The Director of Mines and Geology, Hyderabad Progs.No. 16421/R6-3/10

dated 30-10-2010.
LR 2

ORDER:

The Director of Mines and Geology, Hyderabad has granted a Quarry lease for
Cofour Granite over an extent of Acres 49-17 Guntas or 19.77 Hects in Sy.No. 64 & 65 of
B.B. Rajpally Village, Gellapally Mandal, Karimnagar District for period of 20 years in
favour of M/s. Swetha Granites vide reference cited.

Hence, sanction is here by qccorded to M/s. Swetha Granites to work Colour
Granite over an extent of Acres 49-17 Guntas or 19.77 Hects in Sy.No. 64 & 65 of B.B.
Rajpally Village, Gollapally Mandal, Karimnagar District for a period 20 years from
09-11-2010 to 08-11-2030 subject to the provisions of the Andhra Pradesh Minor
Mineral Concession Rules, 1966 and Granite Conservation and Development Rules, 1999
and subsequent Government orders and executive instructions issued thereon from time
to time and special conditions specified’in the original grant order and in the appendix
enclosed to the order. s

The Lessee should maintain all the records and accounts required by the
Government and submit guarterly/Annual returns in the prescribed proformas so as to
reach the Director of Mines and Geology, Hyderabad, Deputy Director of Mines and
Geology, Warangal and Assistant Director of Mines and Geology, Karimnagar not later
than the time limit fixed by the Government. The Lesses should erect the boundary
pillars on all sides to delineate the granted area, with not less than imt from the surface
of the ground level, The lessee should submit scheme of Prospecting and Mining Plan

on >r before 31-12-2010. )

Qo
Asst. Director of Mines and Geology,
To Karimnagar.

M/s. Swetha Granites,
Mg. Partner Sri G. Sudhakar, H.No. 3-1- 277
Christian Colony, Karimnagar

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of
information.

Copy submitted to the Zonal Joint Director of Mines & Geology, Hyderabad for favour of
information.

Copy submitted to the Deputy Director of Mines and Geology, Warangal for favour of
information.

Copy submitted to Director of Mines safety, Hyderabad for favour of information.
Copv submitted to Controller General, Indian Bureau of Mines Nagpur for favour of
information,

Copv submitted to Asst. Director of Mines & Geology (Vigilance), Karimnagar for favour
of information.

Capy to the Tahsildar, Gollapally Mandal, Karimnagar District for favour of information.

\ox
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Tommage TELANGANA STATE POLLUTION CONTROL BOARD
T e ZONAL OFFICE: HYDERABAD

g

NaNd D \H

(74
R Ravinder Reddy H.No.6-3-1219, Sy.No.TS No.1 Part,
Joint Chief Environmental Engineer (FAC) Block - C, Ward No.91,
Near Country Club, Uma Nagar,
Begumpet, Hyderabad
Email:hyd.zo jcee@pcb.ap.gov.in

REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT

Order No.748-RGM/TSPCB/Z0O-HYD/CFE/2015- S§§7 Date:15.10.2015

Sub: PCB —ZOH - CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites,
(1.44 Ha Colour Granite Mine), Sy.No.94/A, Odyaram (V), Gagadhara (M),
Karimnagar District - Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received on 09.09.2015 at TSPCB, RO, Ramagundam.
2. TSPCB, RO, Ramagundam verification report dt.01.10.2015 and received by

Zonal Office on 05.10.2015.
3. CFE Committee meeting held on 08.10.2015 at TSPCB, Zonal Office, Hyderabad.

* ok ok

In the reference cited, an application was submitted to the Board seeking Consent tor
Establishment (CFE) to carry out mining of colour granite over an extent of 1.44 Ha with
production capacities as mentioned below, with a proposed project cost of Rs.35.0 Lakhs
(Rupees Thirty Five Lakhs).

Proposed Product Capacity

Mining of Colour Granite 10,800 m” Annum
(over an extent of 1.44 Ha.)

As per the application, the above activity is to be located at Sy.No.94/A, Odyaram (V),
Gagadhara (M), Karimnagar District.

The above site was inspected by the Assistant Environmental Engineer, T.S.Pollution Control
Board, Regional Office, Ramagundam, on 24.09.2015 and found that the industry is
surrounded by East: M/s Sri Sai Granites; West: Nagulamalya-Odyaram village road;
North: Barren lands followed by granite mine; South: Barren Lands.

The Board, after careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Committee meeting held on 08.10.2015 at
TSPCB, Zonal Office. Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to
the industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air {Prevention and Control of Pollution) Act, 1981 and the rules made
there under. This Order is issued to manufacture the products mentioned at para (1) only.



PROCEEDINGS OF THE ASST. DI
{Present: Sri N. Kodandara

Procgs. No. 8485/Q1/2010 Dated:25-03-2015

Sub:- Mines and Quarries - Quarry lease for Colour Granite over an extent of 1.44
Hects in Sy.No. 94/A of Odyaram Village Gangadhara Mandal, Karimnagar
District lease held by M/s. Maithri Granites, Rep. by its Prop: Sri Kotha
Jaipal Reddy - Transferred in favour of M/s. Swetha Granites, Rep. by
its Mg. Partner: Sri G. Sudhakar for an un-expired period of lease i.e.,
upto 28-10-2030 - Execution of transfer lease deed on
25-03-2015 - Work Orders — Issued.

Ref :- 1. The Director of Mines and Geology, Hyderabad Progs.No.
32629/R6-3/2010, dated 21-10-2010.
2. This office Procgs.No. 8485/Q1/2010, dated 2%-10-2010.

3. The Director of Mines and Geology, Hyderabad Progs.No.
48272/R1-3/2012, dated 09-02-2015.

ORDER :

The Director of Mines and Geology, Hyderzbad has granted transfer of Quarry lease
for Colour Granite held by M/s. Maithri Granites over an extent of 1.44 Hects in Sy.No.
94/A of Odyaram Village, Gangadhara Mandal, Karimnagar District for the un-expired
period of lease i.e., upto 28-10-2030 in favour of M/s. Swetha Granites, Mg. Partner:
Sri G. Sudhakar vide reference 3% cited.

Hence, sanction is here by accorded to M/s. Swetha Granites, Represented by
its Mg. Partner: Sri G. Sudhakar to work Colour Granite over an extent of 1.44 Hects in
Sy.No. 94/A of Odyaram Village, Gangadhara Mandal, Karimnagar District for the un-
expired period of lease i.e. upto 28-10-2030 subject to the provisions of the Andhra
Pradesh Minor Mineral Concession Rules, 1966 and Granite Conservation and Devealopment
Rules, 1999 and subsequent Government orders and executive instructions issued thereon
from time to time and special conditions specified in the original grant order and in the
appendix enclosed to the transfer of Quarry Lease orders,

The Lessee should maintain all the records and acrounts required by the Government
and submit quarterly/Annual returns in the prescribed proformas so as to reach the Director
of Mines and Geology, Hyderabad, Deputy Director of Mines and Geology, Warangal and
Assistant Director of Mines and Geology, Karimnagar not later than the time limit fixed by
the Government. The transferee shall submit the AMP approved by JIDM&G,
Hyderabad and EC, CFE and CFOQ issued by MoEF and TSPCB respectively within 06
months from the date of execution of transfer deed.

To

M/s. Swetha Granites,
Mg.Partner: Sri G, Sudhakar,
H.No. 3-1-227, Christian Colony,
Karimnagar.

Copy submitted to the District Collector, Karimnagar for favaur of kind information.
Copy submitted to the Director of Mines and Geology, Hyderabad for favour of kind

information.

Copy submitted to the Zonal Joint Direclor of Mines & Geology, Hyderabad for favour of kind
information.

Copy submitted to the Deputy Director of Mines and Geology, Warangal for favour of kind
information.

Copy submitted to Director of Minas safety, Hyderabad for favour of kind information.

Copy submitted to Controller General, Indian Bureau of Mines Nagpur for favour of kind
information.

Copy submitted to the Asst. Director of Mines & Geology (Vigilance), Karimnagar for favour
of information.

Copy to the Tahsildar, Gangadhara Mandal, Karimnagar District fcr favour of information.

\ e
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GOVERNMENT OF TELANGANA

PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:HYDERABAD
(PRESENT: SRI R.MANGI RAM DIRECTOR (I/C))

PROCEEDINGS NO.48272/R1-3/2012. DATED:09-2-2015,

Sub:- MINES AND QUARRIES -Quarry Lease fcr Colour Granite over an extent of
1.44 Hectares in Sy.No.94/A of Odyaram Village, Gangadhara Mandal,
Karimnagar District held by M/s. Maithqi Granites Prop. Sri Kotha Jaipal
Reddy - Transferred infavour of M/s. Swetha Granites, Mg.Ptnr: Sri
G.Sudhakar for the unexpired portion of the lease period upto 28-10-2030
— Permission = Accorded — Orders — Issued.

1. DMB&G., Hyderabad, Procd.No.32629/R6-3/2010,dt.21,10.2010.

2. Transfer of Quarry Lease Application dated: 31.10.2012 from Sri M/s.
Maithrl Granites Prop. Sri Kotha Jaipal Reddy.

3. File.No. 8485/Q1/2010, cated.13.12.2013 from ADME&G., Karimnagar.

Ref:-

* * *

Through reference 1% cited, a Quarry lease for Colour Granite over an extent of
1.44 Hectares in Sy.No.94/A of Odyaram Village, Gangadhara Mandal, Karimnagar District
was granted to M/s. Maithri Granites Prop. Sri Kotha Jaipal Reddy vide Proceeding No.
32629/R6-3/2010,dt.21.10.2010. The Quarry Lease deed was executed on 29,10.2010
and M/s. Maithrl Granites Prop. Sri Kotha Jaipal Reddy was permitted to commence
quarrying operations vide Proc.No.8485/Q1/2010, dt.29.10.2010 and the Quarry Lease
will be inforca upto 28.10.2030.

Through the reference 2™ cited, M/s, Maithri Granites Prop. Sri Kotha Jaipal Reddy
filed application on 31.10.2012 in Form-R for transfer of quarry lease for Colour Granite
held in the subject area in favour of M/s. Swetha Granites, Mg.Ptnr: Sri G.Sudhakar for
the unexpired portion of the lease period, duly signed by both the Transferor and
Transferee in the office of the Assistant Director of Mines and Geology, Karimnagar on
31.10.2012.

M/s. Maithri Granites Prop. St Katha Jaipal Reddy submitted a notarized affidavit
stating that he is unsble to operate the quarry lease due to financial and personal
problems. Thereforas, he decided to transfer the quarry lease to M/s. Swetha Granites,
Mg.Ptnr: Sri G.Sudhaker for a consideration o Rs.2,00,000/- towards actual expenditure
incurred for development of quarry.

The transferee M/s. Swetha Granites, Mg.Ptnr: Sri G.Sudhakar also submitted a
notarized affidavit accepting to take the Quarry lease on transfar for the unexpired of the
portion of lease i.e. upto 28.10.2030 and there is no speculation involved in the proposed
trensfer of Quarry lease.

Through the reference 3™ cited, the Assistant Director of Mines and Geclogy,
Karimnagar submitted proposals and informed that the area proposed for transfer was
inspected by the Technical Assistant on 18.09.2013 and reported that the area consists of
a sub surface deposit, compoesed of Tonalite ~Granodioritic rock trending NW-SE. The
granite rock belongs to peninsular Gneissic Complex of Archean Age, It consists of
quartz, Potash Feldspars as essential mineral. The flesh red Feldspar crystals are
developed inte Eu-hedral shape and are embedded as “Phenocrysts”. The colour granite
occurring in the applied area is suitable for cutting and polishing purpose, got good
demand in International and local market. At the time of inspection quarry is net working
(area is virgin area).

The Surveyor, conducted check survey on 18.09.2013 as per the executed sketch
and reported that the boundary pillars are intact. The Surveyor recommended for transfer
of QL in favour of M/s. Swetha Granites, Mg.Ptnr: Sri G.Sudhakar.

Further, the ADM&G Karimnagar submitted that the Transferor i.e. M/s. Maithri
Granites Prop. Sri Kotha Jaipal Reddy submittec MRCC issued by DDME&G, Warangal valid
upto 30.08.2014, the Transferea i.e  M/s. Swetha Granites, Mg.Ptnr: Srl G.Sudhalkar
submitted MRCC issued by ZIDMRG, Hyderabad valid upte 31.03.2015.

Contd..2
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R “_Stg(g Level Envimnmgntlmnﬂct.ﬁggggmunt Authority (SEIAA)
" Andbra Pradesh

Gn_vernmunt_-ufff ndia

Lol Environment & Forests

RIGD.POST WITH AGK.DUE
Ovder No. SETAA/AP/ KRM-29/2012 - 3‘73’0 : : - Dt:29.11.2042.
' I

Sub: SEIAA,_}\.I’. = 0.967 Ha. Colour Granite Mine of M/s, Swetha G ranites, Sy, No.
| 168, Odyaram (V). Gangadbara (M), Karimnagar District - ‘Environmental
Clearance — Tssued - Reg. : ]

L. This has reference to your application submitted vide |, dt. 11.09.2012 in this regard, seeking

- Envivonmental Clearnnce for the proposed Colonr|Granite Mine in favour of MYs. Swetha

- Granites, Sy. No. 168, Odyaram (V), Gangadhara (M), Karimnagar District, I¢ was

* reported that the nearest human habitation viz,, Boapet (V) exists at 4 distance of about 1.5 km

from the mine lease area, It was noled that the capltal inyestment of {he project is Rs., 50.0
Lakhs and production capacity of the project is as follows; - :

Mining of Colouy Granite -2,334,72 Cumn { year,

L. It is a semi-mechanized opencnstqu'mfry. The Blocks are cut by using jack hammer drilling and
cutting by wire saw, The separated blocks are dressed manually. No blasting is envisaged, 1t js
* teported that the life of Ihe Mine is estimated ag 12 years. The total mine lease area is 0.967 Ha,"

- ‘ —-h-_-__-_--____"__""

I11." The proposal has heen examined and processed in accordance with EIA No tification, 2006 and
" ils amendments thereof; & Ofﬁée_Mcmpmndum dt, 18.05.2012 issued by the MoB&F, GO
The State Level Expert Appraisal Committes (SEAC) cxamined the application, in its meeting
" held on 16.10.2012. The project is exempted from the process of public hearing ag the mining
 lease area is less than 25 Ha., in accordance withy the guidelines approved by the SEIAA, AP for
' processing the applications of mining projects. Based on the information furnished, presentation
made by the proponent and the consultant M/s, Sri Sai Manasa Nature Tech, Pvt. Litd.,
Hyderabad; the Committee considered the project proposal and recommended for issue of
Envirenmental Clearance. The Siate Level Bnvironment Impact Assessment Autharity
(SETAA)Y, inits mecting held on 21.1.1.2012 examined the proposal and the recominendalions of
SEAC, and decided to issue Environmental Clearance. The SEIAA, AP hereby necords prios
Environmental Clearance to the projeet as mentioned at Para no. Tunder the provisions of
ithe EIA Notification 2006 and its subscquent amendments issued under Environment:
(Protection) Act, 1986 subject. to implementation of fhe following specific and general
“conditions: ] ' '

A.  Specitic Conditions:
a) Air Pollution:-

. Wet drilling method is to be adopted to conirol dust emissions. Delay detonators and
’ shock {ube initiation system [or blasting shall be used so as to reduce vibration and dust.

ii: Greenbell shall be developed along the boundary of mining leasc arca with tall growing
i trees, with the native spécies in consullation with the local DFO/Agriculture Departinent,

i, FUgitiy:e' dust emissions from all the sources should be controlled regularly, Water
Spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided, and, properly maintained. :

iv. The proponerit shall tale Appropriate measurcs to ensure that the GLC shall com ply with
the revised NAAQ norms nolified by MoE&Y, Gol on 16,11 .2009.

v. The Iollowing measures ore 1o be implemented 1o rcducﬁc .air pollution  duri ng

’ Lransportation of mineral:- : '

*  Roads shall be graded to mitigate the dust emission. - -
e . Water shall be sprinkled at regular interval on the main haul voad and other
setvice roads by water sprinklers to suppress dust.

Paoe 1 Afa
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B. General Conditiony:

i

vi. The lollowing mensures are Lo be implemented to reduce Noise pollution:-
»  Properand repulai - maintenance of vehicles and other equipment
»  Liwiting time exposure of wotkers lg excegsive noise.:
»  The workers employed shall beprovided with protection equipment and

- earmulfs ete.:

»  Speed of trucks entering or leaving the. mine is to be limited to moderate
speed of 25 lmlph to prevent undue nm:,r.. {rpm empty teucks.
vii, Measwres should be, taken Lo comply wilh ﬂle xowsmm laid under  Noise Pollution

" (Regulation"and Conlrol) (Amendmcut) Rules) 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to eontrol noise to,the preseribed levels. Workers engaped in operutions of
HIEMM, ete should be pwwdad with ear plugsr‘nmﬁfs

b) Wdlu Pollution:- !

i The water is supplied by tankers. Total water requirement is 3. 0 KLD. Out of that, 1.2
KLD is used for dust suppression; 0.7- KLD is ysed for development of green belt; 1.1
KLD is used for domestic purpose. Wastowater g genel ated {rom the domestic section is (o
be digposed into septic tank Iullﬂwed by soak pit.

ii. Gurland drain and siltalion po_nc_is, of appiopriale size should be constructed lor the

- working pit to arrest fow of silt and sediment. The waler so callected should be ulilized

for watering the mine avea, roads,” gteen belt development ete, The drains should be
regulurly dasiltﬂd, pmﬁculu.rly glﬂ'er mungcon, aud maintained properly.

iii. Regular monitoring of ground  water level and quuluy should be carried oul by
uslablislunb & network of existing wells by the project proponent in and around project
aren in cpnsultation with' Regiqoal Director, CGWB, Southern Rc;,mu, Tyderabad, Data
thus collected should be sent nt 1g,gula.r interval'to MoEF, CGWA and CGWB, bouthun
Region, Hyderabad,

A Suitable conservation messures to avgment groundyaler resources in llu: area shall be

pltmncd and melmnmlted in_consultation with: Regional: Director, CGWB, Southern
Rel.,mn Hydu ubud, Suitable: measures should betaken for ralowater harves lmg

Vs Permission lrom the competent authonly should bu obtmncd for drawl of ground waler,
iF sy, required for this project, -

¢) Solid Waste ;-

i Topsoil, if uny, shall be stacked properly with plopu slope with udcqualc measures wd
should be used for pluulatlon purpose.

il. The lollowmg measures are to'he aclo pted o con ol erosion of duwmps:-

» Rctumon/loc WnlUb slmll be provided at |lhe Iool of'the dumps.

> Wmhud out SlQPbb are to be a:ubihthl by planting appropriate shrub/geass
species on the slopes. | : L . .

i, - Waste oily, used oily generaled from the EM maf,hmv.-s mining operations, if any, shall
be disposed as per the. Hazardous Wastes (Munagement, Handling, and, transboundary
moyement) [Rules, 2008 and its amcudmcnts l’wwut to the. rccyclcrs Authorized by

APPCB,

-«

i 'Chis order is vilid dox wpeviod of 20 years OR the upu'y date of mino lease punod
issued by the Govepnuent ol AL, whulu.vur iy e lier. It was reported that the life of
the mineis 12 yems

ii. “Consent for Bgtablishment” & “(,ousult for Operation” shall bc. oblained from Andhea
Pradosh Pollulmm Control Bourd under Air and Water Act to carry on mining,



i,

vi.

vil,

No chango in mining technology and seope of working should be made without prior
approval of' the SEIAA, A.P. No further expansion or modifications in (he mine shall he

carried ouf without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as

_applicable,

The half-yearly compliance reports in tespect of the terms and conditions stipulated in
this ‘order & monitoring reports shall be uploaded in the website of (he moject
petiodically. It shall simultaneously be submitied inhard and soft copies to the SEIAA
and Ministry’s Regional office, Bangalote on 1" .Iiimc and 1% December of each calendar

year.

Officials from the Regional Office of MoE&T, Bn]ngﬂln'rt': who would be monitoring the
implementation of environmental safeguards should be given full co-operation, facilitiey
and documents/data by the project proponénts dl.l'r'i 8 their inspeetion. A’ complete set of
all the documents shal| be submitted to the CCF, Regional Office to MoE&T, Banpalore,

Tour ambient air quali'ly-moﬁituring stations should ‘be established in jhe core zone as
well a8 in the buffer zone, Location ofthe stations should be decided based on the
melcorological data, {opographical features. and envi.rn;nmentally and ecolopically

' sensitive targets and Trequency of inonitoring shoufd be undertaken in consultation with

theState Pollution Contro] Board.

Data on ambient air ﬁuﬂ]iiy should be regularly submitted: to the'Minis’try'inchldiug its

* Regional Office located at Bangalore and the State Pollution Control Board/ Cengral

viii,

Pollution Control Board once in six months.

Personnel working in dusty areas should wear prolective respiratory devices and. they

i should also be provided with adequate training and inforimation on salety and health

© aspects,

X,

xi.

xii.

xiii,

Xiv.

XY.

Xvi.

. The project proponent shall enswe that no natural watercourse and/or water resources

shall be obstructed due o any, mining operations. Necessary safeguard measures (o
protect the first order streams, if any, originating from (he mine (ease shall be taken,

- Oceupational, health surveillance program of the workers should be “undertaken
. periodically 1o observe any ‘contractions due to cexpasure to dust and take corrective

measures, if needed,

A separate enviroumenta) manhagement cell with suitable qualified personnel should be
set-up undeér the control of a Scajor Executive, who will report directly to the Head of the
Organization. £ s ' -

The finds earmarked for environmental protection measues (Capital cost of Rs 2.0 lakhs
& Reewrring cost of Rs, 0.6 lalchs/annum) should be kept in separate account and should

inot be diverted for other purpose. Year wise expenditure should be teported to the
:Ministry and ifs Regional Office located at Bangalore.

The project proponent shall submit the copics of ke envitonmental clearance (o the

Heads of local bodies, Panchayals and Municipal Bodies Jin addition to the rclevant

‘offices of the Government who in turn has to display the same for 30 days from the date
ol receipt.

The project aulhoritiss should advertise at least in two local newspapers widely

circulated, one, of which shall be in the vemacular languape of the locality concerned,
within 7 duys of the issue of the clearance letter informing that the project has been
accorded environmental’ clearance and a copy of the clearanse letter is available with the
State Pollution Control Board and SEIAA, AP, '

The SEIAA or any other comnpetent autharity may aller/modity the above conditions or
stipulate any further condi lion in the inlerest of* environment prolection.

The proponent shalf obtain all other maudatory clearances from respective departments.

G



xvii.

xviii,

AlLx.

XX,

'\),‘u'/

Sri G. Sudlakay, Managing Parl'ner,l
Ivi/s, Swetha Granites Exporis Pyt. Lid.,
(0.967 Ha, Colour Granite Ming),

Environmental elearance is subject to final order of the Hon’ble Supreme Court of Indin

i1 the matler of Gou Foundation Vs, Union of India in Wril Petition (Civil) No.460 of
2004 as may be applicable to this project, ~

Any appeal apainst this Environmental Clearance shall lie with the National Green
‘I'ribunal, if preferred, within a period of 30 days as preseribed under Section 16 of the
National Green Tribunal Aet, 2010, '

Concealing the fctual dats or tailure to comply with any of the conditions mentioned
ubove may resull in withdrawal of thig clesrance and a;m'uct' aetion under the provisions
of Environmenl (Prolection) Act, 1986. i iy
The SEIAA iy revoke or suspend the.order, il imppmncuwliun of mny of the above
conditions is not salisfactory. The SEIAA reserves the right fo alier/modity the above
condilions or stipulate auy further condilion jn the_hll;crcfs,t of cuvironment protection.

i. The gbdvc wonditions will bg cui‘prpcd inler-ulin, ug;icr.thc provisions -of the Waler

(Prevention & Coptrol bf Pollution), Acl, 1974, 111c Air (P.rcvcmion & Conlrol of
Pollution) Act, 1981, the Environmenlt (Protection) Act; 1986 and the Public Liability
Lnsurance Aet, 1991 along with their amendments und rules. :

Sd/f- . Sdf~ - Sa/-

MEMBER SECRETARY MEMBER - CHAIRMAN,
i SEIAA, AP, SEIAA; A.D. SEIAA, AL,

| 3-1-205 (old), 3-1-227 (New), Christian Colony,
| Karimuagar- 503 001. '
Ph: 0878-2254352:

E-mail: swethagys

JIT.CEB.OJ- |

; égismog TRONMENTAL ENGINEER (EC)

-
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ey, ANDHRA PRADESH POLLUTION CONTROL BOARD
NGy ZONAL OFFICE: HYDERABAD
B.Madhusudhana Rao, MLLE., LL.B., 4" Floor, Hyderabad Collectorate Compt':;:-i
i ief Envi tal Enginecer Nampally, Hyderaba
Joint Chief Environmental Engine Dl a0REE, Fn 02503

Email: hyd.zo.jcee@pcb.ap.gov.in

BY REGD. POST WITH ACK. DUE
CONSENT ORDER FOR ESTABLISHMENT
Order No.279-RGM/APPCB/ZO-HYD/CELE/2013- bhg-

Sub: PCB - ZOH - CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
(0.967 TMa. Colour Granite Mine), Sy.No.168, Ody:.\rnm V), Gangadh.ara (M),‘
Karimnagar District — Consent for Establishment of the Board under Section 2\5 qt
Water (Prevention and Contral of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 — Issued — Reg,.,

Ref: {. Industry’s CFE application received on 02.01.2013 at APPCB, RO, Ramagundam.

2. APPCB, R/o Ramagundam verification report dt. 04.01.2012, received on

05.01.2013 ]
3. CPFE Commitice meeting held on 24.01.2613 at APPCRB, Zonal Office, [Hyderadad.

* b oW

Date:28.01.2013

In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 0.967 Ha as
mentioned below, with a proposed project cost of Rs: 50.0 Lakhs (Rupees Fifty: Lalhs only).

Proposed Product Capacity
Mining of Colour Granite 6.40 m’/day
(over an extent of 0.967 Ha.)

2. As per the application, the above activity is to be locafed Sy.No.168, Odyaram (V),
Gangadhara (M), Karimnagar District.

3. The above site was inspected by the Environmental Engineer, AP Pollution Control Board,
Regional Office, Ramagundam, on 03.01,2013 and found that the industry is surrounded by East:
M/s, Swetha Granites Sy.No.106; West: M/s. Swetha Granites; North; Swetha work shop
followed by Karimnagar — Siricilla Road (SH) at distance of about 200 mts.; South: M/s. Pallava
Granites & M/s, Swetha Granites exports (P) Ltd.,.

4. The Board, afier careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Coimnmittee meecting held on 24.01.2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
Scetion 21 of Air (Prevention and Conlrol of Pollution) Act, 1981 and the rules made there
under. This Order is issued to manufacture the products mentioned at para (I) only.

This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and

Ll <y

3,
Schedule B,
6. This order is issued from pollution control point of view only. Zoning and other repulations are
not considered.
B = ]{1[\0
JOINT CHIEF ENVIRONMENTAL ENGINEER
Enel: Schedules “A & B, ./giﬁ[ﬁ“

L' . T
\/‘{/;‘. Swetha Granites Exports (P) Ltd., (1.0 ITu. Colour Granite Ming),
11.No.3-1-205 (O14), 3-1-227 (New),

Christian Colony, i
Karimnagar District — 505 001.
E-mail: swethagranites@yahoo.co.in



SCHEDULE — A

Separate meters with necessury pipe-line shall be provided lor assessing the quantity of water
used for each of the purposes mentioned below.

o, Industrial cooling.

b, Domestic purposes, .

¢. Processing wlhereby water gets polluted and pollutants are easily bio-degradable.
The industry shall provide a minimum stack height (H) to the DG sets as per the following
formula, :
H=h+02SQRT (KVA) .
KVA = Total generation capacity, h= Height of building where DG Set is installed,
"The penerator shall be installed in a closed aren with a silencer and suitable noise absorption
systems. The ambient noise level shall not exceed 75 dB(A) during day time and 70 dB(A)
during night time measured from a distance of Smtrs from the DG Set.
The industry shall install and: comumission appropriate control and ventilation system for
controlling the air pollution, '
The industry shall take appropriate measures (o ensure (hat the ground level concenliations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009,
Floor washing-shall be admitted into the elfluent collection system only and shall not be
allowed to find their way in storm drains or open arcas. The applicant shall maintain good
house keeping both within the faclory and in the premises. 'All pipe valves, sewers, and
drains shall be leak proof.
The solid wasle arising in the premises shall be properly c,ol'leclfed and disposed off.

8. There shall not be any perceptible odour outside the industry’s 'Premises.

10,

11,

12,

13.

14,

All the rules und regulations notified by Ministry of Envimnm%:nt and Forests, Govt, of India
in respect of noise pollution control measures shall be followed to avaid nuisance to public.

The proponent shall take measurcs to comply with: the p_rov:isions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the preseribed levels.

Tho applicant shall obtain Consents for operation regulady fr lm APPCB, as required Under
Sec. 25/26 of the Water (P&C of P) Act, 1974 and Under Sec. 21/22 of the Air (P&C of P)
Act, 1981, for operation of the industry, before starting trial production, The Consent for
Operation will be accorded. only after ensuring compliance of all the conditions stipulated in
this order. : i

The applicant shall comply with and carryout conditions issued by the Board in this consent
order serupulously.  The applicant is liable for legal ag:tiox’) as per the provisions of the
relevimt Acts in case of non-compliance of any conditions of the consent order.

Notwithstanding anything contained in this conditional l'letlsql or consent, the Board hereby
reserves its right and power Under Sec. 27(2) of Water (Ptevention and Control of Pollution)
Act, 1974 and Under Sec.21 (4) of Air (Prevention an¢, Control of Pollution) Act, 1981 Lo
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions for the purpose of the Act by the Board.

L s !
The applicant shill exliibit the-consent of the Board in the fagtory premises at a couspicuous

place for the information of the inspecting officers of different departmentsy ' '

Andhra I‘rudlt:sh Pollution Control Bourd reserves the right to review, impose additional
condition or conditions, revoke, change or alter the terins and conditions of this Order. Also
(e Board reserves the right fo withdraw the CFE without any prejudice/ notice on receiving
any complaints by the Board regarding Environmental Pollution problems eaused by the
industry.

t
i .

. The industry!is liable to pay compensation for any environmental damage caused by it, us fixed

by the Collector and District Magistrate as civil linbility.

N>



17 Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the
ground waler is vecharged by the storm water.

(8. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Tnsurance Act, 1991.

Any person agprieved by un order made by the State Board under S§cli0_n 25, Section 26,
Scetion 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh Water
rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the Appellate
Authority) constituted under Section 28 of the Water (prevention and Control of Pollution) Act,
1974 and Section 31 of the Air (Prevention and Control of Pollution) Act, 1981.

19.

SCHEDULE - B

1. "Lhis ordet s valid for a period of 5 years from the date of issue.

The industry shall report progress on implementation of the project to this office and

A.P.Pollution Control Board, Regional Office, Warangal regularly.

3. The indusiry shall allocate Rs.50,000/- (1% of the project cost) towards Enterprisc Social
Responsibility activities.

4, ‘The industry shall carry out only semii-mechanized open casting mining and shall carryout

colour granite mining in an arca of 0.967 Ha only.

"I'he blocks shall be separated from the mother rock by jock hanuner drilling, wedge cutting

by wire saw. The separated blocks shall be dressed manually.

N

W

6. The industry shall not carry out any blasting operations.

7. The industry shall adopt wet drilling method to control dust emissions.

8. PFugitive dust emissions from afl the sources should be controlled regularly. The industry
shall provide “water spraying mrangement on haul roads, loading and unloading and at
trransfer points for dust suppresgions. '

9. The industry shall take appropriate measures to ensure that the ground level concentrations
shall comply with revised National Ambient Quality Nomms notified by MoE&F, Gol on
16.11.2009. ,

10, The industry shall scrupulously comply with conditions stipylated by the SBIAA, Andhra
Pradesh, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
29.11.2012, :

I'1. The source of waler is Bore well and the maxinum permitted water consumplion shall not
exceed the following quaantities,

S. Purpose Total (KLD)
No.
L. Dust Suppression 1.2
2. Domestic / Gardening/ 1.8
irrigation
) Total 3.0 KLD

12, 'I'he maximum waste water generation (KLD) shall not exceed the following:

8. Wastewater Total Mode of disposal
No. “ pencration (KLLD)
1. Domestic 0.8 Septic 1ank follbwed by soak pit
R | Total 0.8 KLD -

13, The industry shall comply with the following for eentrolling air pollu‘tion.

S. No Details of Stack Stack 1
1 Altached to DG Set B
2 _ Capacity 120 KVA _

|



3 Fuel HSD
T4 Stack height from GL H=h+0.2 (IKVA) ™
' H = heigh: of the stack from GL in mitrs.
h = height of the building where DG set
: is installed, in mirs.
5 Air Pollution Control Equipment Acoustic enclosure
6 Standards to be complied SPM - 115 mg/Nm’

14. The industry shall implement the following measures to reduce the air pollution during the
transportation of the mineral. '
» Rood shall be graded to mitigate the dust emissions,
» Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin,
»  Water shall sprinkled at regular interval on the main haul road and other service
roads to suppress the dust,

15. The industry shall implement the following measures to reduce the noise pollution,

e The proper and regular maintenance, of the vehicles and other eqmpmcnl

o Limiting time exposure of wotlers to the excessive noisc. Worker employed shall
be provided with protection equipment and ear muyifs.

+ Speed of the tucks entering or leavmg the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty frucks.

16. The industry shall tuke measures to coinply with the provisjons laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by

MoE&F, Gol to control the noise to the prescribed levels.
17. The industry shall provide ear plugs /. muffs for the workers gng,aged in the operations of
HEMM, etc.,

18. The industry shall construct garland drain and siltation ponds of appropriate size for the
woiking pxt to arrest the flow of silt and sediments. The water'so collected shall be utilized
for watering the mine area, roads, green belt development, etc., ‘The drains shall be regularly
de-silted particularly afier monsoon and maintain properly.

19. The Solid wastes generated shall not cxccéd the following break}llp quantities:

8.No Solid Waste Hazardons / as  Method of Disposal
generation defined under
- HWM Rules, 2008
1. | Over burden (Top soil - Shall be dumped in the dump yard
& rock waste) (3,200 located in the western part of the
m’/yeur) quarry lease area.

20. The industry shall collect solid waste i.e,, overburden (top soil end rock waste) properly. The
topsoil shall be stacked properly with pmper slape with qdcquat¢ measures and should be used
for plantation purpose. The rock waste shall be dumped in the dump yard in the western part
of the quarry lease aren. ,

21. The industry shall develop Smirs width thick green belt all nlung the boundary of the mdustry,
nlong the main ming haul road and also in all the vacant plnccp within' the industry premises
with tull growing \ttees, with wide leaf area,

.

22, 'The industry bhﬂ“ not dispose llw solid waste outside the factory premises,

23. The industry shFll comply-with. all the Rules and Regulatlons specified in Water (P&L of ')
Act, 1974, Air (P&C of P) Act, 1981 and Hazardous Wastes (Management, Handling and
Transboundary Mow:mcm) Rules, 2008 and their amendments lssued thereot,

24, 'The industry bl ot mmmuene any extra products or extra capacxtles without obtaining
CERE/CPrO of lha Board. '

25, The industry almll not take up (vial production with out obtaining Consent for Operation of
the Board.

\ )
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26, "Ruin Water Hirvesting (RWH) strueture (s): shall be established on, the ‘plant site so thist, the
» ground water s rechiniged by the stotm water,

27, The industey shall comply with Rules & Regulations notified by Ministy of Law. and Justice,
Govl. of India, regarding the Public Liability Insurance Acf, 1991.

28, The industry shall'comply with all the directions issued by the Board fibm time (d time.

29, Concealing the faotual: data. or submission. of false information / fabricated data and ft’a,il-urg.to
comply with any of the conditions mentioned: iy this-order may result in withdrawal of this order
and atiract action under the provisions of relevant pellution: control Acts,

30. The Board reserves ity right to modify above: conditions ot stipulate-any further conditions and
(o take action including revoke of thig order in the sinterest of environment protection,

31. This Order iy issued to the industry withaut prejudice to ifie action taken by tlie Task Force of

the Board,
N pensil ’4?7&#““
‘{@LOINT CIIEF ENVIRONMENTAL ENGINEER
S

To

M/s. Swetha Granites (0.967 Ha. Culour Granite Mine),
Sy.No.168, Odyaram (V);-Gangadhara (VD), '
Karininagair Distriet '



E—T_‘J—i TELANGANA STATE POLLUTION CONTROL BOARD \ O’

NI ZONAL OFFICE: HYDERABAD

R\ 1/ 4
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 279-RGM/TSPCB/ZOH/CF0/2022- | 24 S Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Waler (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to, ‘

M/s. Swetha Granites

(0.967 Ha. Colour Granite Mine),
Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents;

Outlet Outlet Description Max Daily Point of Disposai“
No. Discharge
1. Domestic effluent 0.8KLD Septic tank followed by soak pit
ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions | Emissions
No. at peak flow standards
1 Attached to D.G. Set of capacity — - SPM - 115

120 KVA mg/Nm’

iii) Hazardous Waste Authorization: Form — 2) [Sce Rule 6(2)]:

M/s. Swetha Granites (0.967 Ha. Colour Granite Mine), Sy.No.168, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No |Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized
waste oil Re-Processors / Re —
Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product i Capacity
L. Mining of Colour Granite 6.40 m’/duy
(over an extent of 0,967 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
Sfinancial year 2024-2025 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the

stipulated time period ie., 17 quarter of every financiul year (April - June) is mandatory for

the industry. Failing which, the validity of the Consent Order automatically stands cancelled

and operation of industry without valid Consent attracts penal action under the provision of

Water Act, Air Act & Hazardous and Other Wastes (Mayagement and Transboundary
rd

Movement) Rules, 2016, / \\

; Sy P
II‘ (—j y .l'-
JOINT CHIEF ENV MENTAL ENGINEER
Encl: Schedules A, B & C.
To
M/s. Swetha Granites

(0.967 Ha. Colour Granite Mine),
Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnapgar District

E-mail I1d: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
Le., 1" quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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10.

11.

12.

SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expity of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
htip://tspeb.cgp.gov.in/Papes/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter cither the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an altemative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, oéeurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate,

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into stotm drains or open areas,

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste watet/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

Page 3 of 7
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13.

14,

15.

16.

17.

18.

19,

20,

21,

22.

23,

24.

23.

26.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed,

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
aneasures.

For any accident or spillage of hazardous wastes causing damage to the Enviromment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of ocourrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers

should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator. :

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:
i. Number of containers received.

ii. Date and method of detoxification,
ili. Name of agencies to whom containers were sold with quantities.

iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, éxternal sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition. as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant, One board shall contain the specific CFE and CFO conditions, in sufficiently large font
gize so that it can be read easily from a distance of 10 it to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the Jatest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the ingpecting officers of the
different departments,
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27, Notwithstanding anything contained in this conditional letter or consent, the Board hereby

28.

29.

reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such veriations as deemed fit for the purpose

of the Acts by the Board,

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986,

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein afier referred to as the
Appellate Authority) constituted under Section 28 of the Water. (prevention and: Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

HED -B

Special Conditions

1. The industry has paid consent fee of Rs. 28,000/~ upto 31.12.2024. The industry shall
pay the consent fees annually from the financial year 2024-2025 to till the validity of
the consent order i.c., upto 31.12.2026.

2. The industry shall pay balance consent fee annually as per the rates notified in GO

MS No, 22. The payment of annual consent fée shall be made at the concerned RO
for every financial year (i.e., April to March) within the stipulated time period i.e.,
1" quarter of every financial year (April - June) Is mandatory for the industry.
Failing which, the validity of the Consent Order automatically stands cancelled and
operation of industry without valid Consent attracts penal action under the
provision of Water Act, Air Act & Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.The industry either paying annual fee or
total fee for consented perlod, shall pay the balance consent fee as per the revised
rates as applicable from time to time.

3. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

S1 No Purpose : Quantity
1, Dust Suppression & Drilling 1.2KLD
2 Green belt development 07KLD |
3y Domestic 1.1 KLD
) TOTAL 30KLD

4. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated, 18.11.2009 along the premises of the factory as prescribed below.

S.No _ Parameters Standards in jig/m3;
1 Particulate Matter(PM10) 100 |
2 Particulate Matter (PM2..5) 60 B
3 502 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PMto 6 AM) - 70 dB (A).

5. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board, The industry shall not manufacture
any extra products or extra capacities without obtaitiing CFE/CFO of the Board.

6. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
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11.

12.

13,

14,

15.
16.

17,

18.

19.

lew explosive blasting and shall carryout mining of colour granite in an area of 0.967 Ha,
oaly.

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

Thae industry shall take appropriate meesures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11,2009

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

» Road shall be graded to mitigate the dust emissions,

» Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

» Water shall be sprinkled at regular interval on the haul roads, loading and unloading
and at transfer points and other service roads to suppress the dust,

s shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
» The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

e Specd of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The rock waste shall be dumped within quarry lease
arza.Under no circumstances, the industry shall not dump the overburden soil outside the
quarry lease area. The Board is constrained to revoke the CFO issued by the Board in case
overburden soil is dumped outside and also if complaints were received from the
sirroundings without any further notice.

No chdnge in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop thick green belt with tall growing trees in vacant places and
all along the boundary of the mine lease area.

The industry shall comply with all the directions issued by the Board from time to time.
Concealing the factual data or submission of false information / fabricated data and
faflure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
conirol Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Ferce of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon'ble Court of Law.,

Page 6 of 7
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SCHEDULE - C N>
(Sce Rule 6(2)) \

ISPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE]

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. 'The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

The industry shell submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office. TN

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Swetha Granites

(0.967 Ha. Colour Granite Mine),
Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District.
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GOVERNMENT OF A‘NDHRA PRADESH

PROCEEDINGS OF THE DI“RECTOR OF MINES AND GEOLOGY: HYDERABAD

(PRESENT: SRI V.D. RAJA GOPAL, M.Sc.B.L.,: DIRECTOR)

Yl ,. y’
. as! ‘“ "7
Proceedings No: 22799/R6-1/20(§é“- u' ,j',sf Dated:15- 06-2007

Sub:- M&Q- 1% Renewal of Quarry Lease for Colour Granite over an extent
as per the ground reality in S.No: 168 of Odyaram village Gangadhara
Mandal Karimnagar District Granted infavour of M/s Swetha Granites
fora period of 20years —Orders-issued- Reg.

Ref:- 1)Renewal of Quarry Lease application dated: 30-06-2006 from M/s
Swetha Granites Mg. Partner: Sri G. Sudhakar
2) Renewal of Quarry Lease application dated:01-07-2006 from M/s
Swetha Granites Prop:- Sri G. Sudhakar
3) ADM&G, Karimnagar Letter No:3349 /Q1 /2006, dated: 29-01-2007
4) ZIDM&G, Hydrabad Letter No: 810/MP/2007, Dated: 2-05-2007.

kkkk

The Asst.Director of Mines and Geology, Karimnagar vide reference 3™ cited has

submitted the combined proposals on the renewal quarry lease application received in
Sy.No.168 of Odyaram Village, Gangadhara Mandal, Karimnagar District. The details

as follows:-
SL. | Applicant Name Date of | Location Applied | Remarks of
No. renewal extent | the
application ADM&G
1 M/s Swetha Granites | 30-06-2006 | Sy. No:168 | 1-00 Renewal
Odyaram  (vg) | Hect application
Gangadhara (M) applied as
Karimnagar Dist partner ship
firm
2 M/s Swetha Granites | 01-07-2006 | Sy. No:168 | 1-00 Renewal
Odyaram  (vg) | Hect application
Gangadhara (M) applied as
Karimnagar Dist proprietor

The Asst.Director of Mines and Geology has reported that the present quarry

lease initially granted infavour of M/s Swetha Granites as Proprietor of Sri G.Sudhakar
for a period of 15 years vide Deputy Director of Mines and Geology, Warangal
Procd. No.2464/Q2/92, dated 22-6-92 and the quarry lease was executed on 3-7-92 and
the lease to be expired on 2-07-2007 .

The Asst.Director of Mines and Geology further informed that the lessee

company has operated the Quarry continuously and dispatched the mineral after
obtaining necessary permits and paying Advance Dead Rent /Seigniorage Fee and also
prompt in submission of annual returns. The ADM&G, further reported that the lessee
company during the last 4 years from 2003-04 to 2006-2007(upto December 2006) has
dispatchedthe granite blocks a quantity of 89214 M3 duly paying an amount of Rs.
12,42,87,572/- towards Seigniorage Fee etc .

Further the ADM&G has reported regarding quarry workings that the lessee has

developed the two faces and the measurements of the quarry faces are :-

Pit No:1 : quarry benches with dimensions of 60*60*20 Mtrs
Pit No:2 : quarry bencheg with dimensions of 80*60*20 Mtrs



\‘ﬁ

121/

The lessee has developed the quarry systematically by forming benches and
ramps at regular intervals by deploying heavy machineries like Poclains-4, Compressors-
3, Wire-saw Machines-4, Power Generators-2, Jack-hammers-3,Derric crane-1 for lifting
of the raw blocks and the quarry workings are semi mechanized type.

The 1% renewal area has been surveyed and demarcated by the surveyor and
reported that there are 2 pits are developed by the lessee firm . The lessee has erected the
boundary pillars around the leased area and working within the leased area.

The Zonal Joint Director of Mines and Geology, Hyderabad vide ref 4™ cited has
submitted the Approved Mining Plan and the details as follows:-

1) Mineable Reserves is 1,08,000/- 2) Life of the quarry is 5.4 Years

The ADM&G, Karimnagar has informed that M/s Swetha granites has filed two
renewal applications as shown in the above table. 1% one filed by Sri G. Sudhakar in the
cadre of Mg. Partner of M/s Swetha Granites and 2™ one is filed in the cadre of
Propreitor of M/s Swetha Granites. The Original lease was granted in the Proprietor
Position. Subsequently the Propreitor was converted into partner ship firm with 7
partners. Hence the partner ship firm application may be considered for grant of 1%
renewal application.

Accordingly the  Asst.Director of Mines and Geology, Karimnagar has
recommended for grant of 1% renewal application dated: 30-06-2006 for Colour granite
over an extent of 1-00 Hect in Sy.No:168 of Odyaram village, Gangadhara Mandal,
Karimnagar District for a further period of 20 years w.e.f 03-07-2007 to 02-07-2027
infavour of M/s Swetha Granites as per rule 12(5) of APMMC Rules 1966 and the 2"
application dated:1-07-2006 recommended for rejection.

Further it is pertinent to mention that during the year 1998-99, there were several
representations filed by the existing leaseholders with regard to the demarcation of the
areas of the respective leaseholders in the Sy.No:168 of Odyaram. A detailed survey was
conducted and the areas were demarcated according to the extents which they were
appended to the lease deed with slight variations of measurements, The same was
approved by the Government. At that point of time, there was a hill and the physical
measurements were taken all along the slope of the hill for arriving at the extents
granted and executed to the respective lease holders. Now as per physical verification of
the area in Sy.No: 168 of Odyaram village and found that some of the quarries have
conducted operations and now they have gone up 10 the ground level including the
present lease holders by name M/s Swetha Granites, Who have applied for renewal of
Quarry lease. As such, it is evident that the points on hilly terrain when dropped on the
ground level the lengths and width from one point to the other will get reduced
proportionately and in turn the area also shall get reduced. It is a known fact that the area
demarcated area in 2 hilly terrain cannot be same when the excavations are brought to the
ground level.

In view of the circumstances stated above, thelst renewal application dated:30-06-
2006 of quarry lease for colour granite over an extent as per the ground reality in Sy.
No:168 of odyaram village, Gangadhara Mandal, Karimnagar District is hereby granted
for a further period of 20 years w.e.f.03-07-2007 to 02-07-2027 infavour of M/s Swetha
Granites subject to the conditions as per 12(5) of APMMC Rules, 1966, subject to the
conditions mentioned hereunder , conditions mentioned in the appendix enclosed to this
order, other terms and conditions of APMMC rules 1966 and subsequent Govt orders and
executive instructions issued from time to time. With regard to the 2™ renewal application
dated:1-7-2006 is hereby rejected as the renewal considered above. Further the renewal is
granted subject to the following conditions:-

1) The workings of the lease holder shall be within the existing points on the surface
(plan area) acceptable to the adjacent lease holders.

Contd....3
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2) Such workings shall have the consent of the adjacent lease holders

3) Such proportionate areas as demarcated and which shall be less than the earlier
extent of 1-00 Hect shall be accepted by the lease holder

4) Any objections if raised in future by the adjacent lease holders of regarding the
encroachment, the area shall have to be measured.

5) The actual area which is evidently less than the slope aréa when measured on the
surface area (plan area) shall have to be demarcated by the ADM&G before execution
of the lease deed.

Further, the Grantee shall pay the following amounts before execution- of the
Quarry Lease deed.

a) Dead Rent :: Rs.. 40,000/~ per Hect per annum
b) Land Assessment ;1 As per the rates prescribed by the revenue authorities.
¢) Security Deposit :: A sum equal ant to one Year dead rent

d) Cess on Land Assessmen :: At the rate of 0-25 paise per rupee of Land Assessment .
e) Cess on Land hold :2 Rs. 25/- Per cub.Metre on Granite

2).  The grantee shall execute the lease deed in form “G” within 60 days from the date
of grant as per rule 12(5) (¢) of APMMC Rules 1966.

3) The grantee shall pay the Seignorage fee in advance as detailed below for the time

being and dispatch the granite under a valid dispatch permit and transit form

issued by ADM&G, concerned.
More than 270 cm Below 270 cm Below 75 cm
+ 150 ¢m in size 150 cm in size in size
Rs. 1750/- Rs. 1500/- Rs.750/-

4) The grantee shall pay the dead rent , Land Assessment and Cess on Land
Assessment one month advance i.e. before 1% March of every year during the
subsistence of the lease period regularly whether formally demanded and called
for or not. ‘

5) The grantee shall pay Seigniorage fee as per the rates prescribed from time to time
under Schedule-I in advance for the quantity intended to the dispatched and then
only dispatch the material under the dispatch the material under the dispatch
permit and transit forms obtained from the AD concemned. The Grantee shall
furnish details of dispatches immediately soon after the dispatches of material as
per Rules 12(5) (h) (iii) of APMMC Rulées 1966.

6) (a) The grantee should pay Seigniorage fee or dead rent which ever is higher on the
mineral dispatched or consumed from the land at the rates specified under
Schedule-I and II as the case may be in accordance with the rule 10(1) of
APMMC Rules 1966.

6) (b) The Government may, during the currency of the lease , vay the rate of dead rent
and seigniorage fee and the grantee is liable to bear pay and discharge all existing
and future rates, taxes, assessments etc. what so ever imposed or charged as per
orders of the Government.
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7) The Grantee should submit scheme ochtmg in the 1* year and MiningPlan

within two s from the datsﬂ_lgu-xecution of the quarry lease deed Tailing which
the legse will be cancellﬁl)m out giving any opportunify~"He should submit an
er takin

g to that effect to the ADM&G, Karimnagar before executing the lease
deed.

Note:-  The Grant is liable for cancellation should it be found that it was grossly
inequitable or was made under a mistake of fact or owing to mis
representation or fraud or in excess of authority.

Encl: (Appendix)
Sd/- V.D.RAJA GOPAL,

DIRECTOR OF MINES & GEOLOGY
/{ATTESTED//
; '

/ (74

for DIRECTOR OF MINES AND GEOLOGY

»A"‘wetha Granites, H. No: 3-1-205,

Christian Colony, Karimnagar
Copy to Deputy Director of Mines and Geology, Warangal

Copy to the Asst.Director of Mines and Geology, qu%ﬂhgar along with file
No:3349/Q/2006 & 3314/Q/2006

Copy to Stock File

F.M8/16/6/07
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APPENDIX TO PROCEEDINGS NO.22799 /R6-1/2006, DATED:15-6-2007.

The grantee should erect and maintain at their own expenses boundary pillars
of sub-stantial material as per Rule 12(5)(h)(v) of APMMC Rules, 1966.

The grantee should without delay send to the ADM&G concemned a report of
any accident involving death or injury to any person which may occur in and
around the lease area and shall observe all the rules for the time being in force
regarding the working of lease.

The grantee should not assign, sublet, transfer or otherwise dispose of the area
under lease without obtaining the previous sanction in writing of the Director
of Mines and Geology.

The grantee should obtain permission of the ADM&G, concerned before
he/she/they would erect on the areas under lease any building or structure for
quarrying purpose if the area belongs to Government.

If in the course of quarrying any mineral not specified in the lease is
discovered the grantee should at once report such discovery to the ADM&G
concerned so as to obtain necessary orders for Quarrying the same.

The grantee should carryout Quarrying/Mining Operations in accordance with
the Mining Plan approved for the entire duration of the lease with annual
program and plan for excavation on the precise area year to year for 5 years.
The scheme of Mining for the next 5 years and so on should be submitted and
got it approved as per Rule 18 of Granite Conservation and Development
Rules,1999.

The grantee should stack the non saleable granite rejects, small granite blocks
suitable for possible use in manufacturing of bricks, Flooring, Wall Tiles, etc.,
dumping of to soil, over burden, waste material as per Rule 22 of Granite
Conservation and Development Rules, 1999.

The grantee should prepare all plans, Sections and tracings or copies there of
and kept the same at the quarry and submit the same to the State Government
or any person authorized in this behalf as when required as per Rules 27 & 28
of Granite Conservation and Development Rules,1999.

The grantee should take all possible precautions for protection of the
environment and control of pollution while conducting the quarrying as per
the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the
Environment (Protection) Act, 1986 (29 of 1986) and Granite Conservation
and Development Rules,1999.

The Grantee should follow the Cess on land hold bearing Act 2005.

The grantee should submit the notice of intimation of opening quatry/mine
and intimation of existence of quarry of mine, abandonment of surrender of
quarry, temporary discontinuance of work in quarry, intimation of reopening
of a quarry, quarterly and annual returns, certain appointments/resignation
[Termination/charges of address and records of bore holes as per Granite
Conservation and Development Rules,1999.

The grantee should observe the provisions of Mines Act,1952, the Mineral
Conservation and Developments Rules, 1988 and the Metalli Ferrous Mines
Regulation, 1961 and Granite Conservation and Development Rules,1999.

Contd..2.
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The grantee should not cut or inure any trees in the area without prior
permission of the ADM&G concerned.

The grantee should conduct quarrying/mining operations within a period of
2 years from the date of execution of the lease.

The grantee should keep accurate and faithful accounts showing the quantity
and other particulars of Granite obtained & dispatched from the quarry/mine.
The number and Nationality of persons employed therein record of all
trenches, pits and drillings made in the course of quarrying operations/mining
operations and allow the officers of Department to inspect the same and also
to produce the same to the Department as and when demanded.

The grantee should not pay a wage less than the Minimum wage prescribed by
the Central or State Government from time to time under the Minimum Wages
Act, 1948.

The grantee should not used explosives in conducting quarry operations
without obtaining prior sanction from the competent authority.

The grantee should make arrangements on his own for approach to the area
granted and also with the adjacent agricultural land holders or any others if
necessary for smooth conducting of quarrying operations in the area granted.

Further, the grantee should without any condition permit the adjacent and
nearby licensed lease holders for the movement of men and material through
the area granted in case directed by the ADM&G, concerned.

The grantee shall on their own, to obtain the consent of the surface owner to
enter his land and settle the terms of compensation, if any for the injuring that
may be caused to the land by the quarrying operations. The grant of Q.L. does
not bind the State Government to give physical possession of the land in
question of the grantee,

The grantee shall observe all the conditions stipulated on Metalliferous Mines
Regulations, 1961.

Sd/- V.D.RAJAGOPAL,
DIRECTOR OF MINES AND GEOLOGY.

/{ ATTESTED //

N

e,

é%o.' DIRECTOR OF MINES AND GEGLQOGY.



GOVEﬁnmém ﬂF ANDHRA PRADESH
PROCEEDINGS OF THE ASST: DIRECTORIOF MINES & GEOLOGY: KARIMNAGAR.

(Present: Sri V. BHai_:tavantha Reddv‘, M: -St:., Assistant Director)

Ij.}

Procgs. No. 3314/Q1/2006 % \ik-~ :
TN

Sub: - Mines and Quarr)'efﬁ' '.‘E‘Réjﬂﬁﬁ &wbﬁ@ﬁarry lease for colour Granite over an
extent of 0.967 H‘e‘:J?' ' }{,&bﬁ 168 of Odyaram' Village, Grangadhara
Mandal, Karimnagar Drsﬁ% for a period of 20 years Granted to

M/s. Swetha Granites — Execution of lease deed on 02-07-2007 - ‘Work

Orders - Issued.

Dated: 02-07 -2007

Ref: - The Director of Mines and Geology, Hyderabad Progs.No. 22799/R6-1/06,
dated 15-06-2007.

# # #

ORDER!:

The Director of Mines and Geology, Hyderabad has granted the 1% Renewal of Quarry
lease for Colour Granite over zn extent as per the ground reality, in Sy.No. 168 of Odyaram
Village, Gangadhara Mandal, Karimnagar District for period of 20 years with effect from
03-07-2007 to 02-07-2027 in favour of M/s. Swetha Granites. The area was surveyed and
demarcated and arrived to an extent of 0.967 Hect on plain ground.

Hence, sanction is here by accorded to M/s. Swetha Granites to work Colour Granite
over an extent of 0.967 Hects, in Sy.No. 168 of Odyaram Village, Gangadhra Mandal,
Karimnagar District for a period 20 years with effect from 03-07-2007 to 02-07-2027,
subject to the provisions of the Andhra Pradesh Minor Mineral Concession Rules, 1966 and
Granite Conservation and Development Rules, 1999 and subsequent Government orders
and executive instructions issued thereon from time to time and special conditions specified
in the original grant order and in the appendix enclosed to the order.

The Lessee should maintain ail the records and accounts required by the government
and submit quarterly/Annual returns in the prescribed proformas so as to reach the Director
of Mines and Geology, Hyderabad, Deputy Director of Mines and Geology, Warangal and
Assistant Director of Mines and Geology, Karimnagar not later than the time limit fixed by
the Government. The Lessee should erect the boundary pillars on all sides to delineate the
granted area, with not less than 1mt from the surface of the ground level. The lessee should
submit scheme of Prospecting within one (1) year and Mining Plan within two (2) years from
the date of execution of lease deed.

e

Asst, Director‘of Mines and Geology,
To Karimnagar.
M/s. Swetha Granites,
Mg. Partner Sri G. Sudhakar,
H.No. 3-1-205 (0ld), 3-1-227 (New),
Christian Colony, Karimnagar.

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of inforrmation.

Copy submitted to the Zonal Joint Director of Mines & Geology, Hyderabad for favour of
information.

Copy submitted to the Daputy Director of Mines and Geology, Waranga! for favour of
information.

Copy submitted to Director of Mines safety, Hyderabad for favour of information.

Copy submitted to Controller General, Indian Bureau of Mines Nagpur for favour of
information.

CQpy 1 the Tahsildar, Gangadhara Mandal, Karimnagar Distri¢t for favour of information



Telangana State

Government of India

Ministry of Environment Forests & Climate Change
A-3, Industrial Istate, Sanathnagar, Hyderabad-500 018.

REGD.POST WITH ACK.DUE

Order No. SETAA/TS/OL/KRM-68 /2019- Dt:07.12.2019.

1L

Sub: SEIAA, Telangana — 4.650 Ha. Colour Gramnjte Minc of M/s. Mahalaxmi -
Granites, Sy, No. 1160, Gattnbuthlaur (V), Gangadbara (M), Karimnagar
District -~ Transfer of EC from M/s. Swetha Granites to M/s. Mahalaxmi
Granites - Issued — Reg.

Ref: 1. Order No. SEIAAJAP/KRM-31/2012-5574, dt. 26.02.2013.
2. Representation submitted online (proposal no. SIA/TG/MIN/32146/2013) on
01.03.2019 received on 26.09.2019 from M/s. Mahalaxmi Granites.

The SEIAA, AP (Combined State) issued EC order vide reference 1¥ cited, for 4.650 Ha. Colour
Granite Mine of M/s. Swetha Granites, Sy. No. 1160, Gattubuthkur (V), Gangadhara (M),
Karimnagar District for mining of Colour Granite - 3,855.84 Cum/year.

Now, M/s. Mahalaxmi Granites vide reference 2" cited, informed that the Mine lease has been
transferred from M/s. Swetha Granites to M/s. Mahalaxmi Granites and submitted copy of
Procds. dt. 02.08.2018 of ADMG, Karimnagar transferring mining lease, along with Affidavit on
Rs. 100/- Stamp paper dt. 20.02.2019 by M/s. Mahalaxmi Granites for Transfer of EC and
Uundertaking that they will comply all statutory stipulations as per EC and E(P) Act, 1986; NOC
dt.20.02.2019 issued by M/s. Swetha Granites for transfer of EC. Hence, it was requested to
transfer the EC in the name of M/s, Mahalaxmi Granites.

III. The above issue was examined by the SEAC in its meeting held on 27.09.2019 and State Level

To

Environment Impact Assessment Authority (SEIAA) in its meeting held on 08.11.2019. The
Authority approved to transfer the EC order already issued in favour of
M/s. Swetha Granites to M/s. Mahalaxmi Granites. The SETAA, Telangana hereby transfers
the EC order issued vide reference 1% cited, in the name of M/s. Mahalaxmi Granites, with
all terms and conditions stipulated therein remain the same.

Sd/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.S. SEIAA, T.S. SEIAA, T.S.

Sri G. Sudhakar, Managing Partner

M/s. Mahalaxmi Granites,

H. No. 7-1-760/A, Mankammathota, Karimnagar - 505001,
Ph. No. 0878-2254352, Cell No:9866677049

JECED

O/
\ ¢

/ P
-
\ N

& Senior Eﬁ\(imnment 1 Engineer
0‘31,_ (Unit II1)

State Level Environment Impact Assessment Authority (SEIAA) Anneguwae )3
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State Level Environment Impact Assessment Authority (SETAA)
Andhira Pradesh |
Government of India
Ministry of Environment & Forests
A-3. Industrial Estate, Sanathnapar, Hyderabad- 500 018,

REGD.POST WITH ACK.DUE

rder No. SETAA/AP/KRM-31/2012- £, S “44__ ‘ Di: 26.02.2013.

Sub: SEIAA, AP. - 4.65 Ha. Colour Granite Mine of M/s. Swetha Grauites, Sy. No.
" 1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District. -
Environmental Clearance — Issued - Reg.

1. This bas reference to your application submitted vide Ir. dt. 11.09.2012 in this regard, seeking

Environmental Clearance for the proposed Colour Granite Mine in favour of M/s. Swetha
Granites, Sy. No. 1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District. It was
teported that the nearest human habitation viz., Gattubuthkur (V) exists at a distance of about
0.75 km from the mine lease area. It was noted that the capital investment of the project is
Rs. 80.0 Lakhs and capacity of the project is as follows: .

Mining of Colour Granite ~3,855.84 Ciim / year.

cutting by wire saw. The separated blocks are dressed manually. No blasting is envisaged. It is
reported that the life of the Mine is estimated 2s 68 years. The total mine lease area is 4.65 Ha.

. The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof; & Office Memorandum dt. 18.05.2012 issued by the MoE&F, GOL
The State Level Expert Appraisal Committee (SEAC) examined the application, in ils mesting
beld on 16.10.2012 & 06.12.2012. The Sub-Committee constituted by the SEAC inspected the
site and submitted the report. The project is exempted from the process of public hearing as the
mining lease area is less than 25 Ha,, in accordance with the guidelines approved by the
SEIAA, AP for processing the applications of mining projects. Based on the information
furnished, presentation made by the proponent and the consultant M/s. Sri Sai Manasa Nature
Tech. Pvt. Ltd., Hyderabad; report of the Sub-Committec; the Committee considered the project
proposal and recommended for issue of Environmental Cleardnce. The State Level Environment
Impact Assessment Authority (SEIAA), in its meeting held on 22.12.2012 examined the
proposal and the recommendations of SEAC, and decided to issue Environmental Clearance.
The SEIAA, AP hereby accords prior Environmental Clearance fo the project as mentioned
at-Para tio. I under the provisions of the EIA Notification 2006 and its subsequent amendments
‘issued under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

A. Specific Conditions: .

4) Air Pollution:-

i . Wet drlling method is to be adopted to control dust emissions. Delay detonators and,

shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

i  Greenbelt shall be developed along the boundary of mining lease area with tall growing
trees, with the native species in corisnltation with the local DFO/Agriculture Department.

fif. Fugitive dust emissions from all the sources should be controlled regularly. Water

spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided and properly maintained. .

iv. The proponent shall take appropriate rneasures to ensure that the GLC shall compiy with
the revised NAAQ norms notified by ME&F, Gol on 16.11.2009.

Y. The following measures are to be implemented to reduce air pollution during
_ transportation of mineral:-
e  Roads shall be graded to mitigate the dust emission.

e  Water shall be sprinkled at regular interval on the main haul Toad and other
service roads by water sprinklers to suppress dust.

It is a semi-mechanized opezicas't quarry. The Blocks are cut'by usingjaék hammer drilling and _

\>*"




vi.

The following measures are to be implemented to reduce Noise pollution:-

»  Proper and regular maintenance of vehicles and other equipment

S Limiting time exposure of workers to ekcessive noise.

» The workers employed shall be provided with protection equipment and
earmuffs etc. i

> Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control), (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise to the prescribed levels. Workers engaged in operations of
HEMM, etc should be p ided with ear plugs{muﬂ‘s. )

b) Water Pollution:-

i

B

V.

¢) Solid Waste :-

i

The water is supplied by tankers. Total water requirement is 3,0 KLD. Out of that, 1.4
KLD is used for dust suppression; 0.5 KLD is used for development of green belt; 1.6
KLD is used for domestic purpose. Wastewater gencrated from the domestic section isto

" be disposed into septic tank followed by soak pit.

Garland drein and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be utilized
for watering the mine area, roads, green belt development ¢tc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly.

Regular monitoring of ground water Tevel and quality should be camied out by
establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data
thus collected should be sent at regular interval to MoEF, CGWA and CGWB, Southem,

Region, Hyderabad. '

Suitable conservation measures to augment groundwater resources in the area shall be
planned and jmplemented ‘in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting.

Permission from the competent guthority should be obtained for drawl of ground water,
if any, required for this project. ‘

Topsoil, if any, shall be stacked properly:with' proper slope with adéquate measures and
should beé used for plantation purpose. i )

The following measures are to be adopted to control erosion of dumps:-

$ Retention/toe walls shall be provided at the foot of the dumps.
v Worked out slopes are to-be stabilized by planting appropriate shrub/grass
species on the slopes.
Waste oils, used oils generated from the EM machines, mining operations, if any, shall

be disposed as per the Hazardous Wastes (Management, Handling, and transboundary
movement) Rules, 2008 and its amendments thereof to the recyclers authorized by

APPCB.
General Conditions:

This order is valid for a period of 20 years OR the expiry date of mine lease period
issued by the Government of A.P., whichever is earlier. It was reported that the life of

the mine is 68 years.

«Consent for Establishment” & “Consent for Operation” shall be.obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry on mining.
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iii.

iv.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Pelhi, as
applicable. e : ’

The balf-yearly compliance reports in respeoct of the terms and conditions stipulated in
this order & monitoring teports shall be uploaded in the website of the project

periodically. It shall simultaneously be submitted in hard and soft copies to the SEIAA

" and Ministry’s Regional office, Bangalore on 1* June and 1* December of each calendar

v.

year, :

Officials from the Regional Office of MoE&T, Bangalore-who would be monitoring the
implementation of environmental safeguards should be given full co-operation, facilities

and documents/data by the project proponents during their inspection; A complete set of '~

all the dociiments shall be submitted to the CCF, Regional Office to MoE&F, Bangalore,

Four ambijent gir quﬂjt}'-monitqﬁng stations should be established m the core zone as
well as in the buffer zone. Location of the stations should be decided based on the

.meteorological dats,’ topographical features and environmentally -and ecologically

sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board. : :

i. Data on ambiaxit'air quality should be regularly submit‘teci to the Ministry including its
Regional Office located at Bangalore and the State Pollution Control Board/ Central

Pollution Control Board once in six months. . @

Personnél working in dusty areas should wear prarecti\{e'respirétor_y devices and they
should also be provided with adequate training and information on safety and health
aspects. ' o . el - & ¢

~The project proponent shall ensure that no natural watércourse and/or water resources
- shall be obstructed due to any mining operations. Necessary safeguard measures to -

. “protect the first order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance pmg'éam -of ‘the -workers ‘should be undertaken

 pariodically to observe any contractions due 1o exposure to dust and take corrective

- measures, if needed.

A a;cpéa.rate environmentz] management cell with sﬁitable-qualiﬁ.ad pe:"sonncli should be'’
-set-up under the control of 2 Senior Executive, who will report directly to the Head of the

The funds earmarked for environmental proteofion measures.(Capital cost of Rs 4.0 Jakhs

& Recurring cost of Rs, 0.8 lakh/annum) should be kept in separate account and should

ot be diverted for other purpose. Year wise expenditure should be reported to the

_‘Ministry and its Regional Office located at Bangalore.. *

., The project proponéqt shall ‘submit the copies .of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal: Bodies.in :addition to- the relevant **

offices of the Government who in tuin has to. display the same for 30 days from the date
ofreceipt. = ¢ oL _ .

. The project authorities should adverﬁse.'gx,-least in two local newspapers widely

circulated, one of which shall be in- the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
-accorded environmental clearancé and a copy.of the clearance letter is available with the

. State Pollution Control Board and SEIAA, AP, *

“The SEIAA. or any other competent authority may alter/modify the above'-condiu'ons or
stipulate any further condition in the interest of éhﬁ_.rd_hpicht protection, - .

The proponent shall obtain all other mandatory clearances from respédﬁvg departments,

24




ivii. Environmental clearance is subject to final order of the Hon’ble Supreme Court of India

in the matter of Goa Foundation Vs, Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project.

xviii, Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within 2 perod of 30 days as-prescribed under Section 16 of the
' National Green Tribunal Act, 2010. .

six. Concealing the factual data or failure to’ comply with any of the conditions mentioned
- above may result in withdrawal of this clearance and attract action under the provisions

of Environment (Protection) Act, 1986.

: xx. The SEIAA may revoke or suspend the order, if hﬁplementariop of any of the abové
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxi; The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of

Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability -

Insurance Act, 1991 along with their amendments and rules.

s Rl P . S | Sar-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA,AP. SEIAA, A.P. SEIAA, A.P.

To
Sri G. Sudhakar, Managing Partuer, v
Ms. Swetha Granites, (4.65 Ha, Colour Granife Mine),

3.1.205 (old), 3-1-227 (New), Christian Colony,
Karimnagar-505 001~

Ph: 0878-2254352. ‘
E-mail: swethaeranites@yahoo.coin, swethagranites@gmail.com
Coﬁyto: ‘

Prof. M. Anji Reddy, Chairmar, SEAC, A.P. for kind information.
The Member Secretary, APPCB for kind information.

The EE, RO: Ramagundam, APECB for information. )

The Regional Officer, MOE&F, GOI, Bangalore for kind information.
The Secretary, MoE&F, GOI New Delhi for kind information:

N

JT.CFB.OJ-

Jotnt Chief Environmental Engin S {Unit Head - T)
& -
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S=So=>  ANDHRA PRADESH POLLUTION CONTROL BOARD
“GN . ZONAL OFFICE: HYDERABAD \Bb
B.Madhusudhana Rao, M.E., LL.B., 4" Floor, Hyderabad Collectorate Complex,
Joint Chief Environmental Engineer Nampally, Hyderabad
Phone: 23202486, Fax; 23202503
Email: hyd.zo.jcee(@pch.ap.gov.in

BY REGD. POST WITH ACK. DUE,

CONSENT ORDER FOR ESTABLISHMENT

Order No.416-RGM/APPCR/ZO-HYD/CFE/2013- | % l? Date:25.06.2013

Sub: PCB — ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
(4.65 Ha Colour Granite Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M),
Karimnagar District — Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received on 03.04.2013 at APPCB, RO, Ramagundam.
APPCB, R/o Ramagundam verification report dt.03.05.2013 and received by Zonal
Office on 04.05.2013.

3. CFE Committee meeting held on 27.05.2013 at APPCB, Zonal Office, Hyderabad.
4. T.O.LrNo.416-RGM/PCB/Z0O-HYD/CFE/2013-1038, dated 29.05.2013.
5. Industry’s submission of undertaking vide letter dated 19.06.2013.

¥ & ok
In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 4.65 Ha with
production capacities as mentioned below, with a proposed project cost of Rs.80.0 Lakhs
(Rupees Eighty Lakhs only).

Proposed Product Capacity
Mining of Colour Granite 10.56 m*/day
(over an extent of 4.65 Ha.)

2. As per the application, the above activity is to be located at Sy.No.1160, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 27.04.2013 and found that the industry is suwrrounded by East:
Quarry lease area of M/s.Danalaxmi Tradings (3.69 Ha); West: Quarry lease area of M/s.Rasun
Exports (P) Ltd., (7.70 Ha); North: Quarry lease area of M/s.Swetha Granites (1.61 Ha & 1.3
Ha); South: Quarry lease area of M/s.Dhanalaxmi Tradings (7.70 Ha).

4. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Committee meeting held on 27.05.2013 at
APPCB, Zonal Office, Hyderabad and industry’s submission of undertaking vide reference 5"
cited, hereby issues CONSENT FOR ESTABLISHMENT to the industry, under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention
and Control of Pollution) Act, 1981 and the rules made there under. This Order is issued to
manufacture the products mentioned at para (I) only.

y Ve



TELANGANA STATE POLLUTION CONTROL BOARD

e — ZONAL OFFICE: HYDERABAD
111 4 \% ¥
a\]l/ 4
D. Krupanand H.No.6-3-1219, TS No.1 Part,

Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495

Email: jcee-zhyd-tspcb@telangana.gov.in
CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 416-RGM/TSPCB/ZOH/CF0/2022- -6 g Date:13.06.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Mahalaxmi Granites

(Formerly M/s, Swetha Granites)

(4.65 Ha. Colour Granite Mine),

Sy. No.1160 Gattubuthkur (V),
Gangadhara (M), Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Qutlet Description Max Daily Point of Disposal
Discharge
| Domestic effluents 0.8 KLD Septic tank followed by soak pit. B

ii) Emissions from chimneys:

-

i Chimney ’ Description of Chimney Quantity of Emissions Emissions
No. | - ] at peak flow | _standards

1. | Attached to DG Set of capacity — -- | SPM-115

r - | 100 KVA i |  mgNm’

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites) (4.65 Ha. Colour Granite Mine),

Sy. No.1160 Gattubuthkur (V), Gangadhara (M), Karimnagar District is hereby granted an
authorization to operate a facility for collection, reception, storage, transport and disposal of the
following wastes with quantities as mentioned below:

S. No. | Name and quantity of the Stream Diéposmption
o | Hazardous /solid waste - - -
1 | Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
B | Re-Processors / Re — Cycling units.
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Shall be dumped in the dump yard
towards south-west within the quarry
lease area,

Overburden / waste ‘of
granite blocks (5,783.76
m’/Annum)

2

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder \%
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. | _ Product Cabaéi_ty__
1. Mining of Colour Granite 10.56 m’/day
(over an extent of 4.65 Ha.)

This combined order of consent & Hazardous Waste Authefization shall be valid for a period
ending with the 30.04.2027 '-

JOINT CHIEF ENVIR’BM
Encl: Schedules A, B & C. ¥

To

M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)

(4.65 Ha. Colour Granite Mine),

Sy. No.1160 Gattubuthkur (V),

Gangadhara (M), Karimnagar District

Email: mahalaxmigranites2018@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: HYDERABAD.
(PRESENT: SRI B.R.V.SUSHEEL KUMAR, B.E (MINING) DIRECTOR)

PROCEEDINGS NO.3867/R1-3/2018 DATED:07.04.2018.

Sub:- MINES AND QUARRIES - Transfer of Quarry Lease application for Colour
Granite over an extent of 4.65 Hects in Sy.No. 1160 of Gattubuthkur
Village, Gangadhara Mandal, Karimnagar District - Lease held by M/s.
Swetha Granites, Rep. by its Mg.Partner: Sri G. Sudhakar Transfer
in favour of M/s. Mahalaxmi Granites, Rep. by its Mg.Partner: Sri
G.Sudhakar for the unexpired portion of the lease period upto
08.09.2025 - Permission ~ Accorded - Orders - Issued.

Ref:- 1. Director of Mines & Geology, Hyderabad, Proceedings. No.
25269/R2-2/2005, dated. 20.07.2005.

2, Transfer of Quarry Lease Application dated. 08.03.2018 from M/s.
Swetha Granites, Rep. by its Mg.Partner: Sri G. Sudhakar

3. Assistant Director of Mines & Geology, Karimnagar Lr.No.
3878/Q1/2004, dated: 24.03.2018.

ORDER:

Through the reference 1% cited, granted a Quarry Lease for Colour Granite over an
extent of 4.65 Hects in Sy.No. 1160 of Gattubuthkur Village, Gangadhara Mandal,
Karimnagar District, in favour of M/s. Swetha Granites, Rep. by its Mg.Partnar: Sri
G. Sudhakar The same was executed by the Assistant Director of Mines & Geology,
Karimnagar on 09.09.2005, for a period of 20 years w.e.f., 09.09.2005 and in force upto
08.09.2025,

Through the reference 2" cited, M/s. Swetha Granites, Rep. by its Mg.Partner:
Sri G. Sudhakar, filed transfer of quarry lease application on the subject area requesting to
Transfer in favour M/s. Mahalaxmi Granites, Rep. by its Mg, Partner: Sri G.Sudhakar
for the unexpired lease period, duly signed baoth by the Transferor and Transferee in the
office of the Assistant Director of Mines and Gealogy, Karimnagar 09.03.2018.

The transferor M/s. Swetha Granites, Rep. by its Mg.Partner: Sri G. Sudhakar
have submitted notarized affidavit stating that he intends to transfer the quarry lease
to their sister concern firm M/s. Mahalaxmi Granites, Rep. by its Mg.Partner: Sri G.
Sudhakar for un expired period of the quarry lease and no financial consideration is
involved and also abide to pay other Mineral Revenue dues if any payable to the
Government. The transferee M/s. Mahalaxmi Granites, Rep.by its Mg.Partner: Sri G,
Sudhakar in his notarized affidavit has agreed to accept the transfer of the quarry
lease for the unexpired portion of the lease period upto 08.09.2025 and there is no
speculation involved in the proposed lease,

The Technical Assistant O/o the Assistant Director of Mines and Geology,
Karimnagar inspected the transfer quarry lease on 23.03.2018 and reported that the
general topography of the area is undulatory and is consisting chain of hillocks. The
quarry lease area forms part of a hillock. The rock is consisting of Quartz and Potash
Feldspars as essential minerals and Biotite, Hornblende and other ferro magnesium
minerals as accessories. The Mineral grains Eu-hedral in shape, medium to coarse
grained and shows porphyritic texture. The rock available in the quarry lease area is
useful for cutting and polishing purposes. The Colour Granite available in this quarry
lease is known under the trade name of "Tan Brown". Further, it is submitted that
the quarry lease aperations are going on within the leased area and developed pits
on top of the hillock towards North-East of the leased area with 18 Naos labours, 5
jockies and 02 compressors are noticed at quarry site and the lease holder has
maintained boundary piilars around the leased area.

The Surveyor, O/o Assistant Director of Mines and Geology, Karimnagar office check
surveyed the transfer applied area on 22.03.2018 and reported that in the presence of
representative of transferor & transferee Sri Sampath. The transfer applied area was
verified with the lease deed sketch of M/s, Swetha Granites an extent of 4.65 Hects in
Sy.No. 1160 of Gattubuthkur Village, Gangadhara Mandal, Karimnagar District. The transfer
applied area and check surveyed area is one and the same. At the time of check survey the
existing lease was verified on the ground as per executed sketch. At the time of check
survey as per field observations workings are noticed within the leased area. The average
pit measurement is about 107mx52mx7.5m as shown in the sketch.



GOVERAM
PROCEEDINGS QF THE ASST. JIRE
(Present: Sri 5.V

& GEOLOGY :; KARIMNAGAR,
ssistant Director)

Procgs. No. 3878/Q1/2004 Dated: 02-08-2018

= Ny
Sub:- Mines and Quarries - Q i) r Colour Granite over an extent of 4.65
Hects in Sy.No. 1160 of Gattubuthkur Village, Gangadhara Mandat, Karimnagar
District lease held by M/s. Swetha Granites, Rep.by its Mg.Partner:
Sri G.Sudhakar - Transferred in favour of M/s. Mahalaxmi Granites, Rep. by Its
Mg.Partner: Sri G.Sudhakar for an un-expired period of lease i.e,, upto
08-09-2025 - Execution of transfer lease deed on 02-08-2018 - Work Orders —
Issued.
Ref :- 1. The Director of Mines and Geology, Hyderabad Progs.No.
25269/R2-2/2005, dated 20-07-2005.
2. This office Procgs.No.3878/Q5/2004, dated 09-09-2005,
3. The Director of Mines and Geology, Hyderabad Progs.No.
3867/R1-3/2018, dated 07-04-2018.
4. The Director of Mines and Geology, Hyderabad Progs,No.
3867/R1-3/2018, dated 16-07-2018.
5. Transfer of quarry lease deed executed in Form-G before the Asst.Director of
Mines & Geology, Karimnagar on 02-08-2018,

#H
ORDER ;

The Director of Mines and Geology, Hyderabad has granted transfer of quarry lease for
Colour Granite held by M/s,Swetha Granites over an extent of 4.65 Hects in Sy.No. 1160 of
Gattubuthkur Village, Gangadhara Mandal, Karimnagar District for the un-expired period of
lease i.e., upto 08-09-2025 in favour of M/s.Mahalaxmi Granites, Rep. by its Mg.Partner:
Sri G.Sudhakar vide reference 3™ cited. Further, the Director of Mines & Geology, Hyderabad
has granted extension of time for a period of 30 days to execute the transfer Quarry Lease
deed vide reference 4% cited, as per the request made by the grantee. The transfer lease deed
was executed vide reference 5% cited.

Hence, sanction is here by accorded to M/s.Mahalaxmi Granites, Rep.by its Mg.Partner:
Sri G.5udhakar to wark Colour Granite over an extent of 4.65 Hects in Sy.No.1160 of
Gattubuthkur Village, Gangadhara Mandal, Karimnagar District for the un-expired period of
lease l.e, upto 08-09-2025 subject to the provisions of the Telangana State Minor Mineral
Concession Rules, 1966 and Granite Conservation and Development Rules, 1999 and
subsequent Government orders and executive instructions issued thereon from time to time
and special conditions specified in the original grant order and in the appendix enclosed to the
transfer of Quarry Lease orders.

The Lessee should maintain all the records and accounts required by the. Government
and submit quarterly/Annual raturns in the prescribed proformas so as to reach the Director of
Mines and Geology, Hyderabad, Deputy Director of Mines and Geology, Warangal and
Assistant Director of Mines and Geology, Karimnagar not later than the time limit fixed by the
Government. The transferee shail submit the SQP, EC, CFE and CFO transferred in their namea
within (03) months from the date of execution of the transfer deed.

s
Assln}?ﬁilﬂﬁﬁ%ﬂﬁﬁ% (i 89 Geology,
KA R AT B¥Mnagar,
To
M/s. Mahalaxmi Granites,
Rep. by its Mg.Partner: Sri G.Sudhakar,
S/o.Mallaiah, H,No, 7-1-760/A,
Mankammathota, Karimnagar Town and District

Copy submitted to the District Collector, Karimnagar for favour of kind information.

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of information.

Copy submitted to the Deputy Director of Mines and Geology, Warangal for favour of
information.

Copy submitted to Director of Mines safety, Hyderabad for favour of information.

Copy submitted to Controller General, Indlan Bureau of Mines Nagpur for favour of
infoermation.

Copy to the Labour Enforcement Officer, Ramagundam for favour of information.

Copy submitted to the Pollution Control Board, Ramagundarm for of information.

Copy to the Tahsildar, Gangadhara Mandal for favour of information,
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Telangana State
Government of India Annerccdat | y
Ministry ef Environment Forests & Climate Change
A-3, Industrial Estate, Sanathnagar, Hyderabad-500 018.

REGD.POST WITH ACK.DUE \ &

Order No. SEIAA/TS/OL/KRM-66/2019- | B8 Dt:07.12.2019,

Sub: SEIAA, Telangana — 1.30 Ha. Colour Granite Mine of M/s. Mahalaxmi
Granites, Sy. No. 1160, Gattubuthkur (V), Gangadhara (M), Karimnagar
District - Transfer of EC from M/s. Swetha Granites to M/s. Mahalaxmi
Granites - Issued — Reg.

Ref: 1. Order No. SETAA/AP/KRM-26/2012-5520, dt. 26.02.2013.
2. Representation submitted online (proposal no. SIA/TG/MIN/32151/2013) on
01.03.2019 received on 26.09.2019 from M/s. Mahalaxmi Granites.

I. The SEIAA, AP (Combined State) issued EC order vide reference 1% cited, for 1.30 Ha. Colour
Granite Mine in favour of M/s. Swetha Granites, 1160, Gattubuthkur (V), Gangadhara
(M), Karimnagar District for mining of Colour Granite — 2,422.80 Cum/year.

II. Now, M/s. Mahalaxmi Granites vide reference 2™ cited, informed that the Mine lease has been
transferred from M/s. Swetha Granites to M/s. Mahalaxmi Granites and submitted copy of
Procds. dt. 02.08.2018 of ADMG, Karimnagar transferring mining lease, along with Affidavit on
Rs. 100/~ Stamp paper dt. 20.02.2019 by M/s. Mahalaxmi Granites for Transfer of EC and
undertaking that they will comply all statutory stipulations as per EC and E(P) Act, 1986; NOC
dt.20.02.2019 issued by M/s. Swetha Granites for transfer of EC. Hence, it was requested to
transfer the EC in the name of M/s. Mahalaxmi Granites.

III. The above issue was examined by the SEAC in its meeting held on 27.09.2019 and State Level
Enviroriment Impact Assessment Authority (SEIAA) in its meeting held on 08.11.2019. The
Authority approved to transfer the EC order already issued in favour of
M/s. Swetha Granites to M/s. Mahalaxmi Granites. The SEIAA, Telangana hereby transfers
the EC order issued vide reference 1* cited, in the name of M/s. Mahalaxmi Granites, with
all terms and conditions stipulated therein remain the same.

Sd/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.S. SEIAA, T.S. SEIAA, T.S.

To

Sri G. Sudhakar, Managing Partner
M/s. Mahalaxmi Granites (1.30 Ha. Colour Granite Mine),
H. No. 7-1-760/A, Mankammathota, Karimnagar - 505001,
Ph. No. 0878-2254352, Cell No:9866677049

c@}Senior Enwjronmentgl Engineer
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o ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE: HYDERABAD \ &'),
B.Madhusudhana Rao, M.E., LL.B., 4" Floor, Hyderabad Collectorate Complex,
Joint Chief Environmental Engineer Nampally, Hyderabad

Phone: 23202486, Fax: 23202503
Email: hyd.zo.jeee(@peb.ap.gov.in

BY REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT

Order No.414-RGM/APPCB/ZO-HYD/CEE/2013- 3\ &} Date:16.12.2013

Sub: PCB —ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
(1.30 Ha Colour Granite Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M),
Karimnagar District - Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received on 03.04.2013 at APPCB, RO,
Ramagundam.

2. APPCB, RO, Ramagundam, verification report dt.03.05.2013 and received by
Zonal Office on 04.05.2013.
CFE Commiltee meeting held on 27.05.2013 at APPCB, Zonal Office,
Hyderabad.
T.0. Lr.No.414-RGM/PCB/Z0O-HYD/CFE/2013-1036, dated 29.05.2013.
Industry’s letter dated 04.12.2013.
CFE Committee meeting held on 06.12.2013 at APPCB, Zonal Olfice,
Hyderabad.

[ R

koK

In the reference cited, an application was submitted 1o the Board secking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 1.30 Ha with
production capacities as mentioned below, with a proposed project cost of Rs.55.0 Lakhs
(Rupees Fifty Five Lakhs only).

Proposed Product Capacity

Mining of Colour Granite 6.63 m*/day
(over an extent ot 1.30 Ha.)

As per the application, the above activity is to be located at Sy.No.1160, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.

The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 19.07.2013 and found that the industry is surrounded by
East: Open land; West: Quarry lease area of M/s.Dhanalaxmi Tradings (3.69 Ha); Nerth:
Quarry lease area of M/s.Swetha Granites (1.61 Ha); South: Quarry lease area of M/s.Swetha
Granites (4.65 Ha).

The Board, after careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Committee meeting held on 06.12.2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to
the industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made
there under. This Order Is issued to manufacture the products mentioned at para (I) only.
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D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 414-RGM/TSPCB/ZOH/CF0/2022- 7.2. ) Date: 10.05.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)

(1.30 Ha Colour Granite Mine),

Sy. No0.1160, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Descﬁtio;" ~ Max Daily Point of Dis_posal )
No. Discharge
1. Domestic effluents 1.0KLD | Septic tank followed by soak pit. ‘

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

No. ] | at peak flow ‘standards

1. Attached to DG Set of capacity — -- SPM-115
120 KVA mg/Nm’

iii) Hazardous Waste Authorization:Form — 2) [See Rule 6(2)]:

M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites) (1.30 Ha Colour Granite Mine),

Sy. No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District is hereby granted an
authorization to operate a facility for collection, reception, storage, transport and disposal of the
following wastes with quantities as mentioned below:

S. No. | Name and quantity of the ‘Stream DKposal option
Hazardous /solid waste
1 Waste Qil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
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[ | - [ - | Re-Processors / Re — Cycling units. |

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder 1(‘%‘—?
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
1. Mining of Colour Granite 6.63 m’/day
(over an extent of 1.30 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 30.04.2027. The industry shall pay the consent fees annually from the
financial year 2025-26 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., I quarter of every financial year (April - June) is mandatory Jor
the industry. Failing which, the validity of the Consent Order automafically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes _(Mcygg\gernent and Transboundary

Movement) Rules, 2016. \

1
N |
| -~

\ . ':-)’{\J\‘/ i
JOINT CHIEF ENVIRB@’NMENTAL ENGINEER

\

Encl: Schedules A, B & C.
\

To 1

M/s. Mahalaxmi Granites —

(Formerly M/s. Swetha Granites)

(1.30 Ha Colour Granite Mine),

Sy. No.1160, Gattubuthkur (V),

Gangadhara (M), Karimnagar District.

Email: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year based on the fixed assets (i.e., April to March)within
the stipulated time period i.e., 1" quarter of every financial ycar (April-June) and the EE,
RO, Ramagundam shall report to this office, if any non-compliance by the industry.
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s State Level Environment Impact Assessment Authority (SEIAA)
Yl ' Andhra Pradesh
Government of India
: Ministry of Environment & Forests
T ok ___A-3, Industrial Estate, Sanathnapar. Hyderabad- 500 018.

REGD. POST WITH ACK.DUE

Order No. SEIA A/AP/KRM-26/2012- S$20 Dt: 26.02.2013,

Sub; SKIAA, A.P. - 1.30 Ha. Colour Granite Mine of M/s. Swetha Granites, Sy. No.
1160, Gattubuthltur (V), Gangadhara (M), Karimnagar Distriet -
Environmental Clearance — Issued - Reg,

This has reference to your application submitted vide Ir, dt. 11.09.2012 in this regard, seeking
Environmental Clearance for the proposed Colour Granite Mine In fayour of M/s, Sweths
Granites, Sy. No. 1160, Gattubuthkur: (V), Gangadhara (M), Karimnagar District. It was
reported that the nearest human- habitation viz., Gattubuthkur (V) exists at a distance of about
1.03 lan [rom theé mine lease area. It was notcd that the capital investment of the project is Rs.
55.0 Lakhs and maximum capacity of the project is as follows:

Mining of Colour Granite - 2,422.80 Cum / year. -

It is a semi-mechanized opencast quarry. The Blocks are cut by using jack hammer drilling and
cutting by wire saw. The separated blocks are dressed manually. No blasting is envisaged, It is
reported that the lite of the Mine is estimated as 32 years. The total mine lease area is 1.30 Ha.

The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof; & Officc Memarandum df. 18.05.2012 issued by the MoE&F, GOL.
The State Level Expert Appraisal Committee (SEAC) examined the application, in its meeting
held on 16,10.2012 & 04.12.2012. The Sub-Commiltee constituted by the SEAC inspected the
site and submitted the report. The: project is exempted. from the. process of public hearing as the
mining lease arca is less than 25 Ha., in.accordance with the.. gmdc.lmes approved by the
SEIAA, AP fovr processing the applications of mining projects., Based. on the information
turnished, presentation made by the proponent and the consultant M/s, Sri Sai Manasa Nature

Tech. Pvt. Ltd., Hyderabad; report of the Sub-Committee; the Coramittee considered the project
proposal and mcmmnended for issue of Environmental Cléarance. The State Level Environment
Impact Assessment Aulhorlly (SEIAA), in its meeting held on 22.12.2012 examined the
proposal and the recommendations of SEAC; and decided to issue Environmental Clearance,
The SETAA, A.P hereby accords prior Environmental Clearance to the praject as mentioned
at Para no. [ under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the following
specilic and general conditions: .

A.  Specific Conditions:

a) Air Pollution:-

i Wel drilling methed is o be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

ii. Greenbelt shall be developed along the boundary of mining lease area with tall growing
trees, with the native species in consultation with the local DFO/Agriculture Department.

i, Fugitive dust emissions [romn all the sources should be controlled repularly. Water
spraying arrangement on haul roads, londing and unloading and at transfer points should
be provided-and propetly maintained.

iv. The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notilied by MoR&T, Gol on 16.11.2009.

v, The lollowmg, measures are to be implemepled to- reduce air pollution during
transportation of mineral;-

e  Roads shall be graded to mitigate the dust emission.
. Water shall be sprinkled at regular interval on the main haul road and other
service rouds by water sprinklers to suppress dust.
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vi.

vii.

The following measuies aré to be implemented to reduce Noise pollutio:n:é :

»  Proper and regular maintenance of vehicles and other equipment

¥  Limiting time exposure of woikers to excessive noise.

» The workers employed' shall be provided with protection equipment and
earmuffs etc.

»  Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trueks;

Measures should be taken to comply with the provisioué laid under Noise Pollution
(Regulation and.: Contral) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise to the preseribed levels. Workers engaged in operations of
HEMM, ete should be provided with ear plugs/muffs.

b) Water Pollution:-

R

ik,

iil.

The waler is supplied-by tankers.-Total water requirément is 4.5 KLD, Out of that, 1.5
KLD is used for dust suppression; 1.0 KLD is used for development of green belt; 2.0
KLD is used for domestic purpose. Wastewater generated from the domestic section is to
be disposed into septic tank followed by soak pit,. - ’

Garland: drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be utilized
for watering: the mine ‘area; toads, -green belt development etc. The drains should be
regularly desilted, particularly aftei monsoon, and maintained properly.

Regular monitoring of ground water: level and- quality should be carried out by
establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Ditector, CGWB, Southern Region, Hyderabad. Data
thus collected should be sent at regular interval to MoEF, CGWA and CGWB, Southern,
Region, Hyderabad. "

Suitable conservation measures to augment groundwater resources in the area shall be

“planned and implemented in consultation. with. Regional . Diréctor, CGWB, Southern
~ Region, Hyderabad. Suitable measures should be taken for rainwvater harvesting,

Permission from the compgtenf'auﬂw;ority. should be obtained for drawl of ground water,
if any, required for this project.

¢) Solid Wnsté -

ji.

i

Topsoil, if any, shall be stacked properly with proper slope with ddequale measurcs and
should be used for plantation purpose. -

“The following measures are to be adopted to control erosion of dumps:-
» Retention/toe walls shall be provided at the foot of the dumps.
» Worked out slopes are to be stabilized by planting appropriate shub/grass
species on the slopes.

Waste oils, used oils generated [rom 1he EM machines, mining operations, if any, shall
be disposgd as per.the Hazardous Wastes (Management, Handling, and transboundary
movement) Rules, 2008 and its amendments thereof to the reeyclers-authorized' by
APPCB. it "

General Conditions:

This order is valid for a period of 20 years OR the expiry date of mine lease period

issued by the Government of A.P., whichever is earfier. 1t was reported that the life of

the minc is 32 years.

. ’ . . - " A 0 . ~
“Consenl for Establishotent” & “Conscnt for Operation” shall be oblained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry on mining,




iii.

vi.

vii.

viii.

ix,

Xi,

Xii.

xiii,

Xiv,

XY.

XVi.

No change in mining technology and scope of working should -be ‘made without prior
approval of the SEIAA, A.P. No furlher expansion or modifications in the mine shall be

‘carried out without prior nppmval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as

applicable.

The haif-yearly compliance reports in respect of the terms and conditions stipulated in
this order & monitoring reports shall be uploacled in the website of the project
periodically. It shall simultaneously be subrmtled in hard and soft copies to the SEIAA
and Ministry’s Regional office, Bangalore on 1* June and 1* December of each calendar
year.

Officials from the Regional Oh‘me of MoE&F, Bangalore who would be monitoring the
implementation of environmental sategumds should be given full co-operalion, facilities
and documents/data by the project proponents during their inspection. A complete set of
all the documents shall be submitted: to thc CCF Reglonal Office to MoE&F, Bangalore.

Four ambient air quality- mumrmmg stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features. and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board.

Data on ambient air quahty should be regularly submitted to the Ministry including its
Regional Office located at B'mg,alow and the State Pollution Control Board/ Central
Pollution Control Board onee in six months, -

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adcquate tralmng and 1ntormat10n on safety and health
aspects,

The project proponent shall énsure that no natural walelcoulse and/m water resources
shall be obstructed due to any mining . operations, Necessary safegnard measures to
protect the lirst order streams, if any, originating from the mine lease shall be taken.

Occupational health  sugveillance program of ' the - workers ~'should ‘be undertaken
periodically to observe any-contractions due to expo.',mc to dust and" “fake corrective
measwes, if needed. -

A separale environmental management cell with suilable qualified personnel should be
set-up under the control of a Senior Executive, whowill reéport directly-to the Head of the
Organization,

The funds earmarked for environmental protection measures (Capital cost of Rs 2.0 lakhs
& Recurring cost of Rs. 0.5 lakh/annum) should be kept in separate account and should
not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located at Bangalore.

The project proponent shall subnit-the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
olfices of the Government who in turn has to display the same for 30 days [rom the date
of receipt.

The project authorities should advertise al least in two local newspapers widely
circulated, one ol which shall be in the vernacular language of the loculily concerned,
within 7 leg,-s of ihe issue of the clearance letier informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, AP,

The SEIAA or any other competent authority may ajler/modily the above conditions or
stipulate any further condition in the interest of environment protection.

The proponent shall obtain all other mandatory cleurances from respective departments,

1
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xvii. Environmental clearance is subject to final order of the Hon’ble Supreme Court of India
in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project.

xviii. Any appeal against this Environmental Clearance shall lie with the National Green
“Tribunal, if preférred, within a period of 30 days as prescribéd under Section 16 of the
National Green Tribunal Act, 2010.. © '

xix. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

xx. The SBIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxi. The above conditions will be enforced inter-alia, under the provisions of the Waler
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and ules,

Sd/- L Sdk . Sd/-
MEMBER SECRETARY MEMBER - : CHAIRMAN,

SEIAA, A.P. SEIAA, AP SEIAA, A.P.

F

Sri G, Sudhakar, Munaging Partner, ) )
MJs. Swetha Granites, (1.30 Ha. Colour Granite Mine), ¢ ...
3-1-205 (old), 3-1-227 (New), Christian Colony, = S z
Karimnagar - 505 001, o

Ph: 9849030800/9866677049. ;

E-mail: swethagranites@lyahoo.co.in, swethapranites@gmail.com

-IIT.C.RB.O.J/-

Joint Cliief Environmental Engineer (Unit Flead - 1)

4%




State Level Environment Impact Assessment Authority (SEIAA)
Telangana State
Government of India Annescwsd - 15
Ministry of Environment Forests & Climate Change
A-3, Industrial Estate, Sanathnagar, Hyderabad-500 018.

REGD.POST WITH ACK.DUE \d’q

Order No. SETIAA/TS/OL/KRM-67/2019- |%4» Dt:07.12.2019.

Sub: SEIAA, Telangana — 1.610 Ha. Colour Granite Mine of M/s. Mahalaxmi
Granites, Sy. No. 1174, Gattubuthkur (V), Gangadhara (M), Karimnagar
District - Transfer of EC from M/s. Swetha Granites to M/s. Mahalaxmi
Granites - Issued — Reg.

Ref: 1. Order No. SEIAA/AP/KRM-25/2012-5521, dt. 26.02.2013.
2. Representation submitted online (proposal no. SIA/TG/MIN/32162/2013) on
01.03.2019 received on 26.09.2019 from M/s. Mahalaxmi Granites.

I The SEIAA, AP (Combined State) issued EC order vide reference 1* cited, for 1.610 Ha. Colour
Granite Mine in favour of M/s. Swetha Granites, Sy. No. 1174, Gattubuthkur (V),
Gangadhara (M), Karimnagar District for mining of Colour Granite — 2180 Cum/year.

II. Now, M/s. Mahalaxmi Granites vide reference 2" cited, informed that the Mine lease has been
transferred from M/s. Swetha Granites to M/s. Mahalaxmi Granites and submitted copy of
Procds. dt. 02.08.2018 of ADMG, Karimnagar transferring mining lease, along with Affidavit on
Rs. 100/- Stamp paper dt. 20.02.2019 by M/s. Mahalaxmi Granites for Transfer of EC and
undertaking that they will comply all statutory stipulations as per EC and E(P) Act, 1986; NOC
dt.20.02.2019 issued by M/s. Swetha Granites for transfer of EC. Hence, it was requested to
transfer the EC in the name of M/s. Mahalaxmi Granites.

ITI. The above issue was examined by the SEAC in its meeting held on 27.09.2019 and State Level
Environment Impact Assessment Authority (SEIAA) in its meeting held on 08.11.2019. The
Authority approved to transfer the EC order already issued in favour of
M/s. Swetha Granites to M/s. Mahalaxmi Granites. The SEIAA, Telangana hereby transfers
the EC order issued vide reference 1* cited, in the name of M/s. Mahalaxmi Granites, with
all terms and conditions stipulated therein remain the same.

Sd/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.S. SEIAA, T.S. SEIAA, T.S.

To

Sri G. Sudhakar, Managing Partner

M/s. Mahalaxmi Granites (1.610 Ha, Colour Granite Mine),
H. No. 7-1-760/A, Mankammathota, Karimnagar - 505001,
Ph. No. 0878-2254352, Cell N0:9866677049
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. Government of India

\;‘j\]‘} Ministry of Envirenment & Forests

:

: '-im;t’r}'{'a#ﬁ | A3, Industrial Estate, Sa nathnagar, Hyderabad- 500 018,

]
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Order No. SEIAMAP/KRM-25/2012- 5S2-{ DL: 26.02.2013,

Sub:  SEIAA, AP, - 1.610 Ha, Colour Grauite Mining of M/s. Sweiha Granites, Sy.No.
1174,  Gattubuthkur (V), Gangadhara (M), Karimnagar Distrief -
Environmental Clearance - Issued - Rep, '

L Tlus bas reference o your application submitted vide s, d, 11.09.2012 in this regard, sceking
Environmental Clearance for the proposed Colour Granite Mine in favour of M/s, Swetha
Granites, Sy.No, 1174, Gattubuthlour (V), Gangadhary (M), Karimuagar District. It was
teported that the nearest human habitation viz.,, Gattubuthkur (V) exists at a distance of ubout
0.75 ki from (he ming lease area, 1t was noted that the capital investment of the praject is Rs,
35.0 Lukhs and capacity of the project is as follows:

Mining of Colonr Granite — 2,180 Cum / year.

oo 10Dy o semi-mechanized opencast quairy. The Blogks are cut by using jack hammer drilling and
culting by wire saw. The separated blocks are dressed manyally, No blasting is envisaged. It is
reported thyt the life of the Mine is estimated as 62 years, The tolal mine lease area is 1.610 [1a.

UL The praposal has been exumined and processed in aceordance with EIA Notification, 2006 and
ils umendments thereof, & Office Memorandum di. 18.05.2012 issued by the MoRE&E, GO,
The State Level Expert Appraisal Commitice (SEAC) examined the application, in its meeting
held on 16,10.2012 & 04.12,2012. The Sub-Commillee constituted by the SEAC inspecled the
site and submitted the report, The project is exempled from the process of public hearing us the
mining lease aren is less than 25 Ha,,-in accordunce wilh the guidelines approved by (he
SEIAA, AP for processing the applications of mining projects. Based. on (he information
lirnished, presentution made by the proponent and the consultant M/s, Sri Bui Manasy Nature
Tech, Pyt Lid., Hyderabad; report of the Sub-Committes; the Committee considered the project
propusul und reconmmended for issue of Envirommental Clearance, The State Level Environment
Impuet  Assessiuent Authority (SEIAA), in its meeting held on 22.12.2012 examined fhe
propusal and (he recommendations of SEAC, and decided to issue Environmenta) Clearance.
The SEIAA, AP hereby accords prios Environmental Clearance to the project as mentioned
at Para no. T under the provisians of the EIA Notification 2006 and its subsequent amendments
issted under Environment (Protection) Act, 1986 subject to implementation of the Tollowing
specilic and peneral conditions: '

AL Specifie Conditions:
#) Air Pollutivn:-

i. Wet drilling method is o be adopted to control dust emissions, Delay detonators und
shock tube initiation system for blag ling shall be used so us to reduce vibration and dust,

ii. Ureenbelt shall be developed along the boundary of mining lease aren with 1all growing
Lrees, with the native species in consultation with the local DIFO/Agriculture Department.

iii. l'ugitive dust emissions from all the sources should be controlled regulurly, Water
Spraying arcangement on hayl roads, loading and unloading and at transfer noints should
be providediand properly maintained.

iv. “The proponent shall talke appropriate measures to ensure that the GLC shall comply witly
he revised NAAQ norms notified by MoE&T, Gol on 16.11.,2009.

v. The lollowing measures are (o be implcmeillpd 1o reduce alr pollution during
transportation ol mincral:-

o Ruads shall be graded (0 mitigate the dust emission.
. Water shall be spriakled at regular interval on the main haul road and other
serviee roads by water sprinklers (o suppress dust.
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vi. The following measures are {o be implemented Lo reduce Noise pollytion;-

»  DProper and regular maintenance of vehicles and other equipment
> Limiting time exposure of workers to excessive noise.
. % The workers employed shall be provided with protection equipment anc
earmuffs ete. :
>  Speed of trucks entering or leaving the mine is 1o be limited to moderule
speed of 25 kmph to prevent undue noise from empty trucks.

vii. Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation -and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise Lo the preseribed levels. Workers enpaged in operations of
FEEMM, etc should be provided with car plups/mufls, ~ ¥

i

b) Water Pollution:-

i. The water is supplied by tankers. Total water requirement is 3.0 KLD. Qul of thut, 1.1
KLD is used for drilling & water sprinkling; 0.3 KLD is used for development of green

belt; 1.6 KLD is used for domestic purpose. Wastewater generaled from the domestic ’

section is to be disposed into seplic tank followed by souk pit." .

ii. Gurland drain and siltation ponds of appropriate: size s'hbﬁld be constructed for the

workiug pit to wrest flow of silt and sediment. The waler so collected should be utilized :
for watering the mine avea, roads; green belt development efc. The drains should be:

regularly desilted, particularly after monsoor, and miaintained properly.

jii. Regular monitoring of ground water level and quality should be carricd out by
estublishing a network of existing wells by the project proponent in and around project
areq in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data
thus collected should be sent at regular interval to MoEF; CGWA and CGWB, Soulhern,
Repion, Hyderabad. i ' R ' Co '

iv. Suitdble conservation measures to augment groundwater resoprees in the area shall be
planned und implemented in ¢onsultation with- Regional Director, CGWRB, Southern
Region, Hyderabiad. Suitable mensures should be taken for rainwater harvesting.

V. Permission from the competent authority should be obtained for drawl of ground water,
if any, required for this project.

¢) Solid Waste :-

i Tupsoil, if any, shall be stacked properly with proper slope with adequale measures and
should be used for plantation purpose. o

I The following measures are to be aclopled to control erosion of dwmps:-

¥ Relention/toe WEJIS shall be provided af {he foot of the dumps.

» Worked out slopes are lo be stu’biliz!:ed by planling appropriate shrub/pruss
species on the slopes, :

iil. Wasle oils, used oils peverated from the EM néachincs, mining operations, il any, shaull
be disposed -u per-the Huzardous Wastes (Management, Handling, and tansgboundary
movement) Rules, 2008 and its mmendments thereof to lhe recyclers authorized by
APPCB. :

.

15, Geueral Conditions;

i. -Lhis order is valid for a period of 20 years OR the expiry date of mine lease period
issued by the Government of A.P., whichever is carlier. 1t was reported that the life ol
the mine iy 62 years.

Al .

i, “Conseul for Bstablishment™ & “Consent tor Operation” shall be obtained [rom Aundhiu

Pradesh Pollution Control Board upder Alr and Water Act to carry on mining.




Nu chunge in mining technology and scope of working should be made withoul prior
approval ol the SEIAA, AP, No further expansion or modilications in the mine shall be
carried oul without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable.

iv.  The hall=yearly compliance reports in respect of (he terms and conditions stipulated in
this order & monitoring reports shall be uploaded in the website of the project
periodically. 1t shall simultancously be submiited in hard and soft copies to the SEIAA
and Ministry’s Regional office, Bangalore on 1*.June and 1% December of each calendar
yeur. :

v.  Officials rom the Regional Office of Moli&l, Bangalore who would be maonitoring the
implementation of enyironmental suleguards should be given full co-operation, facilities
wid documents/data by the project proponents during their inspection. A com plete sel ol
ull the documents shall be submitted (o the CCF, Regional Office to MoE&F, Bun galore,
|

vi. Four ambient air quality-monitoring stalions should be established in (he core zone as
well us in the buffer zone. Location of the stations should be decided based on the
wieteorological dats, topographical features and environmentally “and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Contro! Boal,

vii,  Daty on ambient air quality should be regularly submitted (o the Minislry including its
Regivual Office located at Bangalore and the State Pollution Control Board/ Cenlral
Pollution Control Board once in six months. .

viil. Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safely and health
uspects,

ix. The project proponent shall ensure that no natwral watercourse and/or waler resources
shull be obstructed due to any mining operations. Necessary . safegnard measures o
protect the lirst order streams, if any, originating from the mine lease shall be taken.

X, Occuputional health surveillance program of the workers should be underiuken
periodically to observe any contractions due to exposure {o dust and (ake correclive
measures, if needed. i

al. A separale eovironmental management cell with suituble guulified personnel should be
sel-up under the control of 4 Senior Executive, who will report directly to the Head of the
Orpganization.

xiie The funds earmarked for environmental protection measures (Capital cost of Rs 2.5 lakhy
& Recurring cost of Rs. 0.5 laklannum) should be kept in separate account and should
not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry und its Regional Office located at Bangalore,

adil. The project proponent shall submit the copies of the environmental clearance to tle
Lleads ol locul bodies, Panchayats und Municipal Bodies in addition to the relevant
ollices of the Government who in tum has to display the same for 30 days from the date
ol receipt.

aiv. ‘lhe project authorilies should advertise al least in two local newspapers widely
circulated, ang of which shall be in the vernacular language of the loculity concerned,
within 7 days ol the issue of the clearunce letler informing that ihe project has been
uceurded environmental clewunce and a copy of the clearance letter is availuble with (he
state Pollution Control Bourd and SEIAA, A.D.

xv. The SEIAA or any other competent suthority may alfer/modily the above conditions or
stipulute any further condition in the interest ol cnvironment protection.

avicdhe proponent shall obtain all other mandatory clearances [rom respective departinents,

Al
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awii. Enviompental clesranice is subject 10 final order of the How’ble Supreme Court of ndia
it the matter of Gon Foundation Vs, Union of Tudia in Wiit Petition (Civil) No460 of
200: as may be applicable o is project.

xviih Auy uppeal ugpinst this Enyironmental Clearance shall lie with the National Green
Tribunal, it preferred, within a period of 30 days as prescribed under Section 16 of the
Nutional CGreen Tribunal Act, 2010 ’

it Concealing the fuctuul data or failure to comply with any of the conditons wientivied
uboye may result in withdrawal of this clearunee and altract action under the provisions
of Eayironment (Protection) Act, 1986.

aa. Vhe SLlaa may vevoke or suspend. Lhe order, 1 Iniplementation of any ol the above
conditions is not satisfectory. The SLIAA reseryes the right to alter/modily the above
conditions or stipulate any firther condition in the interest of environment protectiun,

aal Ulie above conditions will be entorced inter-alin, under the provisions of the Waler
(Prevention & Control of Pollution) Act, 1974, the Aiv (Prevention & Control of
Pollution) Act, 1981, the Enviromnent (Protection) Act, 1986 and the Public Liability
Insuiance Act, 1991 nlong with their amendments und rules,

Sd/- Sd/- Sd/-
Micvil R SECRETARY MEMBER CHAIRMAN,
SElAA, AL, SEIAA, AP, SEIAA, AL

NV

s G Sudbakary, Magagiong Parloer,

M/s. Swetla Graniles, (1.610 Ha. Colour Grunite Miue),
11.No. 3-1-205 (0ld), 3-1-227 (New), Chrigtian Colony,
Karimuigar- 505 001, .

I*h: (_1378—215-13521'9H-‘}‘JUJUBUU.

Li-mails swethaprunites@yahoo.co.in, swethagranites(@ pail.eom

~IT.C.F.B.0.//-
Qpe. s

, I o {d1 "
.lﬂ:nut Chief Environmental Eugineer (Unit Head - 1)
552 '
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cm; ANDHRA PRADESH POLLUTION CONTROL BOARD \ <oy

- ZONAL OFFICE: HYDERABAD
B.Madhusudhana Rao, M.E., LL.B., 4" Floor, Hyderabad Collectorate Complex,
Joint Chief Environmental Engineer Nampally, Hyderabad

Phone: 23202486, Fax: 23202503
Email: hyd.zo.jcee@pch.ap.gov.in

BY REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT

Order No.415-RGM/APPCB/ZO-HYD/CFE/2013- Date:16.12.2013

Sub: PCB - ZOH - CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
(1.610 Ha Colour Granite Mine), Sy.No.1174, Gattubuthkur (V), Gangadhara
(M), Karimnagar District - Consent for Establishment of the Board under Section 25
of Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 198] — Issued — Reg.

Ref: 1. Industry’s CFE application received on 03.04.2013 at APPCB, RO,

Ramagundam.

2. APPCB, RO, Ramagundam, verification report dt.03.05.2013 and received by
Zonal Office on 04.05.2013.

3. CFE Committee meeting held on 27.05.2013 at APPCB, Zonal Office,
Hyderabad.

4. T.0.Lr.No.415-RGM/PCB/Z0O-HYD/CFE/2013-1037, dated 29.05.2013.

Industry’s letter dated 04.12.2013.

6. CFE Committee meeting held on 06.12.2013 at APPCB, Zonal Office,
Hyderabad.

wn

¥ x ¥

In the reference cited, an application was submitied 1o the Board seecking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 1.610 Ha with
production capacities as mentioned below, with a proposed project cost of Rs.35.0 Lakhs
(Rupees Thirty Five Lakhs only).

Proposed Product Capacity

Mining of Colour Granite 5.97 m’/day
(over an extent of 1.610 Ha.)

As per the application, the above activity is to be located at Sy.No.1174, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.

The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 27.04.2013 and found that the industry is surrounded by
East: Open land; West: Open land; North: Open land and Quarry lease area of M/s.Laasya
Granite (4.0 Ha); South: Quartry lease area of M/s.Swetha Granites (1.3 Ha).

The Board, after careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Committee meeting held on 06.12.2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to
the industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made
there under. This Order is issued to manufacture the products mentioned at para (I) only.



oo TELANGANA STATE POLLUTION CONTROL BOARD

R ZONAL OFFICE: HYDERABAD SS
]
A\ 111 4 )
h\l/ 4
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email; jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 415-RGM/TSPCB/ZOH/CF0/2022- )| | Date: 09.05.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)
(1.610 Ha Colour Granite Mine)

Sy. No.1174, Gattubuthkur (V),
Gangadhara (M), Karimnagar District,

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

 Outlet Outlet Desc_ratibn Mazx Daily Point of Disposal
No. Discharge
Y- Domestic effluents 0.8 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions | Emissions
No. - . atpeakflow | standards
1. Attached to DG Set of capacity — -- . SPM-115

~ |120KvA | mgNm’

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s, Mahalaxmi Granites (Formerly M/s. Swetha Granites) (1.610 Ha Colour Granite Mine)

Sy. No.1174, Gattubuthkur (V), Gangadhara (M), Karimnagar District is hereby granted an
authorization to operate a facility for collection, reception, storage, transport and disposal of the
following wastes with quantities as mentioned below:

'S.No. | Name and quantity of the |  Stream Dispt;s;l _(;pt'i(_m_"m__ o
Hazardous/solid waste I - _
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil

Re-Processors / Re — Cycling units. |
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granite blocks (3,270.60 within the quarry lease area.
| m’/Annum) e \Go

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed

to this order.

2 J Overburden / waste of | --- Shall be dumped in the dump yard

This consent is valid for manufacture the following products along with quantities only

S.No. Product ] ~ Capacity
1. Mining of Colour Granite 5.97 m*/day
(over an extent of 1.610 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.03.2027 ' \ ! 2
\:} I

JOINT CHIEF ENVI] [i\&ﬂMENTAL ENGINEER

Encl: Schedules A, B & C. & ' \

)
To '
M/s. Mahalaxmi Granites
(Formerly M/s. Swetha Granites)
(1.610 Ha Colour Granite Mine)
Sy. No.1174, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.

Email: swethagranites(@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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_ f’;ﬁ}  State Level Environment Impact ASS(‘.HSI]IEH_(‘Alll'hu]‘i-[';@]ﬂ.l-;\-f\) -
*‘%* 4‘* Andhra Pradesh

__ ."ii‘;_'_“f Government of India
% 1 A3 l'ndust?i];:lilril;[::!(: ;ar::::lj:::ldtt:li ;}‘t[i[:’tﬂ:;éf 500 018, B
REGD.POST WITH ACK.DUE
Order No. SIETAA/AP/ I(I{M—34_f‘20lg:_ 899% Dt: 29.11.2012.

11.

.

A.

i

Sub:  SEIAA, A.P. - 1.0 Ha. Colour Granite Mine of M/s. Swetha Granites Exports
(P) Ltd., Sy. No. 168, Odyaram (V), Gangadhara (M), Karimnagar District -
Environmental Clearance — Issued - Reg.

This has reference to your application submitted vide Ir. dt. 11.09.2012 in this regard, seeking
Environmental Clearance for the proposed Colour Granite Mine in favour of M/s. Swetha
Granites Exports (P) Ltd., Sy. No. 168, Odyaram (V), Gangadhara (M), Karimnagar
Distriet. It was reported that the nearest human habitation viz., Bayapet (V) exists at a distance
of about 2.0 km from the mine lease area. It was noted that the capital investment of the project
is Rs. 35.0 Lakhs and production capacity of the project is as follows:

Mining of Colour Granite - 2,064 Cum / year.

Lt is a semi-mechanized opencast quarry. The Blocks are cut by using jack hammer drilling and
culling by wire saw. The separated blocks are dressed manually. No blasting is envisaged. It is
reporled that the life of the Mine is estimated as 22 years. The total mine lease area is 1.0 Ha.

"The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof} & Office Memorandum dt. 18.05.2012 issued by the MoE&F, GOL.
The State Level Expert Appraisal Commitiee (SEAC) examined the application, in its meeting
held on 16.10.2012. The project is exempted from the process of public hearing as the mining
lease area is less than 25 Ha., in accordance with the guidelines approved by the SEIAA, AP for
processing the applications of mining projects. Based on the information furnished, presentation
made by the proponent and the consultant M/s. Sri Sai Manasa Nature Tech. Pvt. Lid.,
Llyderabad; the Commitlee considered the project proposal and recommended for issue of
Linvironmental Clearance. The State Level Environment Impact Assessment Authority
(SEIAA), in its meeting held on 21.11.2012 examined the proposal and the recommendations of
SIEAC, and decided to issue Environmental Clearance. The SEIAA, A.P hereby accords prior
Environmental Clearance to the project as mentioned at Para no. I under the provisions of
the EIA Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following specific and general
conditions:

Specific Conditions:
) Air Pollution:-

i Wet drilling method is to be adopied to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

ii. Greenbelt shall be developed along the boundary of mining lease area with tall growing
trees, with the native species in consultation with the local DF O/Agriculture Department.

iii. Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided and properly maintained.

iv. The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MeE&F, Gol on 16.11.2009.

V. The following measures are to be implemepied to reduce air pollution during
transportalion of mineral:-

° Roads shall be graded to mitigate the dust emission.
° Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

Page 1 of 4
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vi, The following measures are to be implemented to reduce Noise pollution:-

> Proper and regular maintenance of vehicles and other equipment

»  Limiting time exposure of workers to excessive noise.

»  The workers employed shall be provided with protection equipment and
earmuffs ete.

»  Speed of trucks entering or leaving the mine is to be limited to moderale
speed of 25 kmph to prevent undue noise from empty trucks.

vil. Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&T, GOI to control noise to the prescribed levels. Workers engaged in operations of
HEMM, etc should be provided with ear plugs/muffs.

b) Water Pollution :-

i. The water is supplicd by tankers. Total water requirement is 4.7 KLD. Out of that, 0.9
KLD is used for drilling and water sprinkling; 0.7 KLD is used for development of green
belt; 3.1 KLD is used for domestic purpose. Wastewater generated from the domestic
section is to be disposed into septic tank followed by soak pit.

ii. Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be utilized
for watering the mine area, roads, green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly.

1ii, Regular monitoring of ground water level and quality- should be carried out by
establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data
thus collected should be sent at regular interval to MoEF, CGWA and CGWB, Southern,
Region, Hyderabad. '

iv. Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting,. '

V. Permission from the competent authority should be obtained for drawl of ground waler,
if any, required for this project.

¢) Solid Waste :-

i. Topsoll, if any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

ii. The following measures are to be adopied to control erosion of dumps:-

» Retention/toe walls shall be provided at the ffoot of the dumps.

»  Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes. i .

iii. Waste oils, used oils generated from the EM machines, mining operations, if any, shall
be disposed as per-the Hazardous Wastes (Management, Handling, and transboundary
movement) Rules, 2008 and its amendments thereof to the recyclers authorized by
APPCB. ' '

B. General Conditions: .

i This order is valid for a period of 20 years OR the expiry date of mine lease period
issued by the Government of A.P., whichever is earlier. It was reported that the life of
the mine is 22 years.

ii. “Consent for Establishment” & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Conirol Board under Air and Water Act to carry on mining, C
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Vi.

vil.

viil.

Xl.

Xii.

xiil.

X1V,

XV.

XVvi,

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable.

The half-yearly compliance reports in respect of the terms and conditions stipulated in
this order & monitoring reports shall be uploaded in the website of the project
periodically. It shall simultaneously be submitied in hard and sofi copies to the SEIAA
and Ministry’s Regional ofﬁce Bangalore on 1* June and 1* December of each calendar

|

year.

Officials from the Regional Office of MoE&F, Bangalore who would be monitoring the
implementation of environmental safeguards should be given full co-operation, facilities
and documents/data by the project proponents during their inspection. A complete set of
all the documents shall be submitted to the CCF, Regional Office to Mo]?.&F , Bangalore.
[

l'our ambient air quality-monitoring stations sheuld be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on ihe
meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including its
Regional Office located at Bangalore and the State Pollution Control Board/ Central
Pollution Control Board once in six months.

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The funds earmarked for environmental protection measures (Capital cost of Rs 2.5 lakhs
& Recurring cost of Rs. 0.5 lakhs/annum) should be kept in separate account and should
not be diverted for other purpose. Year wise expenditure should be reported 1o the
Ministry and its Regional Office located at Bangalore.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, qne of which shall be in the vernacular language of the locality concerned,

within 7 days of the issue of the clearance letter informing that the project has been -

accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Congrol Board and SEIAA, A.P.

The SEIAA or any other competent authority may, alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

The proponent shall obtain all other mandatory clearances from respective departments.
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*T«‘—-““xiw.i':aml ANDHRA PRADESH POLLUTION CON TROL BOARD ®
A\ 4 ZONAL OFFICE: HYDERABAD \

B.Madhusudhana Rao, MLE., LL.B., 4™ Floor, Hyderabad Collectorate Complex,
Joint Chief Environmental Engineer : ' Nampally, Hyderabad
Phone: 23202486, Fax: 23 202503
Email: hyd.zo.jecee@pcb.ap.gov.in
BY REGD. POST WITH ACK. DUE |
' CONSENT ORDER FOR ESTABLISHMENT
Order NO.Z78—RGM,’APPCBIZO-IHYDICFEIZ013— t‘)% Date:28.01.2013

Sub: PCB - ZOH - CONSENT FOR ESTABLISHMENT (CFE) — M/s. Swetha Granites
Export (P) Ltd., (1.0 Ha. Colour Granite Mine), Sy.No.168, Odyaram V),
Gangadhara (M), Karimnagar District — Consent for Establishment of the Board
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received on 02.01.2013 at APPCB, RO, Ramagundam.
2. APPCB, R/o Ramagundam verification report dt. 04.01.2012, received on

05.01.2013
3. CFE Committee meeting held on 24.01.2013 at APPCB, Zonal Office, Hyderadad.

* ¥

l. In the reference cited, an application was submitied to the Board seeking Consent for
Establishment (CFE) to carry out mining of colour granite over an extent of 1.0 Ha as mentioned
below, with a proposed project cost of Rs. 35.0 Lakhs (Rupees Thirty Five Lakhs only).

Proposed Product Capacity
Mining of Colour Granite 5.65 m’/day
(over an extent of 1.0 Ha.)

2. As per the application, the above activity is to be located Sy.No.168, Odyaram (V),
Gangadhara (M), Karimnagar District.

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control Board,
Regional Office, Ramagundam, on 03.01.2013 and found that the industry is surrounded by East:
M/s. Pallava Granites; West: M/s. Swetha Granites; North: M/s. Swetha Granites; South: M/s.
Pallava Granites. ' _

4.  The Board, after careful scrutiny of the application, verification report of Regional Officer,
Ramagundam and recommendation by the CFE Committee' meeting held on 24.01.2013 at
APPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Control of Pollution) Aet, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made there
under. This Order is issued to manufacture the products mentioned at para (1) only.

5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B'."

6.  This order is issued from pollution control point of view only. Zonjng and other regulations are
not considered. i
. 2 . ;%( h;/k (3
T

JOINT CHIEF ENVIRONMENTAL EN GINEER

To - o '"QLDL\“
‘-Mg Swetha Granites Exports (P) Ltd., (1.0 Ha. Colour Granite Mine),
H.No.3-1-205 (Old), 3-1-227 (New), ‘
Christian Colony, . :
Karimnagar District — 505 001.
E-mail: swethagranites@yahoo.co.in °

Encl: Schedules “A & B”,



oo TELANGANA STATE POLLUTION CONTROL BOARD \(o\

e ZONAL OFFICE: HYDERABAD
A\ 111 4
b\ / 4
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 278-RGM/TSPCB/ZOH/CF0/2022- |00 Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein afier referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Qutlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
1. = | Domestic effluent 2.5KLD Septic tank followed by soak pit |

ii) Emissions from chimneys:

Chimney Description of Chimncy Quantity of Emissions Emissions
No. at peak flow standards

1 Attached to D.G. Set of capacity — -—-- SPM - 115
120KVA __ mg/Nm®

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), Sy.No.168, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No |Name and quantity of the Stream Disposal option
Hazardous waste
1 | Waste Oil (20 LPA) 5.1 0f Sch-I |Shall be sold to authorized
waste o0il Re-Processors / Re —
B 1 Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed (‘Q 2
to this order. \

This consent is valid for manufacture the following products along with quantities only

S.No. Productj Capacity
1. Mining of Colour Granite 5.65 m’/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authori'zatigﬁ-.zshall be valid for a period
ending with the 31.12.2026 \ '

r _'_r-.\ \\\
JOmNT CHIEF ENVIRONMENTAL ENGINEER

\

Encl: Schedules A, B & C. J

-

To

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District

E-mail 1d: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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State Level Environment Impact Assessment Authority (SEIAA)
Telangana State
Government of India ’B%
Ministry of Environment Forests & Climate Change \

A-3, Industrial Estate, Sanathnagar, Hyderabad-500 018.
REGD.POST WITH ACK.DUE

Order No. SEIAA/TS/OL/KRM-59/2018- ~}§ 0 Dt:26.04.2018.

L

IL

I1L.

Sub: SEIAA, Telangana — 2.674 Ha. Colour Granite Mine of M/s. Manoj Granites,
Sy. No. 1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District -
Transfer of EC from Smt. Swetha Guptha to M/s. Manoj Granites - Issued —
Reg.

Ref: 1. Order No. SEIAA/AP/KRM-223/2013-5759, dt. 08.03.2013.
2. Representation submitted online (proposal no.SIA/TG/MIN/22508/2013) on
20.03.2018 received on 23.03.2018 from M/s. Manoj Granites.

The SEIAA, AP (Combined State) issued EC order vide reference 1* cited, for 2.674 Ha. Colour
Granite Mine of Smt. Swetha Guptha, Sy No. 1160, Gattubuthkur (V), Gangadhara (M),
Karimnagar District for mining 2,275 m 3/annum of Colour Granite.

Now, M/s. Manoj Granites vide reference 2™ cited informed that the Mine lease has been
transferred from Smt. Swetha Guptha to M/s. Manoj Granites and submitted copy of Procds. dt.
02.02.2018 of DMG, Hyderabad transferring minirig lease, along with Affidavit on Rs. 100/-
Stamp paper dt. 21.02.2018 by M/s. Manoj Granites for Transfer of EC and Undertaking that
they will comply all statutory stipulations as per EC and E(P) Act, 1986; NOC issued by
Smt. Swetha Guptha for transfer of EC. Hence, it was requested to transfer the EC in the name of
M/s. Manoj Granites.

The proponent also submitted a copy of 1r.dt.03.04.2018 of ADMG, Karimnagar informing that
there are five existing leases with mine lease areas (7.7 Ha.; 2.674 Ha.; 1.61 Ha.; 4.65 Ha.; 7.185
Ha.) within 500 m from proposed quarry lease area which are working and obtained EC prior to
09.09.2013.

IV. The above issue was examined by the SEAC in its meeting held on 03.04.2018 and State Level

To

Environment Impact Assessment Authority (SEIAA) in its meeting held on 12.04.2018. The
Authority approved to transfer the EC order already issued in favour of
Smt. Swetha Guptha to M/s. Manoj Granites. The SETAA, Telangana hereby transfers the EC
order issued vide reference 1¥ cited, in the name of M/s. Manoj Granites, with all terms and
conditions stipulated therein remain the same.

Sd/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.S. SEIAA, T.S. SEJAA, T.S.

Sri G. Sudhakar, Managing Partner,

M/s. Manoj Granites (2.674 Ha. Colour Granite Mine),
H. No. 7-1-761, Mankammathota,

Karimnagar Town & District — 505 001

Ph.No. 0878-2254352

E-mail : manojgranites@gmail.com

E.B.O//
L

Envirofi %%}gn Gor
B2



GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY: HYDERABAD
(PRESENT: SRI B.R.V.SUSHEEL KUMAR, B.E. (Mining) DIRECTOR)

PROCEEDINGS NOQ. 15205/R1-3/2017 DATED:02-02-2018.

Sub:- MINES AND QUARRIES - Transfer of Quarry Lease for Colour
Granite over an extent of 2.674 Hectares in Sy.No. 1160 of
Gattubuthkur Village, Gangadhara Mandal, Karimnagar District -
Quarry lease held by Smt Swetha Guptha transferred infavour of
M/s Manoj Granites, Rep.by its Mg. Partner: Sri G. Sudhakar for the

. unexpired lease period upto 18.11.2030 - Permission - Accorded —
Orders - Issued.

Ref:+ 1. DM&G., Hyderabad, Procds. No. 3765/R6-3/2010, dt.
16.10.2010.
2. Transfer of Quarry Lease application dated 16.08.2017 from
Smt Swetha Guptha.
3. File.No. 191/Q3/2007, dated 16.08.2017 & 04.01,2018 from
ADM&G, Karimnagar.
Herk kR

ORDER:

Through reference 1% cited, Quarry Lease for Colour Granite over an extent
of 2.674 Hectares in Sy.No.1160 of Gattubuthkur Village, Gangadhara Mandal,
Karimnagar District granted to Smt Swetha Guptha. The said Quarry Lease deed
was executed on 19,11.2010 and the same is inforce upto 18.11.2030.

Through the reference 2™ cited, Smt Swetha Guptha filed transfer of Quarry
lease application on the subject area requesting to transfer infavour of M/s Manoj
Granites, Rep.by its Mg, Partner: Sri G. Sudhakar for the un-expired lease period

duly signed both by the transferor and transferee in the office of the Assistant

Director of Mines and Geology, Karimnagar on 16.08.2017.

Through the reference 3" cited, the Assistant Director of Mines and Geology,
Karimnagar submitted proposals for transfer of Quarry lease application filed by
Smt Swetha Guptha for the unexpired lease period, duly signed both by the
Transferor and Transferee.

Smt Swetha Guptha submitted notarized affidavit stating that she is not in a
position to contlnue the quarry lease operations due to financial and personal
problems. As such she decided to transfer the Quarry Lease in favour of the
transferee company M/s Manoj Granltes, Rep.by its Mg. Partner: Sri G. Sudhakar
for the unexpired period of the Quarry Lease le., up to 18.11.2030 and received
only actual expenditure of Rs, 5,00,000/- towards development of quarry and
informed that there Is no speculation involved in the transaction,

The transferee, M/s Manoj Granites, Rep.by its Mg. Partner: Sri G, Sudhakar
also submitted notarized affidavit accepting to take the transfer of quarry lease for
the unexpired lease period i.e. upto 18,11.2030 and informed that there is no
speculation involved in the proposed transfer of Quarry lease,

The Technical Assistant O/o Assistant Director of Mines and Geology,
Karimnagar inspected the transfer Quarry lease area on 21.11.2017 and reported
that the general topography of the area is undulatory and is consisting chain of
hillocks. The quarry lease area forms part of a hillock., The rock is consisting of
Quartz and Potash Feldspars as essential minerals and Blotite, Hornblende and
other ferro magnesiun minerals as accessories, The Mineral grains are Eu-
hedral in shape, medium to coarse grained and shows porphyritic texture. The
rock is available in the quarry lease area is useful for cutting and polishing
purposes. The Colour Granite available in this quarry lease under the trade
name of "Tan Brown". Further, reported that the quarry lease operations
are going -on within the leased area and developed one pit on top of the hillock

\&¥
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Procgs. No. 191/Q3/2007 Dated: 24-03-2018

Sub:- Mines and Quarries - Quarry lease for Colaur Granite over an extent of 2.674
Hects in Sy.Ma. 1160 of Galtubuthkur Village, Gangadhara Mandal, Karimnagar
District lease held by Smt Swetha Guptha - Transferrad in favour of
M/s. Manoj Granites, Rep. by Its Mg‘Partner_: 5ri G.Sudhakar for an un-expired
period of lease I.e., upta 18-11-2030 - Execution of transfar lease dead on
24-03-2018 — Work Orders - Issued.

Ref i~ 1. The Director of Mines and Geology, Hyderabad Progs.Mo.
2459/R6—3/20.Il, dated 03-06-2011,
2. This offica Procgs.Mo. 191/Q3/’2007, dated 23-06-2011,
3. The Director of Mines and Geology, Hyderabad Progs.Na.
15205}'R1-3/2017, dated 02-02-2018,

#HF
ORDER :

The Director of Mines and Geology, Hyderabad has granted transfer of Quarry lease for
Colour Granite held by Smt Swatha Guptha over an extent of 2.674 Hects in Sy.No. 1160 of
Gattubuthkur Village, Gangadhara Mandal, Karimnagar District for the un-expired period of
lzase j.e., upto 18-11-2030 in favour of M/s, Manoj Granites, Rep.by its Mg.Partner:
Sri G. Sudhakar vide referenca 3% cited,

Hence, sanction is hereby accorded to M/s. Manoj Granites, Rep. by its Mg.Partner:
St G. Sudhakar to work Colour Granite over an extent of 2.674 Hects in Sy.No, 1160 of
Gattubuthlur Village, Gangadhara Mandal, Karimnagar District for the un-expired period of
lease e, upto 18-11-2030 subject to the provisions of the Telangana State Minor Mineral
Concession Rules, 1966 and Granite Conservation and Development Rules, 1999 and
subsaquent Government orders and executive instructions issued thereon from time to time
and special conditions specified in the original grant order and in the appendix enclosed to the
transfer of Quarry Lease orders,

The Lessee should maintain all the records and accounts required by the Government
and submit Quarterly/Annual returns in the prescribed proformas so as to reach the Director of
Mines and Geology, Hyderabad, Peputy Director of Mines and Geology, Warangal and
Assistant Diractor of Mines and Genlogy, Karimnagar nol later than the time limit fixed by the
Government, The transferee shall submit the SQP, EC, CFE and CFO transferred in their name

within (03) months from the date of exccution of the transfer deed.
A

,---x_/v'“'-’J
[ AT X
Asstl Diractor of Mines‘gnd:‘(!_‘:iag\:ip
' Karimnagar. YV
To
M/s.Manoj Granites,
Rep. by its Mg.Partner:Sri G.Sudhakar,
5/0.Mallaiah, H,No, 7-1-761, Mankammathota,
Karimnagar town and District.

Copy submittad to the District Collectar, Karimnagar for favour of kind Information.

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of informatijon,

Copy submitted to the Deputy Director of Mines and Geology, Warangal for favour of
information. )

Copy submitted to Director of Mines safety, Hyderabad for favour of information.

Copy submitted to Controller General, Indian Bureay of Mines Nagpur for favour of
infarmation.

Copy to the Labour Enforcement Officer, Ramagundam for favour of information,

Copy submitted to the Pollution Control Board, Ramagundam for of informatlon.

Copy to the Tahsildar, Gangadhara Mandal for favour of information,.

— 1 -‘:.' k.{/
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY: HYDERABAD
(PRESENT: SRI B.R.V.SUSHEEL KUMAR, B.E. (Mining) DIRECTOR)

PROCEEDINGS NO. 3876/R1-3/2018 DATED:07-04-2018.

Sub:- MINES AND QUARRIES - Transfer of Quarry Lease for Colour Granite
over an extent of 1.30 Hectares in Sy.No. 1160 of Gattubuthkur
Village, Gangadhara Mandal, Karimnagar District ~ Quarry lease held
by M/s Swetha Granites, Rep.by its Mg. Partner: Sri G. Sudhakar
infavour of M/s Mahalaxmi Granites, Rep.by its Mg. Partner: Sri G.
Sudhakar for the un-expired lease period upto 08.01.2028 -
Permission - Accaorded - Orders - Issued,

Ref:- 1. DM&G., Hyderabad, Procds. No. 29554/R6-1/2004, dt.
23.10.2007,
2. Transfer of Quarry Lease application dated 08.03.2018 from M/s
Swetha Granites, Rep.by its Mg. Partner: Sri G, Sudhakar.

3. File.No. 4544/Q5/2004, dated 24.03.2018 from ADM&G,

Karimnagar.
EEE LR ]

ORDER:

Through reference 1% cited, Quarry Lease for Colour Granite over an extent of
1.30 Hectares in Sy.No.1160 of Gattubuthkur Village, Gangadhara Mandal, Karimnagar
District granted to M/s Swetha Granites, Rep.by its Mg. Partner: Sri G. Sudhakar. The
said Quarry Lease deed was executed on 09,01.2008 and the same is inforce upto
08.01.2028.

Through the reference 2™ cited, M/s Swetha Granites, Rep.by its Mg. Partner:
Sri G. Sudhakar filed transfer of Quarry lease application on the subject area requesting
to transfer infavour of M/s Mahalaxmi Granites, Rep.by its Mg. Partner: Sri G. Sudhakar
for the un-expired lease period duly signed both by the transferor and transferee in the
office of the Assistant Director of Mines and Geology, Karimnagar on 07.03.2018.

Through the reference 3™ cited, the Assistant Director of Mines and Geology,
Karimnagar submitted proposals for transfer of Quarry lease application filed by M/s
Swetha Granites, Rep.by its Mg. Partner: Sri G. Sudhakar for the unexpired lease
period, duly signed bath by the Transferor and Transferee.

M/s Swetha Granites, Rep.by its Mg. Partner: Sri G. Sudhakar submitted
notarized affidavit stating that he intends to transfer the quarry lease to their sister
cancern firm M/s, Mahalaxmi Granites, Rep. by its Mg.Partner: Sri G. Sudhakar
for un-expired period of the quarry lease and no financial consideration is involved
and also abide to pay other Mineral Revenue dues if any payable to the
Government, as such they have decided to transfer Quarry lease in favour of M/s.
Mahalaxmi Granites, Rep.by its Mg.Partner: Sri G. Sudhakar for the unexpired period
of the Quarry Lease l.e., up to 08-01-2028.

The transferee, M/s. Mahalaxmi Granites, Rep.by its Mg.Partner: Sri G.
Sudhakar also submitted notarized affidavit accepting to take the transfer of quarry
lease for the unexpired lease period i.e. upto 08.01.2028 and informed that there is no
speculation involved in the proposed transfer of Quarry lease.

The Technical Assistant, O/o the Assistant Director of Mines and Geology,
Karimnagar inspected the applied area on 23-03-2018 and reported that the general
topography of the area is undulatory consisting chain of hillocks. The quarry leasc
area forms part of & hillock. The rock is consisting of Quartz and Potash Feldspars as
essential minerals and Biotite, Hornblende and other ferro magnesium minerals as
accessories. Feldspars are pinkish brown in colour. The Mineral grains Eu-hedral
in shape, medium to coarse grained and shcows porphyritic texture. The rock
available in the quarry lease area is useful for cutting and polishing purposes. The
Colour Granite available in this quarry lease is known under the trade name of
“Tan Brown". Further, reported that the quarry lease operations are going on
within the leased area and developed pits on the hillock towards North-East and
foot of the hillock of the leased area with 10 Nos labours, 3 jockies and 02
compressors are noticed at quarry site and the lease holder has maintained boundary
pillars around the leased area.

\b
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Procgs. No. 4544/Q5/2004 Dated:02-08-2018

Sub:- Mines and Quarries - Quariide
Hects in Sy.No, 1160 of Gattubu illage, Gangadhara Mandal, Karimnagar

District lease held by M/s. Swetha Granites, Rep.by its Mg.Partner:
Srl G.Sudhakar - Transferred in favour of M/s. Mahalaxmi Granites, Rep. by its
Mg.Partner: Srl G,Sudhakar for an un-expired perlod of lease i.e., upto
08-01-2028 - Execution of transfer lease deed on 02-08-2018 - Work Orders -
Issued.

Ref :- 1. The Director of Mines and Geology, Hyderabad Progs.No.

29554/R6-1/2004, dated 23-10-2007.

3. This office Procgs.No. 4544/Q5/2004, dated 09-01-2008.

3. The Director of Mines and Geology, Hyderabad Progs.No.
3876/R1-3/2018, dated 07-04-2018.

4, The Director of Mines and Geology, Hyderabad Progs.No.
3876/R1-3/2018, dated 16-07-2018.

5. Transfer of quarry lease deed executed in Form-G before the Asst.Director of
Mines & Geology, Karimnagar on 02-08-2018.

###
ORDER :

The Director of Mines and Geology, Hyderabad has granted transfer of quarry lease for
Colour Granlte held by M/s.Swetha Granites over an extent of 1.30 Hects in Sy.No. 1160 of
Gattubuthkur Village, Gangadhara Mandal, Karlmnagar District for the un-expired perlod of
lease i.e., upto 08-01-2028 in favour of M/s.Mahalaxmi Granites, Rep. by its Mg.Partner:
Sri G.Sudhakar vide reference 3™ cited. Further, the Director of Mines & Geology, Hyderabad
has granted extension of time for a perlod of 30 days to execute the transfer Quarry Lease
deed vide reference 4" cited, as per the request made by the grantee, The transfer lease deed

was executed vide reference 5™ cited.

Hence, sanction s here by accorded to M/s.Mahalaxmi Granites, Rep.by its Mg.Partner:
Sri G.Sudhakar to work Colour Granlte over an extent of 1.30 Hects In Sy.No.1160 of
Gattubuthkur Village, Gangadhara Mandal, Karimnagar District for the un-expired period of
lease i.e. upto 08-01-2028 subject to the provisions of the Telangana State Minor Mineral
Concession Rules, 1966 and Granite Conservation and Development Rules, 1999 and
subsequent Gavernment orders and executlve instructions issued thereon from time to time
and speclal condl(tions specified in the orlginal grant order and in the appendix enclosed to the
transfer of Quarry Lease orders,

The Lessee should maintaln all the records and accounts required by the Government
and submit quarterly/Annual returns in the prescribed proformas so as to'reach the Director of
Mines and Geology, Hyderabad, Deputy Director of Mines and Geology, Warangal and
Assistant Director of Mines and Geology, Karlmnagar not later than the time Iimit fixed by the
Government. The transferee shall submit the SQP, EC, CFE and CFO transferred in their name
wlithin (03) months from the date of execution of the transfer deed.

SA ! C;?.F;(;‘Jl':‘iT

Asst. Director of Mines ailnd Geology,

Karimnagar,
To Asst. Director of Mines & Geology,
M/s. Mahalaxmi Granites, KARIMNAGAR.

Rep. by its Mg.Partner: Sri G.Sudhakar,
S/o.Mallaiah, H.,No. 7-1-760/A,
Mankammathota, Karlmnagar Town and District

Copy submitted to the District Gollector, Karimnagar for favour of kind information.

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of information,

Copy submitted to the Deputy Director of Mines and Geology, Warangal for favour of
Information.

Copy submitted to Director of Mines safety, Hyderabad for favour of information.

Copy submitted to Controller General, Indian Bureau of Mines Nagpur for favour of
information. ' i

Copy to the Labour Enforcement Offlcer, Ramagundam for favour of information.

Copy submitted to the Pollution Control Board, Ramagundam for of information.

Copy to the Tahsildar, Gangadhara Mandal for favour of information.
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
APPEAL No. 46 OF 2022 (SZ)
Perala Shekhar Rao

... Applicant
Versus
Union of India,
Rep.by its Secretary,
Union Ministry of Environment,
& Others
...Respondents
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